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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

Friday, 12th December, 1947

The Assembly met in the Assembly Chamber of the Council House ‘gt
Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in.
the Chair. .,

STARRED QUISTIONS AND ANSWERS|
(a¢) WRITTEN ANSWERS
ANTI-INDIAN PROPAGANDA IN THE MIDDLE EAST

833. *Shri Deshbandhu Gupta: (a) Will the Honourable the Prime Minister
be pleased to state whether Government ure aware of the intensity of anti.
Indian propaganda now being carried on in the Middle East and Arab countries?’

(b) Are Government aware that appeals to Pan-Islamism and religious
sentiments are being made?

(c) 1f so, what actiou, if any, have Government so far taken to counter.
act such propaganda? .

(d) On account of the urgency of maintaining Asian solidarity and the
consequent necessity of maintaining friendly relations with alt the Middle East
and Arab countries, do Government propose to expedite getting up of our-
elr;nbassies in these countries, and in the meuntime to send a goodwill missiom
there? -

The Honourable Pandit Jawaharlal Nehru: (a) Reports received indicate
that anti-Indian propaganda is being actively carried on in the Middle-East and
Arab countries.

(b) Yes.

(c) and (d). The attention of the Honourable Member is invited to my
replies to Starred questions Nos. 82 and 221.

TRADE AGENTS APPOINTED BY INDIAN GOVERNMENT

834. *Shri Mohan Lal Saksena: (a) Will the Honourable Minister of Com:
merce be pleased to lay on the table of the House a statement giving parti.
culars of the persons who were appointed Trade Agents by the Interim Govy-
ermnment and the names of the countries to which they were posted?

(b) How many of them have opted out to Pakistan?

The Honourable 8hri N. V. Gadgil: (a) and (b). A statement containing
the information required by the Honourable Member is laid on the table.

. tAnswers to these questions were Inid on the table the questi i
Ginponman s e £ D le, question hour ha.vmg haen

( 1751 )
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BTARRED QUESTIONS AND ANSWERS 1753
IMporT AND ExrorT LICENCES

835. *Shri Mohan Lal Saksena: (a) Will the Homourable Minster of
Comnnerce be pleased to luy on the table of the House u stutement giviug the
uames of persons who were granted import and export licenses by the Ministry
of Cowmmerce during the period of the Interim-Government?

(b) How wmany of themn have migrated into Pakistan?

(¢) Do Government propose to consider the advisubility of oancelling  the
licenses of those who have gone to Pakistan and giving themn to such refugees
who were carrying on export and import trade in Pakistan?

The Honourable Shri N. V, Gadgil: (a) Having regard to the number of
import and export liceuces issued per day in the oflices of the Chief Controllar
of Imports and the Chief Controller of Ixports and the subordinate offices ab
the ports, the Honourable Member will appreciate that the compilation of a
statement of the nature asked for by him would involve an expenditure of time
and labour scarcely commensurate with the results likely to be achieved.

(b) T have nn information on the suhjeat.

(¢) In the absence of information bearing on this point it will net be possible
for import and export licences already granted to those who have migrated
to Pakistan, to be cancelled and for these to be granted instead to such
refugees as were engaged in the import and export trade in Pakistan.

Evacuegs rrRoM EAST BENGAL.

836, *Shri Basanta Kumar Das: Will the Honourable’ Minister of Reliet
and Rehabilitation be pleased to state:

(a) whether Government are aware that there prevails a sense of insecurity
among a large section of people in East Bengal and as such, rany of them
have moved to West Bengal while others are seeking facilities for moving to
that area;

(h) whether Government have nscertained the number of persons who have
moved to West Bengal in such circumstances, and if s» what their number is;

(¢) if the answer to part (b) above be in the negative, whether Government
propose to consider the desirabilitv of taking a census of such people with
specinl reference to their means of livelihood; and

(d) whether Government propose to consider the desirability of settling the
evacuees from Fast Bengal in a planned way?

The Honourable Shri K, 0. Neogy: (a) Yes.

(b) The Honourable Member is referred to my answer & olause (a) of
Btarred Queaticr No. 740 on the T+h inatant.

(c) and (d). Th: Honourable Member is referr»d §o my answer to clause
(b) of Starred Question No. 740 on the 9th instant.

LEGISLATION FOR WELFARE OF AGRICULTURAL LABOURERS

L ]

837. *Bhri Satish Chandra Samanta: Will the Honourable Minister of
Labour be pleased to state whether the Government propose to consider the
advisability of introducing legislation in this House for the welfara of the
Agricultural T.abourers in the Indian Union?

The Honourable Shri Jagjivan Ram: As I have said in answer to another
question the Minimum Wages Bill, now before the House, provides for the
fixation of mirimum wsges in agricultural occupations. I intend bringing
forward a Bill for regulating the conditions of work and making provision for
welfare services in the case of plantatiog workers. Legijslative regulation in
the case of other agricultural workers in respect of matters, other than wages,
is somewhat difficult. Bué I would be happy to consider any suggestions
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which Members of this House may inake in regard to matters which can
suitably be made the subject-matter of the legislation. It is, however, pro-
posed to hold a random sample survey of a number of villages with a view to
collect data for taking definite action.

STRIKES IN CorTON MILLS

838. *Shri Prafulla Chandra Sen: Will the Honourable Minister of Labour
be pleased to state:

(a) the total number of days lost due to strikes in the different cotton mills
of India province-wise from the 15th of August 1947 to the 15th of November
1947, and the total yardage lost to the country during the period;

(b) the reasons that led to the strikes in each case; und
(c) the causes of delay in the settlement of strikes in each case?

The Honourable 8bri Jagjivan Ram: The information asked for by the
Honourable Member is not readily available. 1t is being collected and will be
Jaid on the table in due course.

. PURCHASE OF STATIONERY STORES

839. *Shri Pratulla Chandra Sen: Will the Honourable Minister of Works,
Mines and Power be pleased to state:

(a) whether it is a fact that the Stationery Stores are purchased by the
Controller of I'rinting and Stationery, India, by calling annual tenders and
sometimes by negotiations with the contractors, by the Deputy Controller,
Stationery, Calcutta;

(b) whether it is a fuct that the Central Stationery Office, Caloutta, has
a well-equipped laboratory for testing tendered samples prior to the award of
contract;

(¢) if so, whether samples from the supplies delivered by the contractors
are also tested with the approved sumples in the said laboratory before accept-
ing the supplies;

(d) whether it is a fact that supplies not conforming to the approved
tender samples are in all cases rejected for replacement and that suitable
action under the terms of the contract is taken against the suppliers;

(e) if the answers to parts (a) to (d) above be in the aflirmative, under
what circumstances, various items of stationery worth over 8 lakhs of rupees,
have accumulated in the Central Stationery Stores, Calcutta, which have been
declared quite unsuitable for issue to indentors, on account of their extremely
poor quality; and

k(f) whether there is a proposal for writing off the value of the aforesaid
condemned stores and if so, what steps Government propose to take against
the officers who are respondible for these purchases involving huge waste of
public money? \

The Honourable S8hri N. V. Gadgil: (a) Yes.

(b)Y and (e). Yes. Some samples, e.g., printing ink, water colours, cutlery
ato. are sent to the Government Presses, Survey of India and the Government
Test House, Alipore, for testing.

(d) No. Some are accepted at a discount. .
(e) Tt is reported that these stores were purchased during the war when,
due to scarcity of muterials, the standards of quality dropped considerably.

(f) The matter is under ctnsideration.
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AINVESTIGATION INTO CUNDUCT 0F OFFICEE WORKINg IN CENTRAL
NTATIONERY OFFICE

840, *Shri Prafulla Chandra Sen: (u) Will the Monourable Minister of
Works, Mines and Power be plensed to state whether it is u fuct that  the
Assistant Coutroller of Purchuse in the Central Stationery Office, bad a fairly
big amount of debt ai the time he was transterred from the Central Forms
Store as Superintendont to the ’urchase Branch?

(b) 1s it o fuct that the suid Assistont Controiler ol Purchuse has now a
totul asset of about 4 lakhs of rupees  various shapes, either in his  own
name or in the nume of his relatives and nearest friends?

(¢) 1f s0, do Govermmuent proposc to mvestigate into the matter through
the Enforcement Brauch?

(d) 1s it o fact that the said Assistant Controller has recently purchased
Stationery worth gbout 40 thousund rupees for the Government of Pakistan
without calling for quotations?

(e) Is it a fact that his Chief Assistunt in these deals is allowed to usurp.
the duties of others whenever un occusion urises for a big purchase?

() 1s it a fact thut the said Chief Assistant hus ulso built up u good asset?

(g) Is it & fuct that the Chief Assistunt attributes his hoard of wealth
gambling in the Races? .

(h) Do Government propuse to cuuse sn investigation o be made into the
case of the Chief Assistant also through the Enforcement Branch?

The Honourable Shri N. V., Gadgil: (a) and (b). Government have no
information.

c) and (h). A departmental enquiry in the matter has already been
instituted. Further investigation through the Enforcement Branch, will be
made, if considered necessary,

(d) No.

(e) No.

{f) and (g). Government have no information.

CHANGES IN PERSONNEL IN CENTRAL STATIONERY OFFIOE.

841, *Shri Pratulla Ohandra Sen: (u) Will the Honourable Minister of Works,
Mines and Power be pleased to state whether it is & fuct that some persons in
the Purchase section of the Central Stationery Office, are not transferred even
on promotion to other sections?

(b) Is it a fact that arrangements against vacancies of higher posts in
other sections arc made in such a way that those vacancies are ultimately
created iu the PPurchase Sections to provide these men?

(c) Ts it a fact that the following persons have been working in the Pur-
chase Section of the Central Stationery Office for uabout 80 and 20 years
respectively :

1. Mr. Sasti Das Kundu,
2., Mr. Jibendra Nath Banerjee?

(d) If the reply to parts (b) and (¢) above be in the affirmative, what are
:{he reasons for their non-transfer from the Purchase Section even on proma-

ons ?

The Homourable 8hri N, V., Gadgil: (a) No

(b) NO. -
(o) Yes. _ *
(d) Does nol arise. R
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IRREGULAR PURCHASE OF STATIONERY.

842, *Shri Prafulla Qhandra Sen: Will the Honourable Minister of Works,
Mines and Power be pleased to refer to the questions put in the Autumn
session of the Legislative Asseibly (1946) by Mr. Tamizuddin Khan, regarding
irregular purchase of (1) Wire Staples, (2) Docket Punch and (8) Copying
pencils, made by Mr. Swaminathan, the Assistant Controller of Purchase, in

the Stationery Office and state the result of the enquiry and the action taken
thereon?

The Honourable S8hri N, V. Gadgil: The Questions were disallowed except-
ing Unstarred Question No. 83. No enquiry was made in the matter. Atten-
tion of the Honourable Member is invited to my reply to Question No. 840.

REHABILITION OF REFUGEES IN INDIAN STATES.

843. *Kanwar Shamsher Jang: (a) Will the Honourable Minister of Relief
and Rehabilitation be pleased to state which of the Indian States have offered
to rehabilitate the refugees from the West Punjab in their respective states?

(b) What are plans of Government to rehabilitate the refugees in the Indian
Btates ?

(c) Has Alipura State in Central India offered to nocommodnto 10,000 refugee
families ?

(d) Tf so, have Government accepted the offer?

(e) If so, what action Government propose to take to tmnsport the refugees
to the state?

The Honourable Shri K., 0. Neogy: (a) A list showing the names of the
Indian Statés which have agreed to absorb refugees is placed on the table.

(b) The Honourable Member is referred to my answer to clause (e) »f
Starred Question No. 1 on the 18th November 1947 and also to my statement
made on the floor of the House on the 29th November, 1947.

(c) No. Alipura State has offered to absorb ten thousand refugees or say
gbout two thousand families, consisting of an average of five members each.

(d) Yes. The State has been asked to say when the refugees may be sent
and the name of the railway station where they should detrain.

(e) Refugees will be transported to Alipura State by special trains.

List showing the names of Indian states which have agreed to ibsorb refugee.

Alwar Pudukottai
Alipura . . . . . . " . Porbunder
Ajagarh . . . . . . Panna
Aljrajpur . . . . . ' . Palitana

Patiala,
Bhopal . . . .
Benares . . . Rewa
Bhavnagar . . . . Rn.u;mln
Bansda . . tlam
Bijawar . . Rampnr
Bihor . R . . . Shahpura
Banswara . . . . . Rangl)
Bharatput . . . . . . Bant
Baroda . . . . . . . Rudasna
Bhasondha . . . . . . . Buket
Bhuj . . . . . Samthar
Cutch . . . . . Sirmur
Charkhari . . p . .
Chatterpur . . . . . Tripura
Chamba . .. . B . .

Udaipur.

Dhr&ngld}lrl . ¢ . 0 .
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Dhar, . Vala Vankaner
Dholpuar

Dhurwai Wadhwan,
Datia.

Dewas.

Gwalior,

Gondal.

Gaurihar

Indore.
Jai:almer
Jaipur

Jhalawar

Jaso

Jhabue
Jigni.

Jam Nagar,
Kolhapur, 1
Kishongarh
Kotah,
Kurwai,
Kashmir,
Lunavada
Limbdi.
Mayurbhanj,
Maihar,
Morvi.
Mynore.
Nawanagar, »
Nagod.
Nimkhera.
Nimrande
Narsingarh. -~
Nabha.
Orohbha.

PuBcHASE OF FIGHTER PLANES.

844, *8hri Suresh Ohandra Majumdar: (a) Will the Honourable Minister of
Defence be pleased to state whether the attention of Government has beea
drawn to the British Press reports that a Semi-Official Mission m Britain wie
purchasing Jet tighters for the Pakistan Air Force?

(b) Are Government aware that in this connection the spokesman of the
Pakistan House in London has said that if there were individual merchants
making such purchases, they knew nothing about it? ‘

(c) Is it a fact that neither India nor Pakistan nor any individual cam
make purchases of Fighter Planes without the sanction of the Joint Defence
Council ?

(d) Had any sanction been accorded to Pakistan or to any individual em
its behalf to make such purchases?

(e) Have any reports of such purchases by Pakistan or by any individuals
on its behalf been received by Government from the High Conmnissioner for
India in London?

(f) Tf the answer to part (e) above be in the affirmative, ure the press reports
referred to in part (a) above corroborated?

(g) 1f the answer to purt (b) above be in the negative, do Governmenk
propose to call for a report from their High Commissioner in London as te
the purchases reported to have been made by Pakistan in this respect?

The Honourable Sardar Baldev Singh: (a) and (b). Yes Government have
seen I’ress Reports to this effect.

(¢) and (d). The sanction of the Joint Defence Couneil is not reqmre& 40
the purchase of aircraft by or on behalf of either Dominion but, until the
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lat December 1947, no fresh Squadrons could be raised without the approval
of that Counail.

(e) No.
(f) Does not arise.

(8) No.

DerPuTy HicH CoMMISSIONER FOR EASTERN PAKISTAN.

845. *Shri Suresh Chandra Majumdar: (a) Will the Honourable the Prime
Minister be pleased to state whether Government are aware of the hardships
snd disabilities suffered by the non-Muslims in East Bengal and by the people
of West Bengal while passing through the Eastern Pakistan territories to the
other parts of the Indian Dominion?

(b) Are Government aware of the great delay involved in making represen-
tation to the appropriate authorities in this respect through the normal channels
st present in existence?

(6) Do’ Government propose to consider the advisability of appointing a
Deputy High Commissioner in Fastern Pakistan for the purpose of facilitating
cognizance and disposal of such matters there? If not, why not?

The Honourable Pandit Jawaharlal Nehru: (a) Government have received
several complaints of this nature,

(b) Yes.

(c¢) The question of appointing & Deputy High Commissioner in East Bengal
has been considered. in consultation with the Government of West Bengal.
It was felt by both the Government of India and the Government of West
Bengal that such an appointment would not prove of help at present in remov-
ing hardships and disabilities.

ExXPORT OF JUTE AND GUNNY.

... 846, *Prof. N, G. Ranga: (a) Will the Honourable Minister of Commerce be
;pléased to state whether it is a fact that in the year 1948 the Government
of India ordered that only the old shippers will be allowed to export jute and
gunny to all oversea countries and also destination quota for all oversea coun-
“Sries was fixed?

(b) Is it a fact that in Junuury’1946, this export Trade was released from
fhe hands of a group of old shippers and thrown open to all shippers, new
‘and old, within the destination quota?

(c) Ts it also a fact that in July 1947, the above system was cancelled and
.8 new system was introduced classifying the shippers into two classes, the
Established and the New Comers, reserving 90 per cent of the destination quota
for the so called established shippers and only 10 per cent to the new comers
‘and preventing all shipper§ fromn establishing connections with new ports and
thus reserving the cstablished trade to be handled only by a group of shippers
and debarring the new aspirants to build up new connections and expand their
trade in future?

(d) Are Government aware that this new svstem introduced by the then
Commerce Member has failed to satisfy most of the established shippers except-
ing the European Shippers and a few Indian Shippers?

(e) Do Government propose to reconsider this question and restore the old
system that was in vogue in 1946 to ensure equal footing for all and to enable
tl}_ shippers to handle this ‘business on the basis of their real capacity und
‘ynerit?
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The Honourable S8hri N. V. Gadgil: (a) Yes.

(b) Yes. . '

(¢) The new system of classifying exporters into established shippers and
new comers was introduced in July 1947 with u view to meeting the wishes
of certain sections of the trade who had protested that the. earlier polioy had
led to new comers not receiving their due share of the business. The new
arrangements, therefore, far from preventing new aspirants from building yg
new connections and expanding their trade, have specitically been introduced
with a view to affording them every facility to achieve this object.

(d) and (e). Dissatisfaction has been expressed with regard to the new
system by certain sections of the trade in Calcutta, and Government propose
to reconsider their decision at an early date.

REVALIDATION OF IMPOBRT LICENCES.

847. *Pandit Thakur Das Bhargava: (a) Will the Honourable Minister of
Commerce be pleased to state whether applications for revalidation of licences
for import of goods such us motor parts from the United Kingdoin were made
by licence holders in May 19047 and some of their applications have not been
so far disposed of for no fault of the licence holders?

(b) 1s_it a fact that some of these applications have not so far been dis-
posed of Tor the reason that the papers.relating to them have either been mis-
placed or lost in the office of the Chief Controller of Imports?

() How long will Goverument take to disposc of these applications for
revalidation of licences?

(d) Is it a fuct that Government have extended the time for import in
respect of applications for new licences which could not be disposed of in
time?

(e) Do Government propose to consider the advisability of adopting a similar
course of action and extend the time for imports in respect of licences where
applications for revalidation have not so far been disposed of?

The Honourable Shri N. V. Gadgil: (a) Excepting a few applications for
revalidation of licences which were received by the end of May 1947, the bulk
was received in June 1947 and thereafter. All the applications received -wers
disposed of by the end of September 1947, except those in which the appli-
cants did not furnish the requisite information as required by the Public
Notice. dated the 16th Mav 1947 in the first instance or the evidence in. support
of their claim. Further enquiries had therefore to be made from these appli-
cants. Most of such applications have also been disposed of and the remainder
is being dealt with as expeditiously as possible as and when replies are received
to the enquiries made.

(b) No Sir. 1In this connection T may However, state for the Honourable
Member’s information that some applicants complained that they had nob
received any reply to their applications at all, .but on enquiries being institus-
ed, it was found that in a good number of such cases replies had already been
despatched and the enquirers had been informed agcordingly. Tn some other
eagses applications said to have been made to the Chief Controller of Tmports
fio not appear to have heen received by him and the applicants have been
informed aceordinglv. Tn cases in which the applicants have produced the
receipts for their applieations received by the Chief Controller of Tmports or
given other proof of despatch of their applications, action has even been taken
an the duplicate copies where originals could not be found.

ol t(c) The work in connection with the revalidation of licence is almost com-
ete.

(d) and (e). The Honoursble Member's attentiom is invited to the Press
announcement issued in the (Gnzette of Tndln Fxtraordinary dated, the 1st
September 1947 and the Public Notice issued on the 25th November 1947
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REHABILI'IA(UON 0¥ RURAL POPULATION AMONG REFUGEES.

848. *Pandit '.l‘hakur Das Bhargava: \Vill the Honourable Minister of Relief
and Rehabilitation be pleased to state whether Government have succeeded in
devising any scheme of permanent rehabilitation of the rural population nmong
the refugees? If so, what is that scheme?

The Honourable S8hri K, 0. Neogy: The Honourable Member is referred to
my snswer to clause (e) of Starred Question No. 1 on the 18th Novemnber,
1947 and also to my statement made on the floor of this House on the 29th
November, 1947,

WesT PakistaN Reruceges IN U. P.

849. *8hrl Jaspat Roy Kapoor: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

(a) the numbher of refugees from West Pakistan in the United Provinces
district-wise;

(b) the number of the said refugees in the Government refugee camps in
the United Provinces district-wise; and

(c) the amount of money spept so far on maintaining or giving relief to the
said refugees in the United Provinces?

The Honourable Shri K. 0. Neogy: (a), (b) and (¢). Detailed information
is being collected and will be laid on the table in due course.

REHABILITATION OF WEST PUNJAB REFUGERS.

850. *8hri Jaspat Roy Kapoor: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state Province-wise and State-wise the number of
refugees from West Pakistan whom Government propose to rehabilitate therein?

The Honourable Shri K. 0. Neogy: A statement showing the names of the
Provinces and States, with the number of refugees that thev have offered to
take, is placed on the table.

Statement showsng the naimes of the Provinces and the states together with the number
of refugees’ hat are proposed to be rehabilitated sn them.

g. Name of the Province or state Number of refugees to be rehabilitated
o.
Provinces.
1 U.P 10,000 over 3 lakhs refugees have already
entered the Province,
2 Bombny . . P . . 10,000
8 C.P. . . . . . 10,000,
4 Madras . . . . . 10,000.
5 Bihar, . . . . . . 10,000,
6 Orissa . . . . . . 2,500.
7 Assam . . . . . Number not yet intimated.
Statee, '
1 Alwar . . . . . . 50,000 refugees.
2 Ajaigarh . . . . . 400 "
3 Alirajpur . . . . . Bboo ”
4 Alipur . . . . . . 10,000 .
5 Benares . . . . . 100 Families.
6 .Bhopal . . L. < . 800 Families (2000 persons).
7 Bijawar. . . . . . 2B
8 Bhavnagar . . . . . . 8000-10 000 Refugees
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% Name of the Province or state Number of refugees to he rehabiljtated
0.
States—oontd.

9 Banada . 300 Refugees
10 Bhor 200 »
11 Banswara . 6560 ’
12 Bharatpur . 5,000
18 Baroda . . Number not yet specified.
14 Bhansoda . 50 Refugees.
15 Bhuj . 10,000 Families
16 Cutoh 10,000 Rufgees.
17 Charkari . 500 v
18 Chamba . . 500 ”
19 Chatterpur e . Number not yet specified.
20 Dhrangadhara . « 275 Families.
21 Dhar . . . . 50 Orphans
22 Dhuriwaj . R b Families.
23 Datia . . . 50 .
24 Dholpur. . . Number not yet specified.
26 Dewas . . . 200 Refugees,

26 Gondal . . . 100 Families
27 Gwaliar . 5,000 Refuges
28 Gaurihar . 80 Refugees.
20 Indore . . 7,000,
30 Jaisalmer ‘. . . . 300 Rofugeos.
31 Jaipur . A . 17,000 ,,

2 Jhalwars . . 1,000 .
833 Jaso . 25
34 Jigni o . 26 ”
86 Jhabua . . Number is not yet spocmod
86 Jam Nagar . 10,000.
87 Kolhapur . . . 400 Refugee
38 Kishengarh . 100 I
89 Kotah . . . 2,000 "
40 Kurwai . . 100 ,,
41 Lunavada . . . 50 Families
42 Lmiidi . . . 200 Refugees.
43 Mayur ;bhanj . . 100 Families.
44 Maihar . . . 500 Refugees
45 Morvi . . . 1,000 ”»
46 My-~ore . . . 1,500
47 Navanagar , . . . . Number i is not yet specified.
48 Nagod . . . . 10 Families. .
49 Nimkhera, . . 200 Befugoea.
50 Nimranda . . 200
61 Nabha . . . . Number is not yet upomf od-
52 Narsingarh . . 100 Refugees.
63 Orcha . . . 50 »
64 Pudukotai . . . . 100 "
55 Porbunder . -500 .
56 Panna . . 1500-2000 Refugees-
57 Palitana . 30
58 Patiala . . 3,650,000 »
59 Rewa . 10,000 .
60 Rajpipla . 200—500 ,,
61 Ratlam , . 500 ’
62 Rampur . P Number not specified,
63 Shs,hrum . . 150 Families.
64 Bangli . . 200 »
65 Sant . . 100 Refugeee
66 Sudasna . 50-60 ,
67 Suket . 400 "
68 Samthor . . 9 '
69 Sirmur . . . 2,000 "
70 Tripura . . 1,000
71 Udaipur . 1 (N)O,Refugeeé

72 Vankaner . . 1,000
78 Vala . . . . Number not yet speocified.
74 Wadhwan 50 Refugees,

-

——
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E.\"mz' oF REFUGERS INTO UNITED PROVINOES.

851. *Shri Jaspat Roy Kapoor: \Vill the Honourable Minister of Relief and
Rehabilitation be pleased to state whether any ban has been imposed either
by the Central Government or the Governunent of the United Provimees on the
entry of refugees from Weoest Pakistun into the United Provinces or uny districs
thereof; and if so. whether Government propose to tauke uny steps for tie
removal of such ban? ’

The Honourable Shri K. 0. Neogy: No. The Government of India or the
Government of U.P. have not imposed any ban on the entry of refugees from
West Pakistan into U.P. The Government of United Provinces have under
their care in relief cainps over three lakhs of refugees from Western Pakistan.
Difficulties arising from the law and order situation made it impractical for
the Government of the United DProvinces to receive any more refugees ut
present. They may be prepared to receive more refugees if extra accommoda-
tion can be found and other arrangements for care and maintenance of refugees
can be made. This possibility is being investigated. :

REFUGEES KILLED IN BHARATPUR STATE.

852. *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

(a) whether the District Magistrate of Agra was informed ’by the Railway
Police of Bharatpur or Bandikui that about 1,000 Bharatpur state subjects were
killed in Bharatpur State territory by the military escort with the Muslims
refugee train from Agra to Ajmer on the 18th October, 1947;

(b) if so,- whether Government are aware of the fact that the publication
of this news caused great panic and resentment among the people of Agra;

(c) whether the District Magistrate of Agra made any enquiry in this con-
nection, and if so, what were his conclusions;

(d) if the conclusions of the District Magistrate were that the said report
of the Rajlway police was grossly exaggerated and that only about half a dozen
persons were killed or injured, whether any action has been taken or is pro-
posed to be taken against the Railway Police official who sent such exaggerat-
ed report; and ,

(e) whether any person in the said refugee train was killed or injured within
Bharatpur State territory?

The Honourable S8hri K, 0. Neogy: (a), (b), (¢), (d) and (e). In regard to
this incident an enquiry has been made from the U.P. Government, but mno
replv has vet been received. On 26th October, 1947 however, the Premier
of United Provines wrote to the Ministry of States that the Evening Train
from Agra on the 13th October, supposed to be carrying refugees, was stopped
between Bharatpur and Helgk Stations by blocking the railway line with a
log of wood. A gang of armed men consisting of misguided village folk and
military and Police Sepoys in plain clothes (700 strong) lay in ambush near
the railway line. It has been reported that the State Inspector General of
Police also happened to reach the spot at %r about the time of occurrence.
Fire was exchanged between the military escort in the train and the attacking
gang. It is learned that about fiftv casualties, dead and wounded. were
sustained by the gang of attackers. The people from the villages had been
duped and persistently fed on the rumours that the military and police escorts
on the trains and platforms would connive and even help them in such
attacks. Strong represgntations have been made by the Ministry of States to
the Bharatpur administration *regarding this incident and they have been
asked to take suitable steps to prevent recurrence of such incident.



STARRED QUESTIONS AND ANSWERS 1763
INTERNMENT OF ORissa M.L.A. 1N .INDONESIA

858. *Bhri Raj Krishna Bose: Will the Honourable the Priine Minister be
pleased to state:

(a) whether Governinent are aware that Sri Bijayananda Patnatk, M.L.A.
(Orissa) was interned recently in Indonesia by the Dutch Government;

(b) if so, whether any enquiry was made by the Government of India as
to the reasons of his internment;

(¢) whether Mr. Patnaik has since been released and if so, after how many
days' detention; and

(d) the steps the Government of India propose to take for prevention of any
such action in future?

The Honourable Pandit Jawaharlal Nehru® (a) No.
(b), (c) and (d). Does not arise.

CeNsus oF LABOUR PorULATION

854, *Shri Raj Krishna Bose: Will the Honourable Minister of Labour be
pleased to state:

(a) whether a census of the labour population of India (both industrial and
agricultural) is proposed to be taken in the near future;

(b) whether Government have in their possession an approximate census of
labour population; and .

(c) if so what is it?

The Honourable Shri Jagjivan Ram: (a) Yes, as part of the next All-India
census which is expected to be taken in 1951.

(b) and (c). The 1941 census collected much material bearing on means
of livelihood, but the then Government of India decided not to proceed with
tabulation. It would be an extremely 'difficult and expensive task to carry
out that tabulation now. Besides, it would not be worth-while to undzrtake
this task as the next census is expected to be taken in 1951. Annual returns
are received of workers in factories subject to the Factories’ Act and Mines
regulated by the Mines Act. Fairly accurate estimates are available of
workers in Plantations and in the Communications group. The distribution is
as follows—

Figurer are to the nearest thourand

Faotories (Arures re«  ‘Other Factorias’  Plantations Communjecations
late to 1945) sybject (Estimated) (Estimated Group Mines
to the Factories Act (Estimated) (1946)
26,23,000 10,00,000 11,685,000 - 12,15,000 4.13,000

ExXECUTION OF MamAXADY VALLEY PROJECT.

855. *Shri Raj Krishna Bose: Will the Honourable Minister of Works,
Mines and Powers be pleased to state:

(a) the agency Government want to set up to execute the Mahanady Valley
Project in Orissa;

(b) whether it is proposed to set up an suthority for the purpose: or

(c) whether the work will be taken up disectly By the Government of
India; and



176+ CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [12TH DEC. 1947

(d) the extent to which the Provincial Government will have a responsi-
bility in the execution of the project?

The Honourable Shri N. V. Gadgil: (a) At the request of the Government
of Orissa, the construction of the Hirakud Dam Project of the Mahanadi
Scheme has been entrusted to the Central, Waterways, Irrigation and Naviga-
tion Commission. It is under consideration to set up a constructive organisa-
tion with a Chief Engineer at its head

(b) No.

(¢) The work will be taken up by the Central Waterways Irrigation and
Navigation Commission as agents of the Orissu Government.

(d) The Provincial Government is expected to co-operate very intimately
with the Central Waterways, Irrigation and Navigation Comimission and the
construction organisation set up under that Commission for the execution of
the project.

WoMEN’s HOMES AND ORPHANAGES

856. *Shri Raj Krishna Boss: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

(a) whether it is intended to start women’s homes and orphanages for
helplers refugee women and children who have been orphaned;

(b) if so, when these institutions are to be opened; and

(c) whether hand spinning is being introduced in the refugee camps to
provide occupation to the refugee women and if so, in which of the camps?

The Honourable Shri K.. 0. Neogy: (a) and (b). The Honourable Member
is referred to ;my answer to Starred Question No. 511 on the 2nd December, 1947,
Additional inforination is being collected and will be laid on the table in due
course.

(e) Spinning has been introduced in the Kurukshetra Camp as also in- the
Kingsway Camp, New Delhi. Information in regard to the Camps in the East
Punjab will be laid on the table when received.

TRADE AGREEMENTS WITH FOREIGN COUNTRIES

857, *Shri Raj Krishna Bose: Will the Honourable Minister of Commerce
be pleased to state the names of the counfries with whom India has entered
into trade agreements after partition of the country?

The Honourable Shri N. V. Gadgil: This Dominion has not entered into any
trade sgreement after partition. .

FortirioaTioN oF Naw FrRoONTIERS OF INDIA.

858. *Shri Raj Krishna Bose: Will the Honourable Minister of Defence be
pleased to state:

(a) the steps taken cr intended to ba teken by Government to strengthen
and fortify the new frontiers of India created by the division of the country; and

(b) whether Government propose a change of policy towards the tribes who
liva on the front'ers?

The Honourable Sardar Baldev 8ingh: (a) T would refer the Honourabls
Member to my answer to part (¢) of 8tarred Question No. 260 asked by Mr. R. K.
Sidlwa on the 25th November 1947. )

(b) The Government of Indin are now concerned only with the tribal areas
on the North Fast Frontier. The future policy regarding the tribes living in
those areas is dependent on the decisions which the Constituent Assembly will
take in regard to the future administration of tribal areas. Pending these
decisions no change is dontemplated in Government's present policy of taking
oll possible steps for the development and welfare of these tribes.

o
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CONSTITUTION 0F DEVELOPMENT BOARD

859, *Bhri Raj Krishna Bose: Will the Ilonourable ythe I’rime Minister be
pleased to state:

(n) the constitution and functions of the Development Board; and

(b) the number of meinbers constituting the Board?

The Honourable Pandit Jawaharlal Nehru: (u) and (b). The constitution
of the Development Bowid is as follows:

Chairman.—The Prime Minister.

«Meribers ——Secretaries to the Ministries of Agriculture, Communications,
Eiducation, Fmance, Health, Industry and Supply and
Labour,

The fun:tions of the Board are: (i) to curry out for Cubinet a general
exainination of integrated Development plans; (ii) to carry out for Cabinet a
detailed examination of memoranda on matters of general policy or administra-
tion uffecting development as u whole, which may be submitted to them by
the appropriate Ministries; (ili) to initiate wction on any matter affecting
planning, or development policy - generully and to recommend that the appro-
priate Ministry should submit a memorandum or recommendations to the Board
or take other appropriate action; (iv) to examine and recommend priorities
among Development Plans, programmes and schemes; and (v) to keep a watch
on development, plans generally and to report progress.

The Board has not functioned for some time. The question of establishing
& suitable machinery for planning is under consideration®

APPOINTMENT OF QFFICIALS FOR COUNTRIBS OUTSIDE INDIA

860. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable the Prime
Minister be pleased to state the respective functions, the status and the
salaries and terms of office of each of the following ocategories of officials ap-
pointed or contemplated to be appointed by the Government of India for
Countries outside the Indian Dominion:

(i) Ambassadors and Embussies, (ii) Consuls and Consulate Generals, ‘ii)
Agents and Agents General, (iv) Diplomatic Attache, (v) High Commissioner,
(v1) Charge-de-Affaires, (vii) Public Relations Officers; and (viii) Personal Re-
presentatives of the Prime Minister?

(b) Are there any other types of officials other than these enumerated in
part (a) above who are in the employ of the Gouvernment of India abroad?

(c) Is there more than one category of the above classes of officials in any
ona foreign country?

(d) If so, what are the countries and what are the classes of officials posted
therein ?

The Honourable Pandit Jawaharlal Nehru: (a) A statement (No. I) contain-
ing the required informntion is placed on the tgble of the House.

The seales of puy and other terms for posts borne on the cadre of the Indian
Foreign Service, have not vet been finalised but a copy (Statement No. IT) of
the' relevant sections of the draft Tndinn Foreign Service Rules on scales of pay
is laid on the table of the House. Pending a decision on this question, the
pay aal othey terms of present holders of the posta have heen fixed ad hoc. and
a statement (No. 1TI) showing these is also placed on the table of the House.
The normal period of the appointments is three years but most of our heads of
Missions have been appointed for one year in the first instance.

(b) Yes. In addition to the categories of. officery mentioned in para. ()
8 above there are Counsellors, Deputy High €ommissioners, Welfare Officers,
Ship Welfare Officers, Linison officers, Legal Advisers, Representative of India
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to the United Nations, New York, Military Attaches in Wushington and Nanking,
Trade Commissioners, V.i'ce-Consuls and Secreturinl and Ministerial staff.

(c) and (d). Yes. A statement (No. 1V)is placed on the table of the House.

StateMENT No. I

(i) Functions and Status of Ambassadors:

Ambassadors are personal representatives of the Heads of their States and enjoy for
this reason specinl honours. They arve eutitled to the title of “Excellency” and can at
all times ask for an asudience from the Head of the State to whom they are accredited.
The universally 1¢:ozniscd regular functions of Ambassadora are: '

(a) negotiation of treaties, agreements, etc.,

(b) observation of every occurrence and event of interest to their Home State and
reporting them to the Head of their State;

(c) protection of the persons, property snd nterests of the subjecte of their Home
States.

Besides, these, Ambassadors may be charged with other and miscellaneons functions such
a8 issue of passports. .

(ii) Functions and Status of Consuls-General and Consule:

Consuls-General are appointed as heads of several consular districts and have subordinate
consuls. Consuls are usually appointed for smaller districts and for towns or even ports
only. Though "Consuls-General und Consuls do not enjoy the position of diplomatic repre-
;mtatives, they are publicly recognised by the admitting Blate as agents of the appointing

tate.

Consuls-General and Consuls are appointed chiefly for the promotion of commmerce and
industry, supervision of navigation, protection of the subjects of their own Home States,
and excrcise of notarial functions. They make out passports and render assistance and help
to paupers and the sick and to litigants before the courta.

(isf) Functions and status of Agents and Agents-General:

An “'Agent” is an officer of the Government »f India for safeguarding the interests of
the Indian omigrants in any place outside the Dominion of India, and is subordinate to
the Government of India’s High Commissioner or Represcntative in the country where

appointed.
(iv) Functions and status of Diplomatic Attaches:

~Diplomatic Atiaches are memnbers of legations attached to the head of the Mission. It
is the universally recognised rule of international law that all diplomatic members of a
legation are as inviolable and extra-territoria) as the head of the Mission himself and enjoy
many of the privileges accorded to the head of the Mission.

Their functions consists generally in assisting the head of the Mission in the efficient
discharge of hia duties and fanctions.

(v) Functions and status of the High Commissionara and Representatives:
Functions:

The functions are very similar to those of Ambassadors,

e

Status :
A “High Commissioner” is a diplumatic officer of the Government of Indin in a Britisk
Dominion. . .

CnIA ‘‘Reprerentative’ is a ‘‘diplomatic officer’ of the Government of India in a British
onr.

(vi) Functions and status of Charges d’Affaires:
Charges ('Affaires differ chiefly in one respect from smbassadore in that they nre acere.

dited from Foreign Office to Foreipn Office. whereas Ambassadors are accredited {
of Btate to Head of State. They do not therefore enjoy sn many henovrs lab: &nrlg\:‘uﬂ‘:rt:

and do not receive tho title of¥"“Fixcellgucy” even by courtesy,
Their functions as heads :f Missions are the same as those of Ambassadors,
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{vii) Functions and statws of Public Relativna Officers. - R

The term *'Public Relations Officer” is a comprehensive terrs¢ snd nay lnclude all exter-
nal publicity officers, i.c., Public Relations Officers, Information Officers, Press .atta.cheu and
Alml.nnt. Information Officors, -

Their duties and status are in general that Indian news and viewg. racowod Que pubhclt-y
abroad, that publicity ineasures ara taken to foster trude and in other ways increase friendly
intercourse of India with the foreign coumt and that the Government of India is kept
fully informed of veactions {rl Pruu md pub?;e in that country to Indian affairs.

snmmr Nb II
Extract fram Drajt Indian Foreign Serme Ru!u
' E “'C'Mpkf‘s o T e
Grades and Pay: '
3.1, (i) The grades and pay of members of Rnnch A are as follows :—
Grade 1, Bs 55(.'0 p- ﬂl-
Grade 2. Rs. 3,000 p. .,
Grade 3. Rs. 2,760 p. m.
Grade 4. Rs. 2,250 p. m.
Grade 5. Rs. 1,800—100—2,000.
Grade 6. Rs. 1,300—-50—1,800,"
Grade 7. Rs. 800--50—1.000—60—1,300.
Grade 8. Ra, 500—540—30—690}!2!”5%78]—-40—95‘
Grade 6. Rs. 350—50—450—450—50—500. ,
Grade 1 consists of the Foreign Becretary and Heads of certaip 'major Minsions,

Grade 2 consists of Heads of other major Missions and Additionsl Secretaries.
Grade J consists of Heads of certain Misrions,
Grade 4 consists of Heads of other Missions and Joint Becrewrtes

Grade 5 consists of Heads of Minor Missions, Senior Consuls General, and Selection
grade Trade Commissioners.. ) S

Grade 6 consists of Consuls General, Conn_sellors. Trade. Commissioners, aod Deputy
Secretaries. )

Grade 7 consists of First Secretaries, Consuls, Assistant dee ("ommlmonen and Under
Sccretaries. :

Grade 8. Rs. 500—540—30—680/EB /30—870—40—950,
Grade 9 consists of Junior Vice.Cornwuls, Third Secretaries and Paid Attaches.

Staremext No. JIT™ .
Sho 1img nams of country, name of the diplomatic poat ete. and emoluments

1;. Name of the country Emoluments Remarks
0. .
1 ? 3 4
1 U.S.A. (Ambassador) . (1) Pay Ras, 3,500 p m.
(2) Frais de Representation
Ra* 5200 p.m.

(3) Freo furnished house,

(4) Free car and chauff eurat
. Government expense.

(5) Free heating of the house,

(1) Pay (consolidated)—Rs. 4.600
D.m, :

(2) Free furnished house.

(3) Motor car and chauffeur at
Government expense

(4) Free service in the hours
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1 2 3 ¢
3 U. 8.8.R. (Ambassador) . . (1) Pay Rs. 3,500 p.m.
(2) Frais de Representation

Rs. 4.500 pum.
(3) Free furnished house and free
heating of the house.
(4) A ocar and chauffeur at
Government expense.

NEPAL (Ambassador) . . (1) Pay—Ra. 2,250 p.m.
(2) Frais de Representation—
Rs.780 p.m.
(3) Free furnished house.
(4) A car with a chauffeur and
a cleaner, the Ambaasador
-boaring the running expenses.

IRAN (Ambassador) . (1) Pay—Rs. 3000 p. m.
(2) Frais de Representation—
Rs. 2,000 p. m. (provisional)
(3) Free furnished house.
(4) Provision of a car at Govern-
ment expense.

6 JAPAN—(Head of the Indian  (1)Pay—Rs. 3,500 p.m.
Liaison Mission in Tokyo and (2) Representation allowance
Political Representative of Rs. 2,000 p.m.
India with SCAP with per- (8) Free car with chauffeur.
sonal rank of Amb or (4) Free accommodation and free
ration.

7 FRENOH ESTABLISHMENTS (1) Pay—Rs. 2,000 pan.
IN INDIA AND PORTU- (2) Representation ~ allowance
GUESE POSSESSIONS IN Rs. 300 pm.
INDIA. (Consul General)

8 INDONESIA (Consul General (1) Pay—Rs, 2,250 p.m.
(2) Consolidated Forei
Allowanoce—Rs. 1,250 p.m.
(3) Free furnished accomgmoda-
tion.

- (4) Provinsion of a car and chau-
ffeur at Government expense,
the maintenance charges being
borne by the Consul General.

[

-]

9 SHANGHAI (Consul). (1) Pay of rank in the Army.
(2 Additional Pay—Rs. 360 p.m.
(3) 8pecial Pay—£ 200 p.a.
(4) Local allowance—£ 300 f.a.
(5) Sumptuary allowance—£ 200

p. 6.
(6) Free accommodation.

10 INDOOHINA. (Consul) . (1 Payofrank in the Army.
(2) Speoial pay Rs. 150 p.m.
(3) Foreign allowanoe—£ 400 p.a.
(4) House rent allowance—¢£ 800

p-a.
MALAYA (Representative) . Pay—Rs. 2,250 p.m. fixed.
Looal Allowance :—Ras. 500 p.m,
Sumptuary allowance,—Rs. 500

1

-

pm.
Car allowance—Rs. 125 pam.
House Rent allowance—Rs. 150

.m,
‘ Cogt of living allowance Ra. 350
p.m,
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3 4

§2

i3

14

17

OEYLON (Representative)

CEYLON (Agent).

MALAYA. (Agent)

SOUTH AFRICA (High Oom

missioner) ,

AUSTRALIA (H.C.)

Burma (.C))

CANADA (H.C.)

UNITED KINGDOM (Hngh

Commissioner)

Pay Rs. 2,250 p. m. (fixed) .
Sumptuary allowance : Rs. 500

p. m.

Local allowance : Rs. 500 p. m,

Car provided at Government
ost,

cost,

Pay- 1.C.8. grade

House rent Ra. 100 p. m.

‘Car allowance : Re. 100

‘Dearness allowance : as admis-
sible in India.

Pay—In the scale of Rs. 376—15
—600 plus a Special pay of

House rent  allowance : Excess
over 109, of pay subject to
maximum of Rs. 150 p. m.
Conveye.nce Car fallowance :
Rs. 125 p.m.
Cost of living allowance :* 38 1/39%,
of pay.
£ 2,600 p.a. (fixed) The post is at present
ﬁupmtua.ry allowance: £500 vacant but the sa-
p-a lary and allowanoes
Speo:a.l Allaownce: £ 50 p.m. have been shown in
for period spent in Capetown col. 3 as . admis.
for Parliamentery seesion  sible to the last in.
Car allowance: 75 p.a. Car cumbent.
provided at Government cost.

Pay— .£ 2,600 p.a. (fixed). D,
Eqmpment allowance: £ 250
(once only)

Sumptuary allowance : £ 500 p.a.

‘Car allowance : £400—(Including
pay of Chauffeur).

Free furnished house,

Car provided at Government cost

Pay—Rs, 2,750 p.m.

Sumptuary ‘allowance : Re- 750
p.m.

Car allowance : Re. 250 p.m.

Car provided at Government cost

House rent allowance: Exocess -
over 109, of pay.

Oost of living a.l]owance Rs. 300

p.m
Pay—-Rs. 2,260 p. m. (fixed)
Representation allowanoce :
$10,000 p. a.
Free car and Chauffeur—
Maintenance charges to be borne
by the High oxmmasiomr
Free furnished
Pay £ 3,000 (froe of moometu)p,
Entertainment  or Bumptua.ry
allowance : £1,000 p. a
House allowance: Free furninhod
house, but maintenance charges
#‘ to £ 260 p.a. are paid by the
igh Commissioner. otor
Car Free our including cost of
its maintenance and Chauffeur

y .
Eqp" ment allownoe £260, if
at the time htmnt he
is habitually rou ¢ in India.
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4

20 PAKISTAN (Hig Com‘misa‘iqn'v Pay—Rs. 2,600 p.m. (fixed.)

sioner)

21 BIAM (Charge,d Affaires)

22 BELGIUM (Charge,d Affairce

designate)

. Pafv Rs. 1,100 p. m. Foreign al-
o

E _tertainment allowance: Rs.

500 p.m

Freo ou.se. and free car for

ofticial use.

wance £600 p.a. (inclusive
of £150 as sumptuary

House rent allowance £ 300 p.a.

Pay in the senior scale of I.0. 8.

Foreign allowance Rs. 1,700 p.m.
Free furnished house, '
Free car and a chauffeur.

External Publicsty Posts

28 WASHINGTON"
(a) Public Relations Officer

(b) Dsrector, Information
Services (vacant)

(0) Deputy Director, Informa-

tion Services.

2¢ LONDON-— _
(a) Public Relations Officer

(b) In}orman‘on Officer (2)

~N

(c) Aassistant Iﬂjorm Officer

(posts vacant) (?2)

26 SHANGHAI—

Pay £ 1,200—60—1,500 p. §.
Special pay Rs. 300 p.m.
House Rent allowance $220

per month.
Local allowance £ 300 p.a.
Pay Rs. 1,100—50—1,300 p. m.
Special pay Re. 300 per month
House Rent allowance $220 p. m.
Looal allowance £ 300 p.a. = .
Pay Rs. 700—560—1,000 p. m.
!Sipecial pay Res. 160 p.m.

ouse Rent allowance $220 p. m.
Looal allowacsne § 300 p, .

Pay £ 1,200—50—1,600 p.m.

House Rent allowance : £ 300 p.m,

Consolidated add it on—(to cover
local compensation allowance)
£120 p. n.

Pay Rs. 700—50—1000 p. m*

g;ocial pay Rs. 300 per month
ouse rent allowance £160 p. m.

Consolidated addition (to cover

local compensation allowanoe)
£ 90 p. a.

Pay Rs. 500—30—620in the
scale of Rs. 3560—256—500-—30
—620

Allowances not yot fixed.

Information Officer (designa- sPay Rs. 700—50—1,000 p.m*

ted as press Attache) Shanghas
(Present incumbent working

part time)

26 CANBERRA—
Information Officer.

1S{ppcial pay Rs. 300 p. m.
ouse Rent allowance £ 200 p.a.
Local compensatian allowance :

£300 p. m.

Pay R 700—50—1,000 p* m.

Sriccial pay Rs. 300 p.m.

House Ront allowance : Rs. 200
p.m.

Local Compensatory allowance :
Rs. 250 p.m.

€onveyance allowance £ 10 (a)
p.m.
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27 SBINGAPORE—
Information Officer. Pay Re. 700-—50—1,000 p. m.
%wﬂial pay Re,"J00 p. m.
ouse Rent allowance : actual E
rent paid. '

28 RANGOON—
Inforamtion Officer

28 TORONTO
Inforamtion Officer.

30 BATAVIA—
Preas Atiache . .

31 LAHORE—
Press  Attacke . .

1. United States of Amerioca.
Ambassador.
Public Relations Oficer.
Direotor, Informatin Bervices.
Deputy Director, Information
Counsellor. s
Military Attache.

Dearnees allowance 10§%, of pay
and special pay.
Conveyance allowance Rs. 126 p.m.

Pay Ra. 700---50-—1,000 p. m.
Bpecial pay Ra. 300 p. m.
Houee Rent allowance : 1
Equal to rent actually paid over
109, of pay.
Conveyance allowance Rs. 100
p. m.
Dearnens allowance: As eanction.
ed by Government of India
from time to time.

Pay Re. 700—50---1,000 p. m.

Bpecial Pay Ra. 300 p. m.

House Rent allowance Rs. 300
. m. .

Local Compeneation : Rs. 300
. m.

Exchange Compensation allow-
ance —on total emoluments at
rates admiegible to officer  of
the Government of India ser-
ving in Canada—fixed by High
Commiseioner, London.

Pay Rs. 720—40—1,000

Bpecial pay Re. 300 p. m.

Local Compeneatiion allowance :
Rsa. 400 p. m.

House Rent allowance-—

Aocommodation provided by
Government, 109% of pay and
special pay being charged from
the Prees Attache.

Pay Rs. 720—40-—1,000 p. m.
Special pay Re. 300 p.m.
Dearness allownnce—as admie-

sible to Government of India,
Offiers.

Smr——

BraTEMENT No, 1v:
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2. China.
Ambassador. '
Consul.

formation Officer (designated as I'ross Att ¢
Military Attache.

3. Indonesia

Counsul General.
Press Attache.

4. Burma.
High Cornmissioner.

Labour Officer.
Information Officer.

8. Malaya.
Anzgresontaﬁve.
nt.
Information Officer.
Woelfare Officer.
Bhipwelfare Officer.

6. Ceylon.
Representative.
Agent.

Information Officer.
Trade Commissioner.

7. Australia.

High Commissioner.
Information Officer,
Trade Commissioner.

8. South Africa.
High Comissioner,

9. Canada.
High Commiss oner.
Information Officer
Trade Commissioner.

10. Unsted Kingdom.
High Commissioner,
Deputy High Commissioner.
Public Relations Officer.”
Welfare Officer.
Officer on Special duty.
Legal Adviser.
Trade Commissioner.

11. Paksistan

High Commissioner.

Deputy High Cornmissioner.

Press Attache.

Liaison Officer. .
Officer on Special duty.

cor——g——
Azap HiNp BANK IN BurMa

861, *Prof. Shibban Lal Saksena: (a) Will the Honourable the Prime
Minister be pleased to state whether Government are aware that an Azad
Hind Bank had been established in Burma by the Azad Hind Government of
Netaji Subhas Chandra Bose and that many Indian nationals then residing in
Burmsa; and psrticularly mpany I.N.A. soldiers who have since returned and
are living in India had deposited their money in it? '
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g:) What has happened to the assets of that Bank, and how the depositers
of that Bank now living in India can get back their woney for which they
hold pussbooks and certificates of the Azad Hind Bank?

The Honourable Pandit Jawaharlal Nehru: (a) Yes, Sir.

(b) The only assets of the Bank which were recovered at the time of British
occupation of Burma were in Japanese currency which was invalidated by His
Majesty's Government in the United Kingdom. These assets are therefore
valueless. The High Commissioner for India in Burma has been trying to find
out if there are any other ussets of the Bank but no authentic information has
so far become available. The Indian Independence Ieague in Rangoon is of
the view that except for Japanese Currency nothing was left behind in the bank
at the time of Japanese surrender. There seems little likelihood, therefore, of
depositors being able to recover their deposits.

DeFENOE SaviNgs BaANK DurosiTs

862. *Prof. Shibban Lal Saksena: (a) Will the Honourable Minister of
Communications be pleased to state whether Government are aware that the
arrangements to pay off the Savings deposibted in the Post Office Defence
Savings Bank, particularly in districts where a cut was made from the price
of sugarcane supplied by growers to sugar factories, such as in Gorakhpur Dis-
trict, are most unsatisfactory and serious complaints have been made in this
connection ?

(b) What is the total number of persons who have made Defence Saving
Bank Deposits in the Post Offices and the total amount of such deposits in
the whole of the United Provinces; and in the Gorakhpur and Deoria Districts?

(c) What is the total number of persons who have been able to get back
their deposits between 1st April 1947 and 1st December 1947 in the whole of
the United Provinces and in the Gorakhpur and Deoria districts?

(d) What is the period of time which it will take at this rate to enable the
withdrawal of all these deposits to be completed in the whole of the United
Provinces and in the Gorakhpur and Deoria districts?

The Honourable Mr. Rafi Ahmad Kidwai: (a) Some complaints have been
reccived by Government to the effect that illiternte depositors who have opencd
Defence Savings Bank accounts through the Cane Development Department
of the Government of United Provinces are experiencing some difficulty in with-
drawing amounts standing to their credit since they have to furnish identification
at the time of making applications for withdrawals.

(b) (i) 4,873,118 Defence Savings Bank accounts were opened in the United
Provinces. (i) 624,476 of these ac”ounts relate to the Gorakhpur and Deoria
Districts.

Information with regard to the total amount is not readily available.

(e) (i) So far, 2,114,201 accounts have been closed in the United Provinces.
(ii) Out of these, 203,080 accounts relate to the Districts of Gorakhpur and
Deoria. o

(d) It is not possible to calculate the period which depends on the time
taken by the depositors to present their applizations for withdrawal, supported
by proper identification.

COMPLAINTS AGAINST POSTAL STAFF AT GORAKHPUR

888. *Prof. Shibban Lal Baksena: (a) Will the Honourable Minister of
Communications be pleased to state whether Government are aware that
depositors of the Post Office Defence Savings Bank have to wait usually for
three to four days in the Gorakhpur city after coming from far off villages in
the rural interior, before they can get cash paymegnt, wHbn they come to with-
draw the money?
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-+ (b) Are Government aware that specific complaints against the postal staff
st Gorakhpur were mgde to the Post Master Genera], Lucknow, in a wire sent
to him on or about 8rd October 1947, and in & personal interview with him on
6th October 1947, and if so, what action has been taken agninst the persons

. AT Y o al LI}

against whom complaints were made?
", (¢) Do Government propose to Mvestigate these complaints about dela
in payments of these Defence Savings Bank deposits to depositors? '

The Honourable Mr. Rafl Ahmad Kidwal: (a) Complaints have best
received about the inconvenieuce caused to the depositors from rural “areas
owing jo their having to travel to the Post Office where the accounts are maine
tained us also about the delay involved in establishing ideutity.

- (b) The Honourable Minister had a discussion on 6th Octobar, 1947, with
the Pcstmaster-General, United Provinees, who issued instructions to his subs
ordinate offices to expedite the closure of these azcounts. The Posts -nd
Telegraphs Department have' also provided the ‘following  facilities to
depositors:—(i) Such acoounts can be trausfarred to the .posp offige .pwaregt to
the depositor's residemce. (i) Withdrawals from such accounts may be made
from any sub office under the head office jn which the accounts stand, without
formal transfer of the account to that office. (iii) Applications for withdrawal
meay be sent by post when the amounts due to the depositors would be remitted
by money order. :

As o further step the Posts and Telegruphs Department in order to minimise
the difficulties about identification, has, in consultation with the Government of
United Provinces, evolved a scheme by which such withdrawals would be
allowed through the Tehsildar who would obtain the applications and pass hooks
and forward them to the post offize which will remit the amount, to the Tehsildar
concerned for payment to the individual depositors.

(¢) In view of the steps already taken by Government, no further action in
the matter appears necessary.

ReviEW oF EXPORT AND IMPORT LIOENCES

864, *Prof. N. G. Ranga: Will the Honourable Minister of Commerce be
pleased to state:

(8) whether the issue of export and import licenses made prior to 15th
August 1947 has come to be reviewed after that date: '

(b) whether Government have received any complaints about the basis on
which licenses were given and quotas for exports and imports allotted as
between old and new firms; and between big and small firms, especially in
regard to jute and oil exports;

(¢) whether any complaints were made to Government by new exporting
concerns interested in Jute and also by oilerushers of villages and moffuasil
towns about the unsuitability of the conditions imposed for the issue of export
licenses; and

(d) whether in view of the new social set up of the country, Gevernmeni
propose to re-examine the whole policy of ‘issuing licenses to various indivi-
duals and concerns? *

The Honourable Shri N. V. Gadgil: (a) No, Sir.

(b) and (c). Yes.

(d) The import and export licensing policy of Government is always sub-
jected to review from time to time with a view to eradicating any defects that
might have crept into the system. Government are. aware in this connéction
of the dissatisfaction expressed by the public with regard to the manner in whick
their import and export licensing policies have recently been administered, and
shatps are being taken to remove such defects as have heen brought to their-
notioce. A . " ’
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OFFICERS EMPLOYED IN OFFIOB OF DIBBOTOR OF ORDNANCE FaCTORIES

865. *Seth @Qovinddas: (a) Willi the Honourable Minister -of Defence be
pleaged to state how many officers sre omployed in the office of the Director
of Ordnhnce Factories?

(b) How many of them are Indians and how many are non-Indians?

(¢) How many of the Indian Officers hold University degrees and how
many of the non-Indian Officers hold Univergity degrees?

The Hohourable Sardar Baldev Bingh: (a) 22.

(b) 9 Indians; 18 non-Indians. '

(¢) 8 Indians and 8 non-Indians hold University Degrees.

PERSONNEL OF ORDNANCE FAOTORIES

866, *Seth Govinddas: (a) Will the Honourable Minister of Defence be
pleased to state how many officers are employed in the various Ordnance Fao-
tories (including clothing and saddlery factories) in India?

(b) How many of them are Indians and how many are non-Indians?

(c) How many of the Indian Officers hold University degrees and how many
of the non-Indian Officers hold University degrees?

“The Honourable Sardar Baldev Singh: (a) 108.

(b) 42 Indians and 66 non-Indians.

(c) Accurate figures are not readily available, but certainly nineteen (and
probably twenty-eight) Indians hold University Degrees. Among the non-
Indians, nine hold University Degrees.

PrOE3 FOR NATIvE AND Oamrry COFFEB

867. *8Shri S. V. Krishnamurthy Rao: (a) Will the Honourable Minister
of Industry and Supply be pleased to state the prices fixed for different
varieties of plantation of native and cherry coffee?

(b) Is it a fact that Government fix these prices, on the recommendation
of the India Coffee Board?

(¢) Is there any representative of the small - growers on the India Coffee
Board?

(d) Have any representations from the small coffee growers been made
to Government for taking their representatives on the Coffee Board?

(e) If so, what is the action taken?

The Honourable Dr. Syama Prasad Mookerjee: (a) A statement showing
the Basi~ Price Scale (inclusive of excise duty) for the season 1947-48 is placed
on the table. This is approximately the price which accrues to the producer.
Retail prices are roughly 20 per cent. higher.

(b) The prices are fixed by the Government on'the basis of a Cost examina-
tion and in consultation with the Indian Coffee Board, but they are not bound
to accept the Board’s recommendations.

(c) Yes, the representatives of the Malabar-Wynad Coffee Growers’ Associa-
tion and Palni-Bodi-Sirumalai Coffee Growers’ Association.

(d) and (e). Representations have been received from one Association, the
Robusta Coffee Growers' Association of Southern India, Pollibetta, for increased
representation on the Indian Coffee Board. Theyv were turned down mainly on
the ground that the representation of producers on the Cgffee Board is not hased
on the type of coffee produced by planters but ofi a regional basis.
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Statement showing the Basic Price Scale (snclusive of excise duty) of dsfferent varieties
of plaudation of native and cherry coffee.

Plantation | Arabica Robusta
Grade (per cwt.) Grade Cherry Cherry
(per cwt.) | (rer owt.)
Rs. Rs, Rs.
P. B. .|]120 5 O] P.B. . .{118 15 0| 88 T O
0. .| 119 1 0| Flats Garbled . .{102 7 0] 81 15 O
1A . . .|118 8 0] Flats 5 per cent 'rmge 101 9 o 80 10 0
basis .
2A . .1 115 4 0| Bulk 5 per cent Tnage 99 14 O 7% 6 0
basis
B. .| 113 15 0| Blacks and Browns 7 8 0] 65 4 O
c&T . .]108 13 o Bitse . . 62 11 0] 62. 7 O
Blacksand Browns .| 80 10 0

RoBusta CoFrER PRICES. _

868. *Shri 8. V. Krishnamurthy Rao: (a) Will the Honourable Minister
of Industry and Supply be pleased to state t e price fixed for various varietiea
of Robusta coffee?

(b) How many members on the Coffee Board represent Robusta coffee
growers?

(c) Is it a fact that there is considerable scarcity of coffee in the market?

(d) Is it a fact that huge stocks of coffee are held by hoarders and black-
marketeers in spite of coffee control?

(e) If so, what steps Government propose to take to prevent it?

The Honourable Dr. Syama Prasad Mookerjee: (a) A statement is placed on
the table. ;

(b) Two.

{¢) Government have seeu Press reports making such complaints.

(d) There seems to be a tendency on the part of the dealers to withhold
stocks.

(e) A meeting of the Marketing Committee of the Indian Coffee Board was
convened on the 8th December 1947 to consider the alternative methods of sale
with a view to ensuring coffee reaching the ronsumers. A decision will be taken
when the proceedings of that meeting are received.

[
Basic Price Scale for Robusta coffee (inclusive of excise duty) for the season 1947-48.
Robusta Cherry

(Per Cwt.
Rs.
P.B. . . . . . . 8 7 0
Flats Garbled . . . . 81 1560
Flats 5 per cent Triage bosxs . . . 80 100
Bulk 8§ per oent Triage basis . . . . 9 690
Blacks and Browng . . . . 66 ¢0

Bits . . . . . . 52 70
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ReTurN or MoNEY DEPOSITED BY I.N.A. SOLDIERS

869, *Prof. Shibban Lal Saksena: (a) Will the Honoursble Minister of

. Defence be pleased to state whether Government are aware that when the

Indian National Army soldiers were brought under arrest to Calcutta all

their money was taken away and deposited in the Imperial Bank of India,

but this money has not yet been returned to them although the soldiers have
been acquitted or released?

(b) How much money was deposited in this manner and from how iuany
persons it was collected, and how and when Government propose to return it?

The Honourable Sardar Baldev 8ingh: (a) Yes, Sir. The amounts in
question were deposited with the Reserve Bank of India.

(b) The total amount deposited in this manner was Rs. 1,93,967-7-5 in
respect of 886 persons. This amount included forged currency notes arnd
counterfeit coins amounting to Rs. 43,453-2-6.

There are still 457 outstanding claims and the amount to be paid
is Rs. 41,840-5-4. Only a few claims have been received in respect of the
amount now held in deposit. These are being investigated and payment will
be arranged soon. The bulk of this amount still remains un<zlaimed.

CENTRAL COLLEGE OF AGRICULTURE, DELHI

870. *Shri R. R. Diwakar: (a) Will the Honourable Minister of Agriculture
be pleased to state whether a Central College of Agriculture has been started
by the Central Government at Delhi this year at a cost of Re. 85,00,000?

(b) Why was it thought unecessary to incur such a huge expenditure for
sn ordinary Agricultural College?

(c) Is any special research work carried on? If so, what?

(d) Is it a fact that even matriculates who have not studied science are
admitted to the College?
- (e) Is it a fact that the full curriculum for the course is not ready even
though the College has already started functioning?

(f) Is physical training a part of the course? If so., are the students
provided with all facilifies for physical training?

(g) Is it a fact that an Aerogen Gas Plant was sold and sent to the College
by a Lahore firm in June, 1947, hut it was found missing and that later the
same Gas Plant was sold by another firm in Delhi at about a thousand rupees?

(h) Is the Gas Plant now in the premises of the College?

(i) Was it through the Federal Public Service Commission that the appoint-
ments were made to the staff of this College?

(j) Has the Federal Service Commission any instructions to give prefer
ence to refugees?

(k) Is it & fact that the Principal of the College is a retired official?

(1) What was the special reason for choosing a refired person for such an
important post? :

The Honourable Dr. Rajendra Prasad: (a) and (b). A Central College of
Agriculture has been started to impart agricultural edueation to students, from
“"Centrally Administered Areas, Indian BStates and Provinces which have no
Agricultural Collegeg of their own.

A permanent site for the College is yet to be selected and no estimates of
the cost involved have yet been finally approved.

(c) None at present. The College is mainly a teaching institution for
imparting education and training leading to the B.Sc. (Agriculture) Degree of
the University of Delhi, . "o '
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(1) The Candidates admitted fulfil the minimum qualification for admission
viz. Matriculation or Higher Secondary Examination.

(¢) The Courses of study, as required, have been prq»ured and approved by
‘the University of Delhi.

(f) Physical training is not a part of the course of studies, but arrangements
for games and exercises by students have been made. A proposal for appointing
a Physical Training Tnstructor is under consideration,

(g) and (h). One Aerogen gas plant, supplied by a Delhi firm, is at the
premises of the College. The Lahore firm haa not yet supplied the plant. No
plant is missing. st 0w T ‘

(i) and (j). The gazetted posts at the College have been filled temporarily
by the appointment of refugees. Permanent recruitment to these posts is, how-
ever, being made through the Federal Public Service Commission who have
already invited applications for them.

(k) Yes."*

) He has been appointed temporarily in view of his qualifications and
experience. No other suitable officer was readily available. The permanent

incumbent of the post is being selezted through the Federal Tublic Service
Commission.

PrODUOTION OF ARARICA AND RoBuUsTA COFBER.

871. *Shri 0. M. Poonacha: (a) Will the Honourable Minister of Industry
and Supply be pleased to state what is the average annual production of
Arabica and Robusta coffee in India?

(b) Is it a fact that the price of Robusta coffee is kept at such a low level
that Robusta coffee growers, especially the small growers, are very hard hit?

(¢) Do Government propose to increase the price fixed for Robusta coffee
by at least 25 per cent of the present price?

The Honourable Dr. Syama Prasad Mookerjee: (a) The average production
during the 3 years ending 1945-46 was:—
(i) Arabica 14,880 tons.
(ii) Robusta 5,033 tons.
(b) Prices of different varieties of coffee are fixed in accordance with a Price

Differential 8~ale laid down by the Indian Coffee Board. If the Rohusta
growers feel that they are not getting a fair deal, it is for them to make out

.a case based on facts.

(c¢) No, Sir.
Se1zore or RicE BY DuTcH GOVERNMENT.

872, *Shri B. Das: éa) Will the Honourable the Prime Minister be pleased
to state whether the aftention of Government has been drawn to the press
interview of Dr. Shahriar, published in the Hindustan Times, dated 1st Decem-
ber, 1947 that the Dutch Government has seized the 80 lakh tons of rice which
the Indonesian Republican Government had deposited in the port of Java for
transhipment to India?

(b) What steps Government propose to take to secure immediate delivery
of five lakh tons of unhusked rice from Java Port as was arranged?

(c) What representations have been made to the Netherlands Government
over this seizure of rice, which became the property of the Government of
India the momen? it reaghed the port?

(d) Do Government propose to make a statement on the situation?
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The Honourable Pandit Jawaharial Nehru: (a) Yes.

(b) and (c). The figure of five lakh tons mentioned in. this question is far
in excess. of any quantities for which arrangements hud been made, Bo far as
I am aware, u quantity of 9,000 tons of paddy collected by the Indoaesians ut
various ports snd earmarked for India was seized by the Netherlands Govern-
ment. This was not the property of the Government of India in the sense that
delivery had been taken over, though it was expressly intended for India and
awaited the arrival of a ship. No representations have been made to the
Netherlands Government.

(d) No.
WacEs To REFUGEE WORKERS AT KURUKSHETRA

878. *Shri Santanu Kumar Das: (a) Will the Honourable Minister of Relief
and Rehabilitation be pleased to state whether it is a fact that the refugees
of Kurukshetra are demanding wages for doing the work of distribution of
cloth and ration among themselves?

(b) If so, how much is the daily wages demanded by a refugee worker?

The Honourable S8hri K. 0. Neogy: (a) and (b). The Question is not under-
stcod. But the position in regard to employment of refugees and the wages
thereof, in the Kurukshetra Camp, is this:

Refugees who are engaged on any whole time organisation like the Rationing
Department, are being paid according to the nature of duties entrusted to them,
whether as Ward Rationing Officers, Supervisors, Ration Clerks etc. The sarue
applies to refugees, who are engaged for unloading tentage and other materials
and those engaged on hard manual labour. Full wages, according to market
rate, are given to refugees when employed for whole time Governmental work.
Work parties from-amongst the refugees, are organised on a voluntary basis for
work like distribution of <loth ete., for which no payment is made.

REHABILITATION OF REFUGEE VAIDYAS.

874. *8ri Algu Rai Shastri: (a) Will the Honourable Minister of Relief and
Rehabilitation be pleased to state whether Government propose to rehabilitate
the Refugee-Vaidyas in suitable places just as other classes of professional
evacuees from Pakistan are going to be rehabilitated?

S]) Have Government received any representation from Refugee- deyaé as
to their appointment in Medical relief centres in refugee camps as also in other
towns and villages?

(c) Do Government propose to consider cases of Vaidyas as a class while
distributing loans from the funds of Refugees Finance Corporation, the estab-
lishment of which is under the contemplation of Government?

The Honourable Shri K. O, Neogy: (a) Government will bear in mind the
cuses of different professional classcs among the refugees in working out
schemes for rehabilitation. .

(b) Yes.

(¢) Rehabilitation Finance Corporation ix intended for industrialists and not
for Vaidyas and Doctors. The latter will be eligible to apply for small loans
undu a scheme which Government expect to announce th?‘t]V

IMPORT OF ARECA
875. *Shri 8. V. Krishnamurthy Rao: Will the Honourable Minjster of
Comimerce be pleased to state:

(a) the quantity of areca that has been imported *into India from Singapore
end Eastern Pakistan during the current year;
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(b) whether the price of areca has fallen on account of the imports;
(¢) what restriftions sre proposed to be imposed to check the imports;

(d) whether it is a fact that the areca growers in India have made several
representations for the removal of excise duty on areca; and

(e) the amount of duty collected during the years 1945-46, 1946-47 and
1947-48?

The Honourable 8hri N. V. Gadgil: (a) 2,038,898 cwts. of arecanuts were:
imported from the Straits Settlements by sea into India during the three months

ending June 1947. Figures of later imports as also imports from Eastern.
Pakistan .are not available.

(b) Prices of imported arecanuts fell to a certain extent, particularly during
September and October. There has, however, been s general improvement im
the prices of local arecanuts. - Co

(c) Licensing of imports of arecanuts during July-December 1947 shipping
period were restricted to a monetary ceiling. It is likely that similar restrictions.
may continue during the January-June 1948 period as well.

(d) Yes, Sir. -

(e) I lay on the table of the House a statement showing the required
information,

Statesnent showing amount of Duty collected on Areca during the year 1945-46, 194G-47
and 1947-48.

Amount of duty
collected (import
Year duty plus excise
revenue).

Rs.

1945-46 B . o o . . . . . o 2,22,26,000
1948-47 . . . . . . . . . . 3,34,78,000
1947-48 (1-4-47 to 30-0-47) . . . . . . . 1,92,3,000

PaxmisTaxy Raips oN Inpia.

876.*Dr. N. B, Khare: (a) Will the Honourable Minister of Defence be.
pleased to state how many raids have been made on our country by Pakistan,.
after the partition?

(b) What losses have been suffered by our public in men and material ?

(c) What action have Government taken to check further raids?

The Honourable S8ardar Baldev 8ingh: (a) to (2). I would refer the Honour-
able Member to my reply to Starred Question No. 563 asked by Shri Ajit Prasad
Jain on the 8rd December 1947.

FALL IN THE PRICE oF ARECA

877. *8hri 8. V. Krishnamurthy Rao: Will the Honourable Minister of

Commetce be pleased to state:

(a) whether Government are aware that the price of round supari has fallenr
by 60 per cent. during the past few weeks and that it is still going down;

(b) whether Government are aware that the fall in price is due to the
smuggling of supari from Eastern Pakistan area not only of Eastern Pakistan

supari but also of superi imported from Singapore through Pakistan ports to
avoid import restrictions;

(¢) whether representations have been received by the Government of
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India from the Karnataka and Mysore Area growers’ Agsociation in this con-
nection; and

(d) what action Government propose to take to check the fall in the pnce of
areca and to restore its original price?

The Honourable Shri N. V. @adgil: (a) No, Sir. On the contrary, the
tendency has recently been rather upwa.rd I lay on the table of the House
a statemnent showing the prices of supari at Bombay for the twelve weeks ending
the 20th November 1947.

(b) Firstly, I have already stated that there has been no fall in prices.
Becondly, the question of smuggling does not arise in view of the fact that the
two Dominions of India and Pakistan follow the same import restrictions on
supuari und that the export into this country of supari previously imported into
Pakistan is free, under the terms of the standstill agreement.

(c) Government have received some complaints alleging that imports of
areca and betelnuts have resulted in a fall in the prices of these commodities.
There have also been some representations for liberalising imports of these
articles on the ground of their being a poor man’s luxury.

(d) Does not arise, in view of my answer to part (a) above.

Statement showing the prices of supars at Bombay for the twelve weeks ending the 29th

November 1947,
Month Price per Cwt.
Rs. a. »
September, 1947.
Week ending the 13th . . . . . . . . . 100 0 0
” ”» » 20th . . . . . . . : . 109 0 0
w o w 21th . . . . . . . . . 109 0
October, 1947.
Week ending the 4th . . . . . . . . . 107 8 0
”» ”» » 10th . . . . . . - . 100 0 ©
w w w18 . . . . . . . . . 1000
”» ”» » 20th . . . . : . . . . 110 0 ©
November, 1947.
Week endingthe ls¢ . . . . . . . . . 11000
”» ” ” 8th . . . . D D D . . 110 0 0
w » o 158th . . . . 110 0 ©
» ”» » 220d . . . . . . . . . 110 0 0
» w w» 20th . . . . . . . . 110 0 ©
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Prof. N.G. Ranga’s Unatarred Question No. 22 (b) and (d) of 6tA February 1947.
INDIANISATION OF TRE OFFICER PERSONNLL IN GOVERNMENT OF IND1A DEPARTMENTS.”

Statement showing vacancies filled during the period between the 1st September 1946 and 1st
April 1947 sn the Central Services (excluding those in the Defence Headquarters).

No. of vacancies filled

« Contraot
for a spe-
Name of service Permanent cifird Temporary Total
’ period

I. AU India Services —

(a) Salary less than Rs. 1,000 . . . . .. ..

(b) Salary Ra. 1,000 but leas than 2.000 . . 1 .o 6 6

(¢) Salary Rs. 2,000 and over . . . . .o 4 4
II1. Central Servioes Class I—

(a) Balary leas than Rs. 1.000 . . . 2 6 12

(b) Salary Rs. 1,000 but less than 2,000 . . . 11 9 20

(¢) Salary Rs. 2,000 and over . . .- 8 11 19
JII. Central Services Class 11— .

(a) Balary lesa than Ras. 1,000 . . . 1 .. 3 ¢

(b) Salary Ra. 1,000 but less than 2,000 . . .. ..

(c) Salary Rs. 2,000 and over . . . . . .
IV. Central Services Class 111—

(a) Salary less than Rea. 1,000 . . . 1 .. 29 30

(b) Balary Rs. 1,000 but less than 2,000 ., . .o

(c) Sulary Res. 2,000 and over . . . .
V. Unclassified Posts—

(a) Salary less than Rs. 1,000 . . . . 2 106 107

(b) Balary Rs. 1,000 but less than 2,000 . .o .o .e .

(c) Salary Rs. 2,000 and over . . . . . . .

Tatal . . . 5 26 172 202

X e
8etr Govind Das, unstarred Question No. 29 (h) and (c}of Tth February, 1947.
®
Usk oF RaiLway LiNes CONSTRUCTED FROM JUBBULPORE STATION To CENTRAL
OrpNANCE DEror, JUuBBULPORE, FOR CiviIL INDUSTRY.

(b) From the information available, it is underatond that the Ordnance Factory, Khamaria,
and the Arsenal Sub-Depot of the Contral Ordnance Depot, Jubbulpore are being retained
as permanent establishments and that the C. O. D. will carr: on, as such, for at least
another five years. The rail connection must therefore he maintained in order to handle any
inward receipts and ontward despatches of surplus stores and machinery. Tho lines in
question are therefore not surplus.

fe) No request, for the use of any of the mdmns ior Civib Industries has =0 far been
received by the Genera! Manager, G. I. P. Railway, °
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Pantit Mukut Bihari L3l Bhargava’s Starred Qusstion No. 201 (b), () and (d) of 11th Febru-

ary, 1947,
Nusses oF NoN-INDIANS EMPLOYED ON HigE SAvARIEs UNDER THE OENTBAL GOVRERN-
MENT. §
Statament showing the number of non-Indians in service in the Central Services on tha 1st Aprél
1947 (excluding Defence Headquart © re’ personnel).

No. of persons employed

Contraot
Name of Bervice -Permanent fora  Temporary  Total
specified
period
I. All-India Services—
(a) Salary less than Rs. 1,000 . . 4 . 1 5
(5) Salary Ra. 1,000 bat loss than 2 000 . . 45 3 12 60
(o} Salary Ra. 2,000 and over— . . 33 2 31 06
COentral Services Olass I— .
(o} Salary less than Rs. 1,000 92 ; 14 111
(b) Salary Ra. 1,007 bat loss than 2 030 . 299 19 32 350
(¢) Salary Ra. 2,000 and ovor . . 188 18 16 187
III. Qantral Sarpines Mlges IT <
(a) Salary less than Rs. 1,000 . 45 [{] 12 63
{5) Salacy Ri. 1,027 bat less than Rs. 2.000 . 2 1 3
(¢) Salary Ra. 2,000 and uver . . . 2 . . 2
IV. Central Sarmm Class 17—~
{a) Salary less than Rs. 1,000 . 206 6 244 546
(b) Sulare Rs, l 700 but loas than Ri 2, 000 . .. .. .. .e
(c) Salary Ri. 2,000 and over . . .o . re .
V. Unslaseifled Posu -
(a) Salary 933 than Ra. 1,000 . . 199 4 369 563
(b) Salary Ra 1,97) bt 1343 than Ra. 2, 030 . 10 7 15 32
(¢) Salary Rs. 2,000 and over . . . 3 6 5 14
*  Total . . . 1,174 76 752 2,002

Pandit Mukut Bihari L+l Bhargava's S‘eamg#Q«MM Nos. 351 and 352 of 17th February,
1947,

ProMoTION OF INN1ANS IN CARRIAGE AN WagoN DerarTMenT oF B.,B. & 0. I. RarLway,

Qusstion No. 351.—(a) Government n informed that the communal composition of the
promotions made since L¥31 to the catsuories mentioned by the Honourable Member are a@

follows: —

Aestt, Lrzo and Uarriage Supdt.
Europasans . . . . . B
Indians {Hmclu} . . . . . 2
Foreman.
European . . . . . . . .1
Hindn . . . . . . . . §

Junior and Aastt. Foreman.

Angly.Indian . . . . . 1
Hindua . . ' . . . . 4
Indian (‘Imutman . . . . . .01
Goanese . . . . . . 1

Ths allvzatinn mads by the Honourable Member is therefore not correct.

{h) Dose not aride.

Awat3-T¥nra vy oF Laoo Deraarvewr Pragarsn ra Janaraas aNn WAGoN DEPARTMENT
or B.,B. & C.I. Ramway.
Nuretiag Vo, 1370 ~Frvsrqarit 4mr infFaranl that fhs only An'rlo Indian whn had heen
ransfarred on nromotion to the Oarriads and Wagon Department sinoe the amalgamation of the
Lass vl #hy Jareizzy an 1 'Wagaa Dasartmonta of the B..8. & C. . Railway has since heen

re.transforred to the Loos Daepartment,
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Mr. Ahmed E'H. Jaffer's Starred Question No. 528 (b) and (c) of 24th Fabrudry 1947.
Ruqm:smoma BY THE ArMY OF BUmpINGS AND BuUNcArLows IN BomBay Crry

(b) Details of he 206 buildings and flats dereqmsihoned in Bombay City from the
termination of the war to 31st December 1946

8. No. Name of Property Location
’
1 Khalsa College, Matunga Road . . . . Matungu.
2 Sunderdas Show Rooms . . . Esplanade Road Fort.
3 Bldgs. on No. 73--75, Warden Rd . . . . Cumballa Hill,
4 Flat ‘B’, Amurchand Mansions . . . . Mayo Koad, Fort.
5 ‘“‘Sorab Hourw . . . . . Ouk Lane, Fort.
6 Asian Restnurant . . . . . Rampart Row, Fort.
7 1st floor, Monginis Ltd . . . . Churchgate Stroet, Fort.
8 Grd. fioor, " Wakefield House . . . . Ballard Estate.
9 Jorhanoo Hall, Warden Road . . . . Cumballa Hill.
10 Metro Building, Dhobi Talao . . . . Dhobi Talao.
11 FKlat No. 3-A, Mafatial Park . P . . Malabar Hill.
12 Qrd. Floor Part Wakeflold House . . . . Ballard Estate.
13  Trading Hall, Cotton Green Road . . . Cotton Green.
14 3rd Co-operative Iusurance Bildg. . . . . Bir P.M. Road Fort.
15 (Godown No. 165, Sassoon Dock . . . . Colaba. .
16 Basement, Now India Assurance Bldg., . . . Mahatta Gandbi Rd. Fort.
17 Gedown- a+ Kalachowky Road . . . -. Lower Parel.
18 (Qround floor, Famous Pictures . ) . . Sandhurst Bridge, Chowpatty
19 No. ‘E’ 8hed Cotton Green . . . . . Sewri.
20 Parsee Gymkhana . . . . . . Marine Drive.
21 Flat No. B, ‘‘Victory Court” . . . . . Guoen’s Road.
22 Kutir Guest House . . . . . . Marine Drive.
28 Max Lessor Hotel . . . . . . Do. .
24 Flat No. 5-A, Habib Park . . . . . Byculla.
26 B8how Room No. 3, Deepak Mahal . . . . Marine Drive.
26 1st floor, ‘‘Samudra Tarang’ . . N . Cadell Road, Mahim.
27 Ground floor, “‘Guzdar House” . . . . Warden Road.
28 Homji Hall . Mazagaon.
29 1lst & 2nd foors, New India Auuranoe Btuld.mg . Mahatma Gandhi Rd., Fort.
80 Shed ‘A’, Grain Depot, Sewri . . Bewri.
81 Shod ‘C’, Grain Depot, Sewri . . . . Do.
32 Elplnneton High School . . . . Cruickshank Rd. Fort.
33 Wakefield House, Part of 2nd ﬂoor . . . Ballard Estate.
34 No. 534, Sandhurst Bridge . . . . . Chowpatty.
86 Shed ‘B’, Grain Depot, Sewri . . . . Sowri.
36 8hed ‘D’ Grain Depot. Sewri . . . . Do.
387 TFlat No. 1-A, Amarchand Mansion . . . M&vo Road, Fort.
38 3 Rooms, Burjor Building . . . . . Garden Road, Colaba.
39 Bank of India Building . . . . . Esplanade Rd. Fort.
40 Godown No. 162, Sessoon Dock . . - . Colaba. o
41 BSunday Standard Building, Sassoon Dock . . Do.
42 Raval Tiles Godowns Arthur Bunder Rd. . . Do.
43 Godown ‘C’ Kalachowky Road . . e« Lower Parel.
44 Na~in Muhal . . . . . Churcshgate Baclamagion .
46 Waellington Mews & 24 Gm-a.gel . . . . Colaba.
46 Hindu Gymkhana . . . . . Marine Drive.
47 Islam Gymkhana . « e . Do.
48 No. 14, Mount Pleasant Road . . . . Malabar Hill.
49 Madhu Kunj . . . . . . . Ridge Road, Malabar Hjll
80 Gamadia Housa . . . . . Warden Road.
51 Darbhanga Flats, North Blook . . . . Peddar Road.
52 Moher Bldg., No. 89, Ranade Rd. EXTN. . . Dadar.
53 Flat No. 27. Maison Belvedere . . . . Queen's Road.
54 2nd floor flut No. 14, Ormiston Rd. . .~ . Colaba.
656 Flat No. 10, Oval View. . . . . . Chughgate Reclamation,
56 * Flat No. 3, “The Boacon" . N . .. Do.
87 Flat No. 4005, “‘Sea Croft” . . . . . Wedehouse Rd., Colaba.
58 1at Floor flat, “‘Samundra Trang" . . . . Cadel Rd. Mahim.
59 TFlat No. b, Ravindra Mangion . . . . Ch’ gate Reclamation,
60 Prospect Lodge . . . . . . Altamount Road,
_—— -~ "
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8. No. Name of Property Looation
61 Prospect Annexe . . . . . . . Altamount Road.
62 Prospect Lodge (small) . . . . . Do.
63 Lincoln Lodge . . . . . . Do.
64 Linocoln Lodge (Annoxe) . . . . . Do.
65 Baker's Bungalow . . . . . . Do
66 Raghavji Building . . . . Do.
67 Flat No. 8 Kay House. . . . . . Colaba.
68 Flat No. 7, Javeri Mangion . . . . . Ridge Road, Malabar Hill.
69 Flat No. 5, Cleave House . . . . . Wodehouse Rd., Colaba.
70 Flat No. 7, Chateau Windsor . . . . . Marine Drive.
71 Flat No. 4, Chateau Windsor . Do.
72 Wholo Bmldmg oxcluding Shops Chamu Windsor"" Do.
78 First floor, *‘Asian Building" . . « Churchgate.
74 1st floor flat, ‘‘Summer Queen” . . . . Arthur Bunder Road, Colabe.
76 Flat No. 10, Dossa Court, Colaba . . . . Cuffe Parade.
76 V.C.0.’s Club. Brabourne stadium . . . Churchgate.
77 Flat No. 6, Huesain Manor . . e . Warden Road.
78 Flat No. 14, “Rupa Yatan" . . . . . Marine Drive.
79 Flat No. 17, Maskati Court . . . . Queen’s Road.
80 Flat No. 9, Jyoti Sadan . . . . . Marine Drive.
81 Marble Villa, Warden Road . . . . . Cumballa Hill.
82 Flat No. 25, CornerrHouse . . . . . Bbivaji Park, Dadar.
83 46 Bhimriwalla Building . . . Worli.
84 Patil's Bungalow Lady Jamshedji Road . . Dadar.
856 Godown No. 168 Sassoon Dock . . . Colaba.
86 Godown No. 164, Sassoon Dock . . . Do.
87 “Goolshan” . . . . Pedder Road.
88 4th floor, “Musmfa Bmldmg . . . . Bir P.M. Rd., Fort.
89 Satar Sea View . . . . Chowpatty.
90 Flat No. 11, Bhilka Housa . : . . . Ch’gate Reclamation,
91 ‘“Flower Mead Warden Road . . . Cumballa Hill.
92 Room No. 18, Contral 1ce & Cold Swrnge . . 8aboo Siddique Road.
93 Bombay Cotton Mills Godown C(i) . . Kalachowky.
04 4th & b6th floors, New India Assurance Bmldmg Esplanade Road.
95 Ground floor Flat, “‘Mithi Lodge® . Colaba.
96 Godown No. 169-170, Sassoon Dock . . Colaba.
97 Flat No. b, “Shalimar” . . . Marino Drive.
98 Flat No. 2, *‘Bhagwan Mansion” . . . Dhobi Taleo.
99 Tlat No. 22, “S8hanti Kutir” . . . . Marine Drive.
170 Flat No. 4, “Horizon View” . o . . Churchgate, Reclamation:
101 No. 66, Walkealm var Road . . . . Malabar Hill.
102 Flat No. 8, “‘Queen’s Ma.nmon" . . . .  Beston Rd., Fort.
103 Flat No. 13, “‘Solanki Sadan” . . . . 8ion Road.
104 Terrace Flat, “Eddoe House"’ . . . .  Pedder Road.
106 Fleot No. 4, “Gulbahar” . . . . Dhobi Taleo.
108 Flat No. 6, “Prem Court” . . . . . Ch’gate Roclamation.
107 1st floor flay, “Dhun Mahal” . . . . Garden Road, Colaba.
108 Grd. Floor Flat, ‘‘Hemilton Bldg.” . . . Fort.
109 Flat No’3, “Sea Side” . p . . . . Colaba,
110 Flat No. 17, “Merine House' . . . . Marine Lines.
111 Flat No. 10, “Habib Park” . . . . « Byculla.
112 ,, No. 15, . B . . . . . Do.
113 ,, No. 24, " . . . . . . Do.
114 ,, No. 33, ” . o . B . . Do,
116 No. 34, » . . . . . . Do.
116 Blpm Bilk Mrlls . . . . . . Dadar.
117  Flat No. 306. “Bylv orton” . . . . + Coluta.
1'% Plack “P” Amarchacd Mavsion” . . . . Mayo Rond Fort.
)19  Flat No. 18, ““Zainah Manzil™ . . « Ch'gato, Reclamation,
120 Flat No. 2.A, “Connaught Mandons” . . . Colaba.
121 34. 61 & 72, Great Westerp Buildmg . + Fort,
122 Fiat No. 8, “Podes MBnson™ , . . . . Manne Drve.

128

ﬁut No. 16, “Shant: Kutir” .
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8. No. Name of Property Looation
n
124 Wakefleld House, 1st floor, Room No. 6 .
1256 " " ”» Room No. 2.A .
126 ” ”» " Bm Nﬁ- C—B -
127 ”» " " Room No, 8 .
128 ”» ” ” Room No. 7T-A .~ - Ballard Estate.
129 ” . " Room No. 7 .
130 » " Room No. § .
181 ” " " Room No. 8 .
132 " » ” Room No. 1-A .
183 » ™ ” Room No. 3-A .
184 Mario’s Restaurant . . . . . Rampart Row Fort.
186 5th floor ‘“Winston House' . . . Ch’gate Reclamation.
186 Terrace flat, “Kali Ludge“ . . . Garden Rd., Colaba,
137 “Ewart House™ . . . Fort.
188 “Wakefield House" lst ﬂoor (Pm) . . Ballurd Estate.
189 Flat on 8rd floor, “Dil Pazir” . . Warden Road.
140 2nd floor flat, ‘““Oomer Mansion" . . Do.
141 Flat No. 7, *“Malabar Court" . . . Ridge Rd., Malabar Hill.
142 Flat No. 8 & Terrace flat, “Mnlabu' Court” . ‘Do.
148 Flat No. 3, “Javeri Mansion” . . Do.
144 Bombay Bar Gymkhu:m . . . Fort.
146 “Rasik Niwas" . . . Marine Drive.
146 No. 76, Marino Drive (Block of flats) . . Do.
147 “Empress Court” Grd, floor flat . . . Queen'’s Road,
148 “Empross Court” 5th floor flat . . . Do.
140 Flat No. 2, “Earl’s Court” . . Marine Drive.
160 2 Rooms, “Khatau Bhuvan® . . Colaba.
151 No. 77. Marine Drive . . Marine Drive.
162 No. 78, Marine Drive . . . . Do.
163 4th floor, “Amar RBuilding” . . . Sir P. M. Road Fort.
164 I'lat No. 2, “Palm Court” . . . Ch’gate Reclamation
156 Flat on Regal Theatre Building . . . Apollo Bunder.
166 ¥Flat No. 1, “Western Breeze" . . . ("olaba.
157  3rd floor, “Contractor Bldg.” . . Ballard Estate.
168 First floor, *Farnhoum House' . . . Colaba.
159 Grd, floor, “Palitana House . . . Malabar Hill.
160 Flat No. B-A, “Patel, Manzil” . . . Nepean Sea Road.
161 Flat No. 20, ““Habib Court” . Colrba.
162  1st floor flut, “Sater Villa" . . Oomer Park, Warden Road.
. 183 No. 84, Nepean Son Round . . . Nepean Soa Road.
{ 164 Shamsher Printing Press . . . Sion Rond.
165 4th floor, “Karimn ("ourt” . . . Colabn,
166  3rd floor, “*“Musiufa Building” . . . Sir P. M. Road, Fort.
167 Pure I'roducts, Sion Road . . . . Bion.
168 Flat No. 5. “York House™ . . Henry Road, Colaba.
169 Shed No. 163160, Sassoon Dook . . . Colaba.
170 Flat No. 8, "Padma Mansion” . . Mulabar Hill,
171 'F’lal No. I, “Habib Park” . . Byeculla.
172 “Apollo hambors™ . . Apollo Bunder.
173 “Wakeflold House™ .‘.ml Iloor . Ballard HEstate.
174 ‘“‘Lentin Chambers” Fort.
176 Fort Press Garagoe . . Colaba.
176  Argentina Hotel . . . . . . Churchgate,
177 Grd. floor flat & shop No. 3 & 142, “Deepak Mahal”. Marine Drive.
178 1lst, 2nd & 3rd floors, Hotel Dolamar, "Deepak Mahal" Do.
179  4th and 5th floors, Hotel Bm’kley
Deepnk lfn}:-nl Do.
180 Frodricks Hotel . . . Apollo Bunder.
.
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8. No. Namie of Property Location

181 Victoria Mills, Gamdevi .

. . . . Gamdevi.
182 Flat No. 20, “*Kirdaus’ . . . . . Marine Drive.
183 ‘“Brightlands” . . . . . . . Apollo Bunder.
184 “Warden House” . . . . . Sir P. M. Rd., Fort.
185 Corn Products Godown . . . . Bassoon Docks, Colaba.
186 Arthur Road Garage (Mumcxpd) . . Arthur Road.
187 Godown No. 51(1) 6(s), Bombay Cotton Mil!l Eatau Kalachowki.
188 The ‘‘Anchorage’ Apollo Bunder.
180 New India Assurance Bldg., Gronnd ﬂoo: Part .  Mahatma Gandhi Road, Fort.
100 Astoria Hotel . . . Churchgate Reclamation.
191 Two Garages in “Dhunraj Mdnl . . . Apollo Bunder.
182 ‘“‘Beverley Court” . . Carmichael Road.
193 ‘‘Prabhod Dhairya Prasad” Flat No. lO . . Bir Bhalchandra Rd., Dadar.
104 Grd floor, “Bode House’’ . . . Colaba. -
198 ‘‘Marble Hall”, Wodehouse Rd. . . . . Colaba.
106 Flat inNo. 147, Esplanade Rd. . . . . Fort.
197 Building at No. 9, Bell Lane . . . . . Fort
108 Sakina Mansions . . . . Carmichael Rd., Cumballa Hilk
199 2nd floer flat, ""Dubash House” . . . . Cudell Rd., Mahim.
200 Flat in Excelsior Theatre Bldg . . . . Fort.
201 No. 31, Queen’s Road . . . . . Queen’s Road.
202 Flat in *‘Kumar House” . . . . Saasoon Dock Rd., Colaba.
208 Flat |n No. 1, Club Back Road . L . . Byeculla.
204 Flat No. 63, “‘Indra Bhuvan' . . . . Dadar.
208 Flat in “‘Moti Mahal” . . . . . . Ch’ gate Roclamation,
208 ‘‘Construction House” . . . . . . Ballard Estate.

(o) (¥) Details of the 18 (not 12 as stated before) buildings and flats in Bombay Oity
which were derequisitioned during the quarter ending March 1947,

8. No. Name of Property Location

1 Flat No. 24, St. James Court- . Marine Drive.

2 Flat No. 1, “'Brightlands” . . Landsdowne Road, Apollo Bun-

der.

8 “‘Villa Moderna’ (Flats) . . . . . Worli.

4 Godown ‘G’, Sassoon Dock . . . . . Colaba.
8 Flat No. 5, “Mn,y Fair” . . . . . Ch'gate Reclarnation.

6 Windsor Hotel . . . Kumpta Street, Ballard Estate.
7 @Ground & First Floors, Ka.n,)l ‘Lhetm Wadx . . Mint Road, Fort.
8 Maneckji Wadia Building, Ground Floor . . Muhatma Gandhi Rd., Fort.
9 Maneckji Wadia Building, 5th Floor (Part) . . Do.

10 Flat No. 2, “Bombay View" . . .~ . Krittridge Rd., Colaba.

11 Grd. Floor Flat, “Welleslay Hou'a" . . . Cooperage, Fort.

12 BSamrock Cafe . . . . . Colaba Causeway (Colaba).

18 Waeet-half of Godown No. 166 Sassoon Dook . . Colaba.

14 Wakefield House, 2nd floor Room 10-D. . . . Ballard Estate, Fort.
18 Wakefield House, 2nd Floor, Room 2 ., . . Do.

16 Wakefield House, 2nd floor, Roonp G-E . . . Do.

17 Gsrage No. 10, “st Mahd" . . . Ch’gate Reclamati
18 Colaba Castle” S . . . Colaba.
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(%) Details of the Bbujld}ngs and flats derequisitioned in Bombay City during the quarter
ending June 1947,

8. No. Name of Property Location
1 “Contractor Building" Grd. Floor, North . . Ballard Estate.
2 ‘Manekji Wadia Building” remainder portion of 6th Mahatma Gandhi Road, Fort.

r.

3 “Haroon Building”, Gd. FIr, . . . . Bazar Gate, 8t., Fort.
4 R.LN. Hospital, Bewri . . . . . Bewri. :
8 Dhanraj Mahal, 5th Floor . . . . . Apollo Bunder.
6 Godown No. 173, Bassoon Dock, Compartment C-14  Colaba.
7 @odown No. 173, 8assoon Dock, meaﬂmant B-13 Colaba.
8 Flat No. 12, Block ‘D’, “York House” . . . Henry Road, Colaba.
@ Portion of lst Floor, Contractor Building . . Ballard Estate. =

8jt. Seth Damodar Swroop’s Siarred Question No. 806 (o) of 10th March, 1947.
GRADUATES a8 ‘B’ GrADE GuarDps on E. I, RaiLway, nuriNG, War PERIOD,

(8) The number olgudulbes appointed as ‘B’ grade Guards on the East Indian Railway
during the war was .

Sri V. Gangaraju’s Starred Question No. 816 of 10th March, 1947,

TracHING oF TELUGU IN HigH AND ELEMENTAKY SCHOOLS 1N THE BENGAL NAGPUR
RAmLwAY ZONE

(a) The number of schools on the B. N. Railway are as follows :—

(i) Etu?em 1Schooh— .
igh—1,
Middle—2.
Primary—6.

Primury—16.

(b) Nine.

(c) 585. -

(d) Telugu is taught up to Standard III in 5 of the 8 schools referred to in the reply
to part (b) and upto Standard II in two of the schools. In the ewo remaining schools it is
taught up to the VIIth and Vth Standards ectively.

(¢) In regard to the vernacular language taught in any particular Railway School, rail-
way administrations are guided by the advice and instructions of the educational authorities
of the Province in which the school is sitwated. I am, therefore, bringing the Honourable
Member’s suggestion to the notice of the B. N. Railway administraiion with a view to the
mtt.o; being referted to the Educational authorities of the Provincial Governments ocon-
cerned.

Babu Ram Narain Singh's Starred Question No. 1401 of 3rd Axril. 1947,
RUNNING OF PATNA BOGEY FEOM CHAIBASA INSTFAD OF JAMSHEDPUR

Only one representation for the extension of the Patna Tatanepar thrm el car‘epe 10 and
from Chaibava has heen made to the E. 1. Railway, Thiz was made by Mr, 8. C. Bancrjre,
M. L .A., Member Bihar and Ori<sn Loca'-Advicory Committee, The 13, N, and P. I. Railway
Administratione have not heen ahle to agree 1o the ruppe®ion for 11 ¢ following roarcn: e

(i) Insugfficiency of through traffic.—The amonnt of throupgh traffic hocke frem :tations
between Patna and Axaneol on the one hand and Chaitara on the other is in vfficiont {o jurtify
a through carriage, an will be observed from the following figurex of passcngers booked and re-
servations made ;—

B. N. Railway.—
From Tatanagar and Chaibasa to Patna and stations via Asonsal.
From Monthly figures Daily average
(Jannary 1947)
1st  2nd Int. 38rd st 2nd Int. 3rd
Tatanagar . . . . . 15 69 280 422 4 24 9 14
Chaibara . . . . P, 7 18 00 ... 3 ¥ 3

Total . 15 76 208 512 § 24 9% 17
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8. 1. Railway.— .

from 21 to Tstansgar, Ohaibias and stations via dsansol.

via
To -
Monthly figures Daily average
. (March 1947)
Ist. 2nd Int 3rd. 1lst 2nd Int 3rd
Tatanagar . . . . ‘ . 8 46 162 150 P 1} 5 5
Chaiba.a . . . . . . 1

4 13 3 + i ¢
3iavions via Asansol . . ... 8 41 127 158 ¥ 13 4 5

Totdl . 17} 91 302 316 i 3 of 10}

{(e8) Adsznzeof fasilitios for oleaning and walering coaches at Chaibasa.
Nece wary facilities for cloaning and watering ooaches are not available at Chaibasa.

8:th Sulhl:w's Unstarrsd Question No. 111 (5) of 3rd April, 1947.
Revarivg SgN1oaITY oF GuasDs oN N, W. RamLway.

Government are informed that no promise of & review of their case had been held out by
the N. W. Railwa; Administration to the grade II Guards of the Karachi Division, as
stated by Honourable Member.

Pealicilrloy Noh Kuazra’s S erril Qurstion No. 57 of 18'h November, 1947 .
AsvesaeNre sicwanay Puve MiNsre s of INDIA AND PARISTAN re Dis-
OONTINUANCE OF SEAROHES oF REFUGEES.

On the 3rd September 1947, after the Conference hetween the Prime Minister, India
and Prime Minister, Paki~an it was declared that *‘both the Dominion Governments have
agreed that evacuees wili be permitted 1o take away at their discretion and within limita
of transport available movuable preperty including licensed weapous, food, domestic animals
and carts and vehiclea which are not licensed for public use”’.  While this Government
have been following this policy as scrupulounsly as possible, thore have been serious lapses
from it in N.-W. F. P., Sind and West Punjab, '

?:11 the 18th September, 1947, the Deputy High Comnissicner for India at Lahore reported
as follows :— '

‘“‘Numerous complaints have been received from various institutions of harraament
by local pulice. A case in puint was meticulcus and prolongéd search of a lorry
load of bank records at a Lahore police station. Nothing objectionable having
been found the lorry was told to return to the Bank as it could not be allowed
to go forward A representative of the Punjab Government said that he had
taken latest decision at the Prime Ministers’ Conference not to mean that the
people would be allowed to take unlimited quantities of food, cloth, ete. He
sard he conld not let the West Punjab be striped of merchagdise of any kind.”

On receipt of this report this Government instructed its High Commissioner at Karachi to
seck from the Pekistan Government urgent clarificotion of their attitude in the matter of
searches and to point out that in the West Punjab the violation of the Agreement was
particularly glaring.

On the 25th September the Deputy High Comunissioner for India at Peshawar reported
88 follows :— R .

‘““Evacuces from N.-W. F. P. are beinz searched at aerodrome and are not allowed
to take away with them personal belongings such as jewellery, wrist watches,
ete., clother, fountain pens, licensed arms, etc. An order has been issued by
the Provincial (Government, laying down that articles such as jewellery,
watches, clothes, radios, sewing machines, cutlery, silken and woollen clothes,
eycles and Ifcensed arms shall not be removed by evacuees without permit, No
permit is being eranted. T pointed this out to the Chief Secretarv and parti-
enlnrly lnid stress on the fact that humiliating and harrasing searches are bsing
conducted at police stations in cpae of evacuees by air. He tella me that agree-
ment to permit. removal of personnl belonginge applies only to East and West
Punjab and net t6 N W. F P. and unless decision to the contrary is entered
into_hetween the DomSnion Prime Ministers, the present practice cannot be
modified. This is causing groat hardship.”
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“Then again on the 23th September, he telegraphed :

“The ban on removal of personal belongings such as jewellery, liensed arms, ete.,
bas spread consternation throughout non-Muslim population of Frontier Pro-
vince. The ban is particularly harsh because there are no facilities for trans-

- fer of money through Bunks. Meanwhile our High Commissioner at Karachi

reported that the Prime Minister for Pakistun had agreed to issue orders to
implement the agreement renshed with us. The orders would be that all
personal searches should, stop, that all personal eflects should be exempted from
export ban but that in cases of suspicion a sesrch could he made for mufqhmdun
in bulk and for goods export of which 18 banned Ly orders of the Bind Gov-
ernment. "’

The Prime Minister of Pakistan also intimated to this Government direcily that he had
communicated to his Provincial Governments and his Provincisl Administrations relevant
decisions arvived at in the Delhi Conference on the 19th September. He also
complained of rigorous searches being carried out in Delhi.

On the 28th September this Government complained to the Pakistan authoritics thab
bumiliating and harrasing searches were still being conducted by police in case of evacuees
by air from Peshawar and personal belongings were being confiscated on the ground that
the agreement at Delhi did not apply te the North-West Frontier.

In spite of thess protests from us and assurances from the Pakistan Government we
continued to receive reperts of searches in Pakistan. On 2nd October we had a tele-
gram from our High Commissioner at Karachi, which reads as follows :—

“Regrot report of searches Keamari Port continue.  Yesterday Custom Officials
did not search,  After ship loaded police arrived.  Insisted on searching
Ship unloaded. Gonds searched.  Departure delayed 18 hours.  Collector,
Karachi, told Vishvanath police within their rights.  Another extraordinary
case is Collector, Nawahshah's order saying no evacugs may take more than
13 pounds ¢lcthes one bedding and two ulensile.”

Wo, therefore, protested to the Pakistan (overnment on the dth October pointing out
that the situntion in Bind was unomalous in respect of searches and requesting the uniform
implementation of the agreement by all provincial governments.

At the same time there was an incident in which an J.N.A. aircraft coming from
Rawalpindi to Delhi had to land at Lahore for minur repairs. These repairs lasted 20
minutes but the aircraft was detained for 41 hows. All passengers were searched and
evervthing excepting the clothes they stood in was taken from them. This, Govornment, -
therefore, drew tho atiention of the Pakistan Government to these hreaches of the joint
Agreement.

On the 7th October we had a report from the Doputy High Commissioner at Peshawar
as follows :(—

“I have repéktedly protested ngainat searches of avacuees. The N.-W. F. P. com
plains ‘that the agreement regardine exemption of evacuees from searches dges
not apply to N. W. F. P. My rcpresentations have brought some fruits in that
vigour of search has leen relaxed and evacuees are wot now deprived of
jewollery worn on pevson or of expensive clothes. T am  again bringing
derision of the two (lovormments {o notice of leeal (invernment but it will
strenethen mv hand if van noint ent to Pakistan Government that agreement
is not heing adhered to in this Province.”

Wa also received the following telegram from our High Commissioner at Karachi :—

“Vigited Keamari Port this evening.  Vieorous searches of luzgage in full swing.
Custom Officials carried out only uomiual search but local pelice do work se
thorouehly as bofore. Personal effects like gilk snrees also detained. In one
cnze border lace torn off from silk saree Taee allowed to po but saree taken.
My enrlier lottors to Khuro and Ghulam Mohammad to clarify position remain
un-anawered, Am persuing natter further.” S

 We, therefors, made n fresh and detailed repracentation to the Pakistan Government
;mn_tmg out t_!ml- we had unimnecchnhle evidence that searches were still gning on in West
Punjab ostensibly for the purposa of discovering unlicensed arms hut in actual effect result-
Ing in confiscation of macalle property which the avacuees were {aking with them. Tt was
pointed out also that {remendous hitterness wnr beine cansed bv these searches and that
thin Government wauld not T able 1o continna tn implement. tha Agrecement on aearchea
unless the Pakietan authoritics took adeqnate steps fer implementation on the other
side of tho Frontier.

In renly we were informed L~ 1he Pakistan Government that the Sind Government
would take stern action againsl thota officers wha lae® violated the Anreement and had
already done so in some cases. The Pakistan Government ulso pointed out that there
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are certain prohibitory orgers in force in tha Province of Sind regarding removal out of
the Province of articles like unsewn woollen piece goods, unlicensed arms and bulk merchan-
dise and random searches had led to periodic discoveries of such goods in the lu%ggge of
the evacuces. The Pakistan Government also admitted that abuse of a_.nt.hont.y_ by their offi-
cials had undoubtedly accured and would tend to recur while the tension continued, as they
recurred on our side of the Frontier.

The result of this exchange of views was that we had the following telegram from our
High Commissioner at Karachi orf’ the 17th Octolier, 1947 :--

“Had talk over ‘phone with Pakistan Finance Minister Ghulam Mohammad today.
Met Khuhro at dinner last night.  Both promised stringent action for un-
authorised searcher. Four policemen suspended. Viswanathan visited Keamari
harbour and fonnd picture completely changed for the better. Ghulam Moham-

mad assured me that Adctained goods are not confiscated but can be taken back
by owners.”

Tt was found, however, that improvement similar to that in Sind was not perceptible im
West Punjab and N -W. P.  To our protest on this point, Pakistan Government
veplied that no violation of agreement vegarding searches in West Punjab or North-West
Frontier had come to their novice and in their turn pointed out various cases of searches of
Muslim evacuees leaving India.

The Governor of East Punjab has now been informed by the Governor of West Punjab
that a directive has bren addrassed to all Deputv (‘ommissioners in West Punjab by the
Chief Secretary to the Government of West Punjub relating to the policy in the matter of
searches. Unfortunatelv the dirvective was issued more than two months after the actual
agreement between the twn Dominion Governments and when evacuation of non-Muslims
from West Punjaly was nearing completion. The following is & copy of the directive
supplied by the West Punjab Governrment :

“I am directed to address you on searches on evacuee camps and convoys. The re-
presentatives of the two Dominivn Governments have agreed that such searches
should not take place. It is the definite policy of the West Punjab. Govern-
ment that this agreement should be fully respected, hecause otherwise the
evacuation of Muslims from the East Punjab wiil be greatly retarded. You are
personally resnonsible that this policy is strictly adhered to in your district, The
word ‘convov' of course includes not only rnad convovs but also trains. The
word ‘“‘camp” bears the same definition ns in para. Cl of the revised state-
ment of policy reeavdinge Evacuees and Refuwzees which was enclosed with my
immediate lettor No, 1009-H.47/795. dated Tahore the 4th September. 1947,
addressed tc all Deputy Commissioners. -

2. The two Dominions alsn azreed that the prohibition »f these seurches is without pre-
judice to their right to prohitit the bulk transfer of merchandise from the
d Province.  You should. therefore, take steps to prevent the removal of mer-
chandise in bulk (i.e., merchandise in amounts which an ordinary person would

- .not at one time bhuy retain in a shop) from the West Punjab to Evacuce Camps

or Convoys. T am: to emphasise, however, that this must not be done bv sear-
ching Evacuee Camps or Convovs. Action must be taken hefore the merchan-
dise senrch before he reaches such a camp or convoy merely because he claims to
be an evacuee or says that he is going to the East Punjab. The same applies
to romoval of controlled articles in such quantities as are prohibited at present,
but the rule that this prohibition cannot he enforced by searching camps and
convoys also applies to this case’.

L]
Dr. P. 8. Deshmukh’s Starred Question No, 468 of 18! December, 1947.
WInENING OF OVERBRIDGE AT BADNERA

(a) It is not considered that the bridge is too narrow for the traffic.

(b) It is recognised that there may be some inconvenience when there is a rush of
traffic but the bridge is pot considered dangerous tc traflic. Neither has any accident on
account of the narrowness of the bridge occurred, nor has any complaint on this score been:
made upto now.

(c) There is no proposal®for widening the bridge.




SHORT NOTICE QUESTIONS AND ANSWERS
Mr. Speaker: There is a large number of short notice questions. thongh
the Question Hour is suspended,
Disposars ARTICLES DISPOSED OF 0N CrupIT SYSTEM

Mr. R. K. Sidhwa: (u) Will the Honourable Minister for Industry and
Bupply be pleused to state whether it is a fact that the articles disposed of
under Disposals are on credit system?

(b) If so, within what period a purchaser has to pay the amount due to
the Government?
(¢) What is the total amount due to Guvernment?

(d) Is it a fact that one single purchaser owes to Government about five-
orores of rupees?

(e) 1f not, what is the largest amount due from one single individual?

(f) Are all these monies considered as safe?

(8 What steps Government propose to teke to recover these large oub-
standings?

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). There has
been only one case in which Disposals articles were disposed of on credit.

(c) Messrs. Allen Berry Ltd. The total value of the sale was Rae.
5,86,82,500/-. The transaction was concluded between July - and September,
1946. The total amount still due to Government is Rs. 1,85,82,500/-.

(d) No, B8ir.

(e) Rs. 1,85,82,500/-. N

(f) Yes, Sir.

(g) Government have taken suitable security, and consider this & good debt.
Pavment is being made in regular instalments.

Mr. R. K. Sidhwa: May I know why an exception was made in the case -
‘of Messrs, Allen Berry & Co. to which the Honourable Minister referred and
:.why was it not on a cash down basis?

The Honourable Dr. Syama Prasad Mookerjee: As I said, this was done
between July and September 1948 when the Caretaker Government was in
churge.

Mr. R. K. Sidhwa: Wocre the parties unable to pay the whole amount?

The Honourable Dr. Syama Prasad Mookerjee: Apparently thut was so.

Shri Khurshed Lal: Muayv | ask the Honourable Minister whether the
jpartics are puving any inferest on this?
¢ The Honourable Dr. Syama Prasad Mookerjee: I believe so.

Dr. P. S. Deshmukh: Muy | know the approximate value of the undis-
posed of goods with the Government?

Mr. Speaker: [t does not arise.

Mr, R. K, Sidhwa: May I know the book value of the amount that was
sold to this firm? >

The Honourable Dr. Syama Prasad Mookerjee: I cannot say exactly what
the book valne is.

Shri Biswanath Das: Muny | ask whether the disposals purchased by
private firms like Allen Berry & Co. include dangerous vehicles and weapons
and whether these things arve being offered bv them for sale to states outside
India?

The Honourable Dr. Syama Prasad Mookerjee: No, Sir.

Dr. P. 8. Deshmukh: Muy 1 know what profit this firm are making on the:
goods sold to them? -

(1793 )
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My, R. K. 8idhwa: The Honourable Minister said that Government have
taken suitable securtty. May I know what kind of security it is?

The Honourable Dr. Syams Prasad Mookerjes: There is 2 Bank which
has stood as security.

Mr. R. K. Sidhwa: Which Bank?
The Honourable Dr. Syama Prasad Mookerjee: I think I had better nog

‘mention the name of the Bank as it might create complications. A Bank has

ptood as security and also the firm of Dalmia Jain. Further the entire stock
is mortgaged to us.

Dr. P. 8. Deshmukh: My question has not been answered, Sir. I asked
what profits are the firm making on the goods sold to them.

The Homourable Dr. Syama Prasad Mookerjee: We have no information.
Dr. B. Pattabhi Sitaramayya: Are Government aware that for ~purposes

-of banking, securities are not accepted from partnerships and members of

the joint family?

The Honpu.rable Dr. Syama Prasad Mookerjee: This matter was gone into
by the previous Government and we have tried to improve matters as far as
possible. For the last three months Rs. 20 lakhs par month is being paid.

Dr. B. Pattabhi Sitaramayya: If the Government are not satisfied with
what has been achieved by the previous Government, will they care to reopen
the subjeet,?

The Honourable Dr. Syama Prasad Mookerjee: We have already made
some arrangewents in this respect. -

RETRENCUMENT IN GENERAL HEADQUARTERS ;
Shri Jalpal Singh (on behalf of Dr, Dharam Prakash): (a) Will the Hono-
urable Minister of Defence be pleased to state whether the Chief Administra-
tive Officcr, Supreme Comamaund and Indin Command after .preparing a joint
retrenchment list on Saturday, the 20th November 1947 gave notice to 280
enployecs of the General Headquarters, on the morning of the 1st December,
1947 at 10 O’'Clogk that their scrvices were not required after the 80th
November, 19472, '

(b) If so, on what authority have these people been discharged?
(c) Why was no notice given to these employees some time in advance, when
the question of abolition of the Supreme Command had already been decided?

(d) Do Government propose to consider the advisability of withdrawing
this notice and terminating the services of these employees with effect from 1st
January, 1948 instecad of from 1st December, 194792

() Tf not, will the employees be given one month's pay?
(f) Is it a fact that the staff employed in the General Headquarters have
given a notice of their resorting to strike to protest against this action?

(g8) Do Government propose to give an assurance that the staff who .are
discharged from service in future will be given at least two months’ notice?

The Homnourable Sardar Baldev 8ingh: (a) The' services of 239 temporary
employees of Supreme Commander’s Hendquarters were terminated — with
effect from the 1st December 1947, ,

(b) They were discharged in accordance with the retrenchment rules which
werc framed, in early 1946, in consultation with. the Heads of the various
Branches of Armetl Forcgs Headquarters, the Financial authorities and re-
presentatives of all classes of the staff concerned.
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(¢) When the Supreme Commander’s Headquarters was formed, it was
.. arranged to staff their Headquarters with clerEs, etc., who, in pursuance of
QGovernment’s retrenchment plans and by the length of their service, were
due to be discharged with effect from the 1st October, 1947. A list of such
personnel was circulated as long ago as the 5th August, 1947. These indivi-
duals, therefore, knew that they were due for retrenchment as soon as the
8Supreme Commander’s Headquarters was wound up. It was not possible to
give them a month’s notice as the final decision to close down the Supreme
Commander’s Headquarters with effect from the 30th November K 1947 was
taken by the Joint Defence Council only on the 8th November 1947, and as
some time was required to examine the lists prepared in Augusbt to see how
many could be absorbed in any existing vacancies in the three Service Head-

quarters. A month’s pay, however, i§ being paid to these personnel in lieu
of notice. ]

Gy (d) No, Sir, as one month’s pay in lieu of notice is being given o all the: -
personnel affected.

(e) Yes_ Sir.
(f) No, 8ir.

td

(8) According to rules, only one month’s notice or a month’s pay in lieu

. is required to be given. Government do not see any reason to change thc
~ rules. '

Disrosal oF Inoia OFricE Briinings aAND 118 CONTENTS

i Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable the Primc
Minister be pleased to state whether it s a fact that the Governinent of India
bave teceived an inv'tation from the British Government to send their re-

gentatives to London to settle the griestion of complete transfer of records

ibrary, curious objects of arts, jewels and ‘botanical specimens from there to
India?

(b) If so. has the invitat'on been accepted. and have Government decided
upon the personnel of the representatives to be sent for the purpose and the
time when they are likely to leave India?

(c) What deeigion. if anv, have the Government of Tndia taken upon the
+ policy to be purcued by these refiresentatives n their d seussion with the British
Gowverunent and the representatives of the Pakistan Government?

The Honourable Pandit Jawaharlal Nehru: (a) and (b). The Government of
India 2 + ‘avined thir the U'n ted Kingdom Government would wish to ds-
cuss with them the whole question of the disposal of the India Office building
and its ‘‘contents’’. and that with that view th® United Kingdom Government
are setting up a fact find'ng committan ta vt wle an +he eggent « n-abmi
narv of survey n' the ‘‘contents’’ of the India Office. The committee’s funo--
tions are to he the preparation of a statenent ot  ‘contents = <
which thev eame, the various claime made tn the ‘‘contents’ and the various
schemes enopested for their d spogal  The Government of Tndia were invvited
to send a amall rartv of renresentat'ver to T.ondon ro +jnin this committes.
Thiz invitation has been accept~d and a tentative sgelection has been made of
Government's representatives on the committce.  Accord'ng to the latest

ilnfné-mation the committee is likely to meet abhout the third week of January
948. .
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(¢) The committee is only of a fact finding nature and will not have any-
thing to do with questions of policy. The idea is that after the committee’s
work is finished any questions which may arise for decision should be dis-

~cussed at ministerial lovel, and only at that stage the question of a policy
decision will arise.

Shri H. V. Kamath: Will our Government representatives be officinls or
xnon-officials?

The Honourable Pandit Jawaharlal Nehru: I am not quite sure whether

all will be officinls: there will perhaps be officials and non-officials, and they
will all be experts.

DISPOSAL OF CERTAIN SERVICEABLE AEROPLANES AS SCRaP

Mr. R. K. Sidhwa: (1) Will the Honourable Minister of Industry and
Bupply be pleased to state with reference te the answer to a supplemecntary
~question arising- out of starred question No. 474:asked on the 1st Decemver,
1947 regarding the disposal of aeroplanes, whether Government propose to make
a statement as to the total number of planes declared as unserviceable and
subsequently found to be serviceable?

(b) What is the total amount involved in connection with these planes,

their book values, real values and the value to have been realised if sold as
-scrap?

(¢) Are there any other articles also under disposal discovered as service-
able and declared as unserviceable by the officials concerned?

(d) Who is responsible for imaking the preliminary report regarding these
planes and what steps have Government taken or propose to take aguinst the
«official or officials concerned?

The Honourable Dr. Syama Prasad Mookerjee: (a) In 1946 about 80 surplus
Dakotas suffered damage in a storm at Panagarh. Thé Director General of
Civil Aviation (who is not under my Ministry) considered that it would be
‘worth while to repair only 4 or 5 of the damaged machines as he considered
that (a) repairs would be uneconomical in view of the extensive damnge and
(b) major components would be difficult to find. He considdred that the rest
-of the damaged Dakotas were fit to be used only for purposes of canmpalisation.
Recently an inspection has been carried out by representsatives of the Directlor
General of Civil Aviation, Air Headquarters, India, and Tata Aivcra{t Ltd.
They have recommended that 44 of the machines should be made flyable, as

compared with the previous recommendation that only 4 or 5 should be made
flyable.

Apart from the Dakotas T have mentioned, there were also 70 Curtis (om-

mandos, which is a freight carrying type. These were all condemned by the
Director General of Civil Aviation as being not fit for use. The inspection

team which T have already mentioned has now recommended that 18 of these
Curtis Commandos can be put into service after inspection.

(h) The book values of the Dakotas range from 115,000 dollars to 130,000
dollars. The present sale value in flvable condition is about Rs. 35,000/
‘Their cannibalisation value would be about Rs. 10,000/.

The book values of the Curtis Commandos are 245,000 dollars and 350,000
-dollars; there are two types. No sale value in flyable condition has been fixed,
but their serap value would be about Rs. 8,500/-

(¢) No, Sir. .

(d) The matter is under ehquiry.

8hri H. V. Kamath: The Honourable Minister referred to something like
weannibalization. What exactly is the meaning of that? .
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The Honourable Dr. Syama Prasad Mookerjee: Thal means it has to be
broken up, and parts utilised as spare parts.

Dr. P. 8. Deshmukh: Who was the Dircctor-General of Civil Aviation:

The Honourable Mr. Rafi Ahmad Kidwai: I do not know exactly who was
the Director-General of Civil Aviation at that time. I require notice of thab
question. I can send the information to the Honourable Member if he so
desires. ;

Dr. P. 8, Deshmukh: Has he been changed now?

The Honourable Mr. Rafi Ahmad Kidwai: Yes, we have got a new Direo-
tor-General,

Mr. R. K. Sidhwa: May 1 know whether Government is serious in taking
action against the officials concerned? What action is Government taking?

The Honourable Dr, Syama Prasad Mookerjee: I have said that the matter
is under onquiry. One has left service and others are still in service. The
matter is under investigation.

Mr. R. K, Sidhwa: Have the Governinent considered that auction system
is better than sales by tender? _

The Honourable Dr. Syama Prasad Mookerjee: Sales by tender are en-
couraged. That is the main policy which is pursued.

Mr. R. K, Sidwa: Are sealed tenders invited and opengd in the presence
of tenderers? ,

The Honourable Dr. Syama Prasad Mookerjee: Wherever possible.

Shri Deshbandhu Gupta: In view of the disclosures, will the Honourable
Minister consider the desirability of going into the question of motor vchicles
because there seems to be a good deal of scandal about motor vehicles of (a)
(b) and (c) types. They are just classified according to the whim of the person
who gets them.

The Honourable Dr. Syama Prasad Mookerjee: We shall look into the
matter, and if any further information can be supplied, I shall welcome it.

Shri Raj Krishna Bose: Is the officer who has left service rece®ing any
pension or ir he absolutely beyond the reach of Government?

The Honourable Dr. Syama Prasad Mookerjee: I do not know whether he
is receiving any pension. .

Shri Biswanath Das: 1 believe the Honourable Minister stated that there
are certain officials who have retired from service. Whether they have re-
tired or not, will the Honourable Minister please consider the question of
taking action in respect of the pensions of such officials if they were found so
negligent ?

The Honourable Dr. Syama Prasad Mookerjee: They have mostly gone to
Pakistan. -

Shri Suresh Chandra Majumdar: Muay I krow if the Government would
stop the disposal of new vehicles that may not have been still disposed of?

The Honourable Dr. Syama Prasad WMookerjee: So far as fcroplanes are
concerned, none can be disposed of without the previous specific sanction of
Government.

Shri Suresh Chandra Majumdar: Is it the intention of Government to taka
steps that no new vehicles may be sold and that used vehicles may onlv he.sold
-after duc inspect'on, so that scandals associated with disposals of seroplanes
may not be repeated in the case of disposals of these mdtor vehicles also?

The Honourable Dr. Syamsa Prasad Mookerjee: We have taken necessary
iprecautions.
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* AGREEMENT WITH TaTA A1BWAYS

Shri Mohan Lal Saksena (oo behalf of Prof. N. G. Ranga): Will the
Honourable Minister of Communications be pleasel tu state;

(a) Whether Government have reached an agreement with the Tata Air-
ways for their participation upto 49 per cent of capital;

(b) Whether Tata Air-ways employ mostly Indian personnel even in the
higher ficlds of pilots;

(c) what control (overnment have socured ower the management and -parti-
eipation in the capitul of other Air-ways;

(d) whether it is a faect that most of the personnel in other Air-ways are
non-Indians; and

(e) whether Government consider the advisability of seeing that their
superior personnel mlso becowe Indien and Government secure controlling in-
terest in their capital and management?

The Honourable Mr. Rafi Ahmad Kidwai: (a) Government have approved
broad plans for the inrmation of a new company called Air-India International
Limited for the operation of an air service between India and the United
Kingdom. Government will subscribe 49 per cént of the capital of this Com-
pany and Air Tndia between 20 and 25 per cent,

(b) The personnel of Air India (the Tata Airline) is almost wholly Indian.
Out of about, 70 pilots employed by the Company, enly iwo are non-Indians.

(¢) Government hive not taken any share in the capital of any of the air
transport. companies in India, nor huve they any control over the management.
The provisons of the Indian Aireraft Act and the Rules made thereunder pive
Government adcquate power to control the operation of air rervices, both in
the “cchnieal and the economic fields.

(d) The majority of the pilots in Indian air transport companios other than
Air Indin. Ltd., are non-Indian.

(e) It is Government's policy to facilitate the employment of Indiuns in the
guper.or Midres of air. transport companies. The question whether Government
shon!d secnre any share in the capital and management of air companies is
under consideration and the policy will be announced at an early date.

8hri Mohan Lal Saksena: May I know what steps have the Government so
far taken to pive effect to their policy of getting more Indians employed in
plac: of non-Indians?

The Honourable Mr. Raifi Ahmad Kidwai: Trained personnel are wuot
availuble in Inidis and a training college is shortly being opened to give train-
ing n flying and other operations.

Shri M. Ananthasayanam Ayyangar: May I know what percentage of
Directors the Government propose to have, or has, in the directorate?

The Honourable Mr. Rafi Ahmad Kidwai: A final settlement has not yet
been reached but T think 50 per cent; Government will appoint half the
Directors of the Company.

8hri M. Anenthazavanam Ayyangar: Will the Managing Dircctor be an
appommtee of the Government? .

The Honourable Mr. Rafl Ahmad Kidwal: Air India Ltd., are the Managig

Agents nnd the  “hairman of the Company will be appointed with the approval

of the Government, * o

8hri M. Ananthasayanam Ayyangar: Why is this deei;?on that Government
take only 49 per cont of the ehares?
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The Honowrable Mr, Rafl Ahmad Kidwai: 'The Ggverunment hug alreudy
reserved its right of lien on another 2 per cent. which they can get transferred
at any time, if they so desire.

Shri H. V. Kamath: "The Honourable Minister has stated that so far as
the Tuta Air Lines is concerned the personnel is almost wholly Indian and that
among the pilots only two are non-Indians. What about the other staff—
ground engineers and the rest of them ?

The Honourable Mr. Rafi Ahmad Kidwai: They are mostly Indians.

8hri M. Ananthasayanam Ayyangar: May I know, Sir, whether any por-
tion of the balance of the share capital is subscribed by the general public?

The Honourable Mr. Rafi Ahmad Kidwai: Yes.

————)

MOTION -FOR ADJOURNMENT

NON-REPUDIATION BY GOVERNMENT OF INDIA oF U. P. (JOVERNMENT'S DEAL WITH
ALL-INDIA SUGAR SYNDICATE, LUCKNOW.

Mr, Bpeaker: I have received notice of adjournment Motion from Prof.
Shibban Lal Saksena. It reads thus:

“That the House do adjourn to discuss a matter of urgent public Importance, viz., the
failure of the Government of India to repudiate the sugar deal made by the U. P. Govern-
ment with the All-India Bugar Syndicate, Ltd., Lucknow without prior consultation with
it, fixing wholesale ex-factory prices for sugar manufactured in U. P, and Bihar at Rs. 35-7-0
per maund, and purchasing all their present stocks at Ra. 26 par maund which deal is
extremely detrimental to national interests.’

In my opinion, this matter is not at all urgent for the simple reason that
thix question was more than amply discussed during the Food Debate, during
previous yucations and debates and Budget speeches. Further it appears to
me that the matter relates only to a Provincial Administration, though I do not
know how far it is thc responsibility of the Government of India to enforce
consultation on the Provincial Government in a matter of this type. I believe
it is entirely a quesiton of Provincial administration. If that is true, then of
oourse, thig matter is purely a Provincial matter and no Adjournment Motion
on this matter can be moved in this House.

SHORT NOTICE QUESTION AND ANSWER

EXEMPTION To MEMBERS OF CONSTITUENT ASSEMBLY FROM PROVISIONS
oF ARMS Aor. \

Mr. Bpeaker: Pandit Lakshmi Kanta Maitra being absent his question
wag not called but it is desirable and the Honourable the Home Member
agrees, that that question should be put and answer given. T would allow any
Honourable Member to put this Question.

Shri M. 8. Aney: Sir, I will put the Question.

(a) Will the Honourable Minister of Home dAffairs be pleased to state
whether Government are aware of the provisions of (1) (a) in the table attachod
to schedule (1) under rule 8 of the Indian Arms Rules, 1924 made under sco-
tion 27 of the Indian Arms Act (XI of 1878) by which the following among
other clagses of persons, are exempted from the provisions of the Arms Act.
namely :

‘‘Members of the Indian Legislature during the tenure of office and for six
months thereafter’’.

{b) In view of the fact that the Constituent Assembly of India has now
taken the place of the Indian Legislature referrgd to it part (a) above, will
the exemption from the licensing provisions of the Arms Act continue to apply
to the Members of the Constituent Assembly as well?
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(c) 1t the anawer tu part (b) above be in the afirmative, do Government

propose to make a statement s0 88 to remove all doubts and uncertainties on
she question?

(d) Do Government propose to issue a revised Departmental Notification to
the same effect at an early date?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.
(b) Yes.

(c) and (d). In view of my answer to clause (b), no doubt or uncertainty
need arise and instructions will issue to continue the exemption from the
provisions of the Arms Act in favour of members of the Constituent Assembly.

8hri Balkrishna Sharma: May I know if the Government of India contem-
late amending the Arms Act to the effect that the members of the Provincial
gislatures also may be exempted from the operation of the arms licence?

Mr. Speaker: That does not arise out of the present question, which deals
with certain existing exemptions.

8hri K, Santhanam: May I ask if this exemption will be made effective by
actually providing cartridges and other arms to the Members?

The Honourable Sardar Vallabhbhai Patel: 8o fur as Government is con-
cerned, they will give necessary facilities to make it effective, but it will
depend upon the members themselves to use the arms effectively.

Lala Deshbandhu Gupta: Is the Honourable Minister aware that during
the last session of the Central Assembly he had given an assurance that
Government would help in getting the requirements of Members of the House
in respect of fire arms? Inspite of that fire arms have not been available and
I myself applied for such a facility and was never granted.

The Homourable Sardar Vallabhbhai Patel: Tt was not proved to the satis-
faction of the Government that the Member in question would be able to use armg
effectively.

NOTIFICATIONS UNDER CENTRAL EXCISES AND SALT ACT, 1944—
LAID ON THE TABLE

The Honourable Shri R. K. Shanmukham Ohetty (Minister for Finance):
8ir, I lay on the table a copy of the following notifications in accordance with
Section 38 of the Central Excises and S8alt Act, 1944, namely:

(1) Central Excises Notification No. 2, dated the 28th March 1047,
(2) Central Excises Notification No. 8, dated the 5th April 1947,

(3) Contral Excises Notification No. 10, dated the 12th April 1947,
{4) Central Excises Notification No. 13, dated the 17th May 1947,

(5) Central Excises Notification No. 14, dated the 24th May 1947,

(6) Central Excises Notification No. 16, dated the 12th July 1947,
(7) Central Excises Notification No. 18, dated the 8th August 1847,
(8) Central Excires Notification No. 20, dated the 9th August 1947,
(9) Central Excises Notification No. 21, dated the 11th August 1947,
(10) Central Excises Notification No. 22, dated the 23rd August 1947,
(11) Central Excises l\?'otiﬁcntim No. 29, dated the 18th October 1947,
(12) Central Excises Notification Ng. 30, dated the 28th October 1947 and
(13) Balt Notification No. 3, dated the 29th March 1947.
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FINANCE DEPARTMENT (REVENUE DIVI%ION)
NOTIFICATION
CuniRAL Excides <
Nex Delhs, the 20th March 1847 ‘
No. 2—In exercise of the powers conferred by section 37 of the Central Excise and

Balt Act, 1944 (I of 1844), the Central Government is plessed to direct that with effect
from the 1st April, 1847, the following further amendments shall be made in the Central

Exciee Rules, 1944, namely :—
In the said Rules—
(1) in clause (ii) of rule 83—

(a) for sub-clause (a) the following sub-clause shall be substituted, namely :—
_*(a) in the Provinces of Sind and Baluchistan. the Ccllector of Central Excise, Karachi.”’

(b) in sub-clause (d), the word ‘“‘Assamn’’ shall be omitted;

(c) in sub-clause (f), the word -“Baluchistan’’ shall be omitted;

{d) after sub-clause (f). the following suh.clause shall be inserted, namely :—

‘(g) in the Province of Assam, the Collector of Central Excise, Shilong.”

{2) In Appendix III, in item (iii) under the heading ‘‘Sections 14 and 21 the words
“‘other than the Province of Sind'’ shall be omitted.

W. A. ROSE, Under Secy.

The Chief Officer, Statistica and Intelligence, Branch
The Political and External Affairs Departments.
The Director of Commercial lntelligence for Publication in the Indian Trade Journal
By order, ete.,
e W. A. ROSE,
Under Secretary to the Govt. of India.

FINANCE DEPARTMENT (REVENUE DIVISION)
NOTIFICATION
CenTrAL Excrses
New D-lhi, the 5th Apnl, 1947
No. 8.—In exercise of the powers conferred by sections 6 and 37 of the Central Excises
and Balt Act. 1944 (T of 1044 t.e Central Government it rleased to direct that the
following further ameudments shall be made in the Central Kxcise Rules, 1944, namely :—
1. For rule 27 of the said Rules, the following Rule shall be substituted, namely—

“27. Deposit of products in curer's bonded storeroom:

(1) If the curer wishes to deposit unmanufactured products in a private bonded
storeroom on his own premises, he shull apply for a license in the proper from to
the Collector who may require him to furnish u bond in the proper Form in such sum and
under such conditions as the Collector apnroves, Linding himself to pay the duty due on
the goods so deposited und for the due observance of tho terms, conditions and require-
ments of the Act and these Rules and of any orders made thereunder in respect of such

goods.

(2) The unmanufactured prcducts 10 be deporited in the storeroom shall be produced
before the proper officer and weiched in his presence. The licensee shall enter in a
rezister in the proner Form, or in such other form as the Collector may in any particular
case allow, full details of all products received irto the storeroom or removed therefrom.

(3) The unmanufactured products depositai in the storeroom. shall, not later than the
thirtieth day of June in the jyear followinz that in whizh they were harvested. be cleared on
pavment of duty, or deposited in a nublic warehcuse, apnointed for the storage of such
prodncts, or sold to a wholesale dealer possessing a privale warehouse licensed for the
storage of such products.”

II. In Appendix 1 to the said Rules—

(1) in the Trhle under the heading ‘Forms’—
(a) After entry 25, the following entry shall be inserted, namely—

£85-A for a curer’s private bonded storeroom 27 B 4(A)

(h) For the headine “WAREHOUSE REGISTER (IN THREE PARTS)", and entries
80 and 81, the following heading and entries shall be substituted respectivelv, namel —

“REGISTER FOR WARFHOUSES AND CURERS' STOREROOM' and
“80 for a public bonded warehouse R 168 ¢ W.R.G. 1
81 for a private bonded warehouse 173 W.RG. 2
81-A for a curer's private bonded storeronm 27 W.R.G. 3.7
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(2) Atter Form B-4¢(8ec.), the following form shall be inserted, namely—
¢Central Excises Services No. 25-A.

FORM B-4 (A)

.....................................

Bond to be entered into by the licensee of a curers’ private bonded storeroom.

I/We
the obligor(s)
the sum of

General in Council for which payment

nyéonr legal representatives.

(Rule 27) .
(Delete the letters and worda not applicable).

residing at

are jointly and severally

(hereinafter called

hound to the Governor Goneral in Council in

rupees to be paid to the Governor

bind myself/ourselves ’and

we jointly and severally

he above bounden obligor(s) bheing the licensee of the

ap
(hereinafter called tﬁ:

inted by
Collector

the Central Excise Records as No.

for the storage
The condition of this bond is that if the ob

of

storeroom at

the Collector of Central Excise at
) as a curer's private bonded storeroom and registered in

dated

figor(s) and his/their legal representatives

shall observe all the provisions of the Central Excise Rules, 1044 10 be observed in respact

of a curer's
Angd if

rivate bonded storeroom ;
dues, whether daty or other lawful charges which shall be demandable on the

gﬂh admitted to this storeroom as shown by the records of the proper officer of Central
cises, be duly paid into the treasurv to the account of the Collector within ten days of
the date of demand ¢hereof being made in writing by the said officer of Central Excises;
This obligation shall be void.
Otherwise and on breach or failure in the performance of any part of this condition, the
same shall be in full force.
1/We declare thet this bond is given under the orders of the (‘entral Government for

the performance of an act in which the public are interested.
Signature(s) of obligor(s)

Place
Date

Witnessos
Witnesses

g’;

Aoccepted by me this

Address (1)
Address (2)

day of

Occupation (1).
Occupation (2).

Collector of Central Excise."

(B&nAﬁof Form W.R.G. 2 (Part ITI), the following form shall be inserted, namely—
tral Excise Series No. 81-A

FORM W. R G. 8
Register for Curer's Private Bonded Btoreroom (Rule 27).

Name and address of licensee........................ .. Commodity...............ooevvreenenenn.
W PR Licence No..........ccvvvvevevnnnnnnn.
Receipts Prooessing
% No. of Net weight | Nature | No. of Net weight | Total No. of | Total net
A | packages, in 1bs. or of pro- | packages | in Ibs. or | packages, weight in
bnn"“t.. standard ocessing | eto., standard eto., after Ibs. or
skeins, maunds of | during | taken maunds of | processing standard
or strands | each kind storage | for packages in | and desorip{ maunds of
of package processing| column 5 tion of processed
oontents of | commodity
eaoh lot according to
- lots in
1 T s . 5 ¢ & oolur;m 7
[}
[ ]
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o

Tssues Balance
Person to whom{Number and i Not weight
sold date of [No. of packa-|Net weightin| No.of | in 1bs. or [Remarks
T.P. 2D D. l|ges 8old and{lbs or standn |packages standard
Name | Licence| or and |descriptionof|rd mounds ete. maunds
and No. [T.P. 3[T.P. ljcontents ofjoccording to | soccording
address, each lot, ntents as ing to contents
olumn 13
9 10 11 12 13 14 15 16 17
W. A. BRose, Under Becy.
—d

GOVERNMENT OF INDIA
FINANCE DEPARTMENT (REVENUE DIVISIDN)
NOTIFICATION
CeNtRAL Excrses
New Delhi, the 12th April, 1947 .

No. 10.—In cxercise of the powers conferred by section 37 of the Central Excises and
Balt Act, 1044 (I of 1944), the Central Government is pleased to direct that the following
further amendment shall be made in the Central Excise Rules, 1944, namely—

In sub-rule (1) of rule 213 of the said Rules, for the words ‘“‘An appeal against an order
or decision of an Assistant Collector shall lie to the Collector to whom such Assistant
Collector is subordinate,”” the words ‘“‘An appeal against an order or decision of an officer
oot above the rank of an Assistant Collector shall lie to the Collector to whom such officer

is subordinate.’’ shall be subordinated.
W. A. ROSE, Under Secy.

GOVERNMENT OF INDIA
FINANCE DEPARTMENT (REVENUE DIVISION)
NOTIFICATION
CENTRAL Excises
New Dclhs, the 1Tth May, 1947
No. 13.—In exercise of the powers conferred by -section 37 of the Central Excises and
Balt Act, 1044 (I of 1944), the Central Government is pleased to direct that the following
further amendment shall be made in the Central Excise Rules, 1844, namely—
In subrule (1) of rule 213 of the said Rules. for the words ‘ Assistant Collector’’ the
words ‘‘Deputy Collector’ shall be subatituted.
W A. ROSE,
U'nder Secretary to the Govt. of India.

-
—_—— [}

GOVERNMENT OF INDIA
FINANCE DEPARTMENT (REVENUFE DIVISION)
NOTIFICATION
CentRAL Excrses
New Delhi, the 24th May, 1947
No. 14.—In exercise of the powers conferred by section 37 of the Central Excises anl
Balt Act, 1944 (I cf 1944), the Central Government is pleased to direct that the following
farther amendment shall be made in the Central Excise Rules, 1944, ramely—
In the Table set forth in sub-rule (2) of rule 176 of the said Rules, in item 4 for
words ‘‘of such products’ uyainst entry (I}, the following shall be substituted, namely—

“‘of such products furing the 12 months preceding the 30th d4y of September prior to
the year for which the licence is to he granted.’
W. A. ROSE,

Under Secretary to the Govt. of India.
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v QOVERNMNANT OF INDIA.
FINANCE DEPARTMENT (REVENUE DIVISION)
NOTIFICATION
Cmxraar Excises

New Delhi, the 12th July 1047

No. 16.—In exercise of the powers conferred by section 37 of the Central Kxcises and
8alt Act, 1844 (I of 1944), the Central Government is pleased to direct that the following
further amendments shall be made in the Central Excise Rules, 1044, namely—

1. In rule 7, after the word ‘produces’ the word ‘cures’ shall be inserted.
2 In rule 9—
(») after the word ‘produced’ the word ‘cured’ shall be inserted.

(b) in the second proviso, after the word ‘production® the word ‘curing’ shall he

3. In rule 25, the following shall be omitted, nameiy—

“If the duty is mot within the prescribed period, the pridults maw, without prejudioo'
to the provisions of section 10 of the Act, be confiscated.”

W. A. ROSE,

U/nder Secretary to the Govt. of India.

FINANCE DEPARTMENT (REVENUE DIVIRION) (INDIA)

NOTIFICATION
CenTRAL Excrses
New Delhi, the 9th August 1947
No. 18.—In exercise of the powers conferred by section 37 of the Central Excises and

Balt Act, 1044 (I of 1944, the Central Government is nrleased to direct that the f lowi
father amendment shall be made in the Central Excise Rules, 1944, r Iy t:_ he following

In rale 168 of the said Rules, after the rds ‘‘register in th y "
following shall be inserted, namely :— otk “reghier in the proper Form” the

‘“or in such other manner as the Clollector may in any particular case allow,’'.

W. A. ROSE, Under Secy.

No. 18/C. No. 20/20-CXT)/46.
Copy forwarded to—
All Collectors of Central Excise.
The Inspectorate of Customs and Central Excise.
The Chief Officer, Statistics and Intelligence Branch.

The Director General, Commercial TIntelligence and Btatistics, for publication in the
Income-tax Journal.

By order, etc.,

W. A. ROSE,
Under Secretary to the Govt. of Indio.
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GOVERNMENT OF INDIA »
FINANCE DEPARTMENT (REVENUE DIVISION,
NOTIFICATION

CxytRaL Excrazs
New Delhi, the 8th August 1947

No. 20.—In exercise of the powers conferred by section 37 of Lhe Ceniral Excises and
Salt Act, 1944 (I of 1944), the Central Government is plesped to direct that the following
further amendment shall be made in the Central Excise Rules, 1044, namely :—

For rule 174 of the said Rules, the following shall be substituted, namely :—

“'174. Persons requiring a licence.—Every manufacturer, trader, dealer, or person bherein
after mentioned, shall be required to take out a licence and shall not conduct his business in
regard to such goods otherwise than by the authority, and subject to the terms and condi-
tions of a licence granted by n duly authorised officer in the proper Form :—

(1) Matches.—Manufacturers of matches, and of aplints apd veneers;
(38) Unmanufactured products.—Curers; brokers, commission agents and wholesale dealers

who purchase such products from curers; all brokers, commission agents and wholesale

dealers doing business in unmanufactured tobacco; all holders of private bonded storeroome
or ;
(3) Other excisable goods except ault.
(a) Manufacturers; and

(b) Persons using excisable yoods, without payment of duty for special industrial pur.

poses,
[(Note.~The c{:oviuionu relating to the licensing of manufacture of salt and saltpeire
are set out in Chapter VI of these Rales and in the Rules issued in North-Eastern Indis,
North Western India, Bombay and Madras respectively in regard to salt).”

W. A. ROBE., Under Secy.

—

No. 20/C. No. 2/4.0X/47.

Copy forwarded to—

All Collectors of Cuntral Excise.

The Inspectorate of Customs and Central Excises.

The Director of Commercial Intelligence for publication in the Indian Trade Jourmal

The Chief Officer, Statistics and Intelligence.
By order, etc.,
W. A. ROSE,

Inder Secy. ‘v the Gunt. of India.

GNVERNMENT OF INDIA
FINANCE DEPARTMENT (REVENUE DIVIBION)
NOTIFICATION
CeNtraL Excises
New Delhi, the 11th Auguat, 1047.

No. 91.—In exercise of the powers conferred by section 37 of the Central Excises and
Balt Act, 1844 (I of 1944), the Central Government is pleased to direct that with effeck.
from the Dth August, 1047, the following further am>ndments shall be made in the Central
Excise Raules, 1844, namely :—

In the said Rules, in clause (ii) of rule 2—

() for sub-clauses (d), (e), (f) and (g), the following sub-clauses shall be substituted
namely— _

“{d) in the provinces of Bihar and Orissa and the following districts of Bepgal, namely,
Chittagong Hill Tracts, 24-Parganas, Calcutta, Khulna, Jalpaiguri, Darjeeling,
Burdwan, Birbhum, Bankura, Midnapore, Hoogly and Howrah, the Collector of
Central Excise, Calcutta. . .

(e) in the districts of Bengal not specified in sub-clausc (d), and the district of SyThet
in the province of Assam, the Collector of Central Excise, Chittagong;
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(f) in tho. United “rovinces, Délhi, Ajmer-Merwars snd the following districts of
Punjab, namely Amritsar, Kangra, iarpur, Jullundur, Ambala, Rohtak,
Hissar, Gurgaon, Simla, Ferozepur. Karnal and Ludhiana, the Collector of Central
Excise, Allahabad;

(g) in the North-West Frontier Province and tho districts of the Punjab not specified
in sub-clause (f), the Collector of Central Excise, Lahore;

(h) in the Province of Assam other than the district of Sylhet, the Collector of Central
Excise, Bhillong.”

W. A. ROSE,
Unde Secy. to the Govt, of India,

GOVERNMENT OF INDIA
FINANCE DEPARTMENT (REVENUE DIVISION)
NOTIFICATION
CenNTRAL Excraes '
New Delhi, the 23rd August 1947,

No. 22 —In exercise of the powers conferred by section 37 of the Central Excises and
Balt Act, 1944 (I of 1944), the Central Government is pleased to direct that the following
further amendments shall be made in the Central Excise Rules, 1844, namely—

" In the said Rules, for clause (ii) of Rule 2, the following shall be substituted, namely—
‘(i) ‘Collector’ means—
(a) in the province of Bombay and in the Central Provinces and Berar, the Collector of
Central Excise, Bombay.
{b) in the provinces of Madras and Coorg, the Collector of Central Excise, Madras;

(c) in the provinces of West Bengal, Bihar and Orissa, the Collector of Central Excise,
Calcutta ;

(d) in the United Provinces, East Punjeb, Delhi and Ajmer-Merwara, the Collector of
Central Excise, Allahabad;

(e) in the province of Assam, the Collector of Central Excise: Shillong;
and includes any officer specially authorised under rule 4 or 5 to exercise throughout a provinos,
or any specified ares therein, all or any of the powers of a Collector under these rules.”

W. A. ROSE,
Under Secy. to the Fovt. of I'ndia,

GOVERNMENT OF INDIA -
MINISTRY OF FINANCE (REVENUE DIVISION)
NOTIFICATION
CenTRAL Exciszs

New Delhki, the 18th October 1947

No. 20.—In exercise of the powers conferred by section 37 of the Central Excises and Balé
Act, 1044 (I of 1944), the Central Government is pleased to direct that the following furthes
amendment shall be made in the Central Excise, Rules, 1944 namely :—

In rule 174 of the said Rules for the words ‘‘and of splints and veneers’’ the words ‘‘and
of splints, veneers and composition for match heads’ shall be substituted.

W. A. ROSE,
Under Secy. to the Gort. of India

No. 28/C. No. 2/4/CX/4T.
Copy forwarded to :—

All Collectors of Central Excise.
The Inspectorate of Customs and Central Excises.
The Chief Officer, Statistics and Intelligence Branch.
The Director of Commercial Intelligence for publication in the Indian Trade Journal. -
. . By order, etc.,
W. A. ROSE,
Under Secy. to the Govt. of /ndia.
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GOVERNMENT OF INDIA .
» 'MINISTRY OF FINANCE-(REVENU# DIVISION) . ,
PSR I

NOTIFICATION

CENTRAL KxCI8K8
New Delhki, the 28th October 1947

No. 30.—In exerciss of the powers conferred by section 37 of the Central Excises and Salt
Act, 1944 (T of 1044), the Central Government is pleaséd to direct that the following further
amendment shall be made in the Central Excise Rules, 1944, namely :-—

In the proviso to rule 12 of the said Rules :

(1) to clause {b), the word *“‘or"* shall be added; and

(ii) after clause (b) the following clause shall be inserted, namely :--

‘“(¢) the goods are exported to Pakistan’. .
W. A. ROSE,
Under Secy. to the Govt. of India.
No. 30/C. No. 33/68-CX /47

The Collectors of Central Excise, Allahnbad/Bombay/Culeutta/Madras/Shillong.

The Inspectorate of Customs and Central Excises. *
The Chief Officer, Btatistics and Intelligence Branch.

Ministry of States, Government of India.
Ministry of External Affairs and Commonwealth Relations.
Ministry of Finance (Revenue Division), Government tof Pukistau, Karachi.

The Director of Commercial Intelligence for puhlication in the Indian Trade Joarnsl.
By order, etc.,
W. A. ROSE,
Tinder Secy. to the Rort, of India.

GOVERNMENT OF INDIA
FINANCE DEPARTMENT (REVENUE DIVISION)
NOTIFICATION
Sarr
New Delht, the 20th March, 1947

No. 3.—In exercise of the powers conferred by Section 37 of the Central Excises and Sslt
Act, 1044 (I of 1944), the Central Government is pleased to make the following rule :—

“On and from the lst April 1947, no salt shall be removed from the place of manu-
facture or production oxcept upon payment of®charges at the rates specified in
the following Schedule. BSuch charges rhall be payable in addition to any other
charges due or leviable on such salt under the Central Excise Rulea 1844.

ScuepuLr
If removed from a liccnsed salt works or factory. 2 annas per standard maund
If rempoved from any salt factory or source 3} annas per standard mauand.
administered by the Central Government.
If removed from any salt works, factory or source Nil
for despatch by sea to the ports-of Calcutta or
Chittagong. : . *

W. A. ROSE,
Under Seey. to the Gort. of India.



STATEMENT ON SOUTH AFRICA

Mr. Speaker: Tie Honourable the Prime Minister to make & statemont
regarding South Africs.

The' Honourable Pandit Jawaharlal Nerun (Prime Minister and Leader of
the House): Sir, I seek the indulgence of the House to make a statement on a
subject which is of deep interest to the Houses and the country.

The House is aware of the text oi the resolution adopted by *he General
Assembly of the United Nations on the 8th December, 1046, on the treatmen:
of Indians in South Africa. To refresh the memory of Honourable Members,
I would quote the substantive part of the resolution:

“THE GENERAL ASSEMBLY

Is or rHE OPINION that the treatment of Indians in the Union should be in oconformity

with the international obligations under the agreemeuts concluded between the two Gov-
ernments and the relevant provisions of the Charter; and,

THEREFORE REQUESTS the two Governments to report at the next session of the (General
Assembly the measures adopted to this effect.”

The House is also aware of the correspondence which took place between
me and Field-Marshal Smuts with a view to giving effect to this resolution.
The Prime Minister of South Africa was insistent that, before any negotiations
could take place between the two Governments, the so-called sanctions
which India had applied against South Africa, namely the severance
of trade relations between the two countries, should be withdrawn and the
High Commissioner for India should return to the Unioz. We, on our part,
while expressing a sincere desire to settle the problem of the treatment of
Indians in South Africa by friendly means, expressed our inability either
to resume trade relations, or to euter into negotiations, except on the basis
of the Assembly resolution of 1946.

2. Bince no agreed basis for discussion between the two Governments
could be reached as a result of this correspondence, we instructed our Delc
gation to the Second Session of the United Nations Assembly, which oconi-
menced in New York last September, to work for a resolution which, after
expressing the regret of the Assembly at the failure of Soutn Africa to accept
last year’s resolution as a basis of settlement by negotiation with the Govern-
ment of India, would require South Africa to enter into negotiations with
this country on the aforesaid basis and would request both India and South
Afrina to report the result to the Security Council not later than three months
from the end of the Assembly session. Subject to this broad directive.
the Delegation was given discretion to adjust the exact rerms of the reso-
lution to the exigencies of the atmosphere and the mood ot the Assembly.

8. After sounding opinion amongst other Delegations, the Ind’'an Dele-
gation presented a resolution, of which the operative part ran as follows:

<‘The General Assembly, having considered the reports submitted by the Government of
:pdia and by the Government of the Union of South Africa pursuant to +“= aforesaid resols-
ion ;

‘‘Expresses its regret at the ‘refnaal by the Government of South Africa to accept imple-
mentation of the resolution of the General Assembly dated December 8, 1846, as a basis of
discussion with the Qovernment of Indi. and of its failure to take any other steps for such
implementation ;

‘‘Reaffirms its resolution dated December 8, 1946 ;
‘‘Requests the two Governments to enter into discussions at a round table Confcrence

on the basis of that resolution without any further delay and to invit~ the Government of
Pakistan to take part in such discussions;

‘‘Requests that the resclt of such discussions be reported hy the Governments of Sonth
Africa and India to the Becretary-General of U. N. 0. who shall, from time to time, make
inquiries from them, and

“S8ubmit a report on the action taken on this resolution by the two Governments to this
Assembly at its next session.”

(1808)
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In the course of the discussion of this pesolutions by the Pelitical Com-
mittee, the Delegat.ous of ‘many countries who had supported India's cause
duriug the 1946 debate urged that the part of our resolution which invited
the Assembly ‘‘to express its regret at the refusal by the Government of
South Alrica to accept the implementation of the resolution of the Geueral
Assembly dated December 8th, 1946, as a basis of discussion with the
Goverument of India and of ite failure to take any other steps for such
implementation’’ was tantamount to a condemnation of South Africa and
likely to be regarded as evidence of a desire on the part of India to humi-
linte the South African Union. Since our purpose was not to humiliate the
Union Governmeunt or show any spirit of vindictiveness but only to work
for a settlement which would safeguard Indian interests, the Delegation, with
our approval, agreed ‘to accept an amendment, moved by the Mexican Dele-
gation, which hnd the effect of deleting the words which I bave just quoted.
With ths amendment, tha recolutinn was adopted by the Committee by 29
votes agninst 16.  On the 20th November, the same resolution was placed
before the Assemnbly. 81 countries voted for the resolution and 19 againat
it. The resolution runs as follows:

‘““I'ng  GENERAL ASSEMBLY .
HAVING CONSIDERED the reports submitted by the Government of India and the Gav-

ernment of the Union of South Africa pursuant to the aforesaid resolution;

RearrirMs its resolution, dated 8th December, 1946

ReQuesTs the two Governments to enter into discussions at s Round Table Conference
on the basis of that resolution without any furthe: delay and to.invite the Government of
Pakistan to take part in such discussions;

ReQUESTs t at the result of such discussions be reported by the Governments of the
Union of South Africa and India to the Secretary-General of the United Nations, who
shall, from time to tine, make enquiries from them and submit a report on the action
taken on this resolution by the two Governments to the Assembly at its next session.”

4. The majority i~ favoi: ui this resulution, though substantial, fell
short oi ihe requisite two-thirds figure by three. According to the rules of
the Assembly which require a two-thirds majority for all resolutions on im-
portant subjects, this year’s resolution is not binding. 1lts moral importance
however, is i1 no way diminished by the shortfall of three votes in the
requisite two-tlurds majority.  In auy cuse, we are advised that las. yeur's
resolution remains operative. I should like to take this opportunity to express
our gratitule w all those countries which supported us on this occasion und
to pay a tribute to our uwn delegation for the ability with which they pressed
Indin's cuse.  The outecome of debate on issues such as that of the treatment
of Indians :n South A'rca is to be measured not in terms of arithmetic but
the intrinsic merit of the cause and the support of enlightened world opinion
for that cause. Judgsd by these tests, the stand taken by the Government of
India ut the list session of the Assembly has been fully vidicated. In supporting
the caure of Indiane ‘'n South Africa, we have worked not only for the rights of
people of our own race but for the rights of oppressed people throughout the
world. That attitude we are determined to mainjain, in the firm faith that our
cause is right and that ultimately right will prevail.

5. The House will not expe:t me, so soon after the conclusion of the
Assembi. session, to make anv dejﬁnito anuouncement as to our future
course of actiou in this .untter. ‘Government must have time to study
developmen's ind to chart their future course in the light of such develop-
ments, particu'arlv in the light of the views of those Indians in  South
Afrieca who, in order to uphold the honour of their race, have undergone
and st’ll a'e undergoirg heavy sacrifices. All that T can do now is to give
the House the assurance that we shall not faltgy either in our resolve to
secure justice for Indians in South Africa or in our desire to achieve this
object bv methods wh'eh are consistent with the letter and the spirit
of the Charter of the "n‘cd Nations.



STATEMENT ON PARTITION i88ULS BETWEEN INDIA AND PAKIB.AN

Tae wmonourahie Banar Vauspnpuss kacel (M.uster 100 howe  -Auairs,
Information wud Broadeasting sud the bdoutes): Oif, Wild your peruusson, 1
shouid ke to make betoro the House n detuaed swWbelLsUL LY pacllull 1BSUCB
bétween une two Lominions wneh 1 prowused ou the Yin iseceiloer.

As soon as the principle of particion was accepted by th: wmajor political
parties, the Iunterim Governmen. appoiuted a Special Cowmivies or  the
Cab.net to examine the admimstrative consequences of paruition und to take
negessary steps for the transfer of power to the two Domin.ons. This
Commuitee was composed, at the outset, of H.E. the Governor General, Mr.
Liaquat Ali Khan, Sardar Abdur Rab Nishtar, Dr. Rajendra Frasad and my-
self. From the 1st of July this Bpecial Committee of the Cabinet wus
replaced by the Partition Council, again with H.E. the.Goveruor General 18
the Chuwrmau, and two representutives each of the Indian Nutional Congress
and the Muslim League as the parties which would be called upou to form the
Dominion Governments after partiton. Dr. Rajendra Prusad and myself
with Mr. C. Rajagopalachari as alterrate represented the Congress while
Mr. Jiunsh and Mr. Liaquat Ali Khon with Sardar Abdur Rab Nishtar as
alicriuve represented the Muslim League. The Cabinet (‘ommittee—Ilater
the P’artition Council—worked through a Bteering Committee vimposed of two
officers—Mr. H. M. Patel and Mr. Mohamad Ali. In addition there were
appointed 10 Expert Committees which among them covered the whole field
of administration and dealt with important and varied subjects, such as divi-
sion of the Armed Forces, of the existing administrative organisation, of re-
cords, of personnel, nnd of assets and liabilities; problems relating to cur-
rency and coinage, domicile and nationality, trade and economic controls,
central revenues and budget and accounts. It was the funcuon of the
Steering Committee to ensure that concrete proposals were evolved within
the given time by these Expert Committees, adequately ovetailing into
each other to form a comprehensive whole, and to present these proposals
to the Partition Council for decision, and after obtaining thesc decisions to
take steps wherever nccessary for implementing them.

The Partition Council was continued ufter the 15th of August by un
Order issued by the Governor Gencrul under the Indian Independence Aot,
1947, Its cowposition wus revised, two members being drawn from each
of the Dominion (abinets; India’s representatives continued to be
Dr. Rajendra Prasad and imyself, Pakistan being represented by such
Minjsters as were able to attend the meetings which were held in Delhi.

2. Expert Committees commenced investigations in. the third week of
June 1od were called upon to submit their reports within o month. Over s
considerable rrea the Committees were :uhle 1o make agreed recommendations,
whi'* ' S eerine Committee whch considered the reports in the first ins-
tance was successful in reaching agreement on the bulk of the unsettled
poiuts. The field of differences was further reduced by the Partition Coun-
cil. leaving over on the 15th August only a few important matters to be
settled by the Arbitral Tribunal. The Partition Council had not altogether
given up hopes of an agreed solution being found by discussion, and its
confidence in this respect hus been fully justified.

8. It will give the House some idea of the work of these Expert Commit-
tees if 1 review very brieﬂy—indeed, it must, T fear, be a rather sketchy
review—the more important of the numerous problems for which the Partition
Council had to find solutions.

4. Perhaps the first important problem set to us was to reconstitute the
personnel of the Civil machinery of the undivided Government of India into
two cadres to serve the two Dominion Governments.  For this purpose it
was decided to give evéry Government servant an opportunity to select the
Government he wished to serve and also to say whether he wished to have an

< (1810)
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opporiunicy to reco.sider lus cno.ce within a period of six mouths from the
duy of transter ot power. Separate cadies were vhen drawn up ou the
busis of repues recaved but aciuas sransfers had necessurhy to be arranged
over u period of tune.  To enubie the uew Goverument to funct.on effectively,
provision was made on an agreed basis for the supply vo Pakistan of office
equipwuent, furinture, statiguery etc., belongi.g to the old Goverumeut of
India. It was ulso decided to make over to ithe new Government records and
documents of exc.usive cowceru vo them and to duplicate those of common
interest.

5. It was no easy task to lI'st and divide the ussets of the then Central
Governmens, but wnen he problem was exanuned iu dewall by the depart-
meata, Sub-Commiitees of the kxpert Commi.tee on Assets and Liabiuties
there was found u wide meusure o1 agreement regarding the allocation of the
fixed asscts ou a territorial basis.  ‘Lhe d.vision of the railways, telegraph
lines, ihe post offices, the munws, etc., was decided in this manner. Movable
stores ovviously could unov be shared on this busis, and the basis adopted
varied with the type of stores. ‘I'hus, the railway rolling stock was divided
on the busis of wleuge cum tratlic, waile ouner siores including the postui
aud telegruph stores were divided on the basis, broadiy, of mantenance
.requiremends.  before the 1o0th of August 1947, agreed decisions had beewn
reached on the d v.siou of all fixed assews other vhan Ordnance factor.es and
of ail movabie stores except Army stores and swocks of lease-lend siiver. No
agreemeus could u.80 be reached ou the basis tor the division of the cash
balances of the old Central Government and the sterling: assets of the Reeerve
Bank of India. Nor wus ugreemeut reached as 10 the share of eash Domi-
niou ot the o.d Ceutral Uoverument liabilities, though, as regards the initial
respons.b.lity for the liabintics of the old Central Government, it was agreed
that Ind a shou!d assume it, subject to Pakistan contributing ite share fixed
either by ugreeme.t betweeun the two Domiuions, or if agreement were not
possible, as determuned by the Arbitral Tribunal.

6. In regard to the Central revenues acciuing in the two terr.tories afte:
the 14th August 1947, it was decided by the t-urtit.on Counocii ou the report
of the Commi.tee ou Ceutral revenues ivhat each Dominion would retain the
amounts collected in its territory. India agreed, however, to discuss at u
later date, if Pukistau so desired, its proposal for pooling and sharing the
revenues collected up to the 8lst March 1948. Arrangements were also
agreed upon for the avoidance of double taxation of income.

7. As regards contracts, ocertain principles for the allocation of contracts
to one or the other Dominion, or for sharing the rights and liab'lities arising
from them, or for termiunting them were evolved, and the oontracts of the
old Government are be'ng dealt with in accordance with these principles.

8. Comnplete agreement was reached in the Partition Couneil over the
1ssues cousidered in the Committee on Currency and Coinage except the
allocation of the Sterling assets held by the Reserve Bank. As Pakistan
naturally wished to have its own coinage and currency as soon as possible.
Indin realily agrred to assist in every revs-nable way and with that ond
in view undertook to make available for a period of time a portion of the capa-
citv of the Nasik Becur'ty Printing P-ecs and of the Mints at Calcutta and
Bombay. Bince, however, it would take s»me time to have the new coins and
overprnted notes ready, it was decided that the existing Indla cirrency and
coinace should remain common fo both Dominions up to 31st March 1918
and thnat the Reserve Bank of Tndia should be the common Currency Autho-
rity and the Central Bank for the two Nom'nions. It was realised, however.
that it would take some time before the Pakistan_overprinted notes could he
issued in sufficient numbers to rep'ace adequatelv ¢he India notes already
in cirrulation. Tt wam agreed. therefore ° that the period from the 1st
April 1948 to 30th Boptember 1048 would be treated as n tranaitional period
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aud durng thay period® Indis aud Pakistan notes and  colus wowd  circuiste
freely i Yakisvau, the lndis nOws and cos LElUY  pradulsy  wiwudliaswil.
The Ruserve Bauk of Indis wouwid of course cout.uue uwring ihe ransiionsl
periou us the common Currency Authorty. Un the lst  Uclover 'UdB
Pukisisu would take over the management of its own currency and the cur-
reucy reserve heid by the Reserve Bank will be allocated betweeu the two
Dominions under the provisions of the Pakistan (Moneiwary System and
Reserve Bank) Order, 1947.

9. When the questions relating to trade aud economic coutrols were
examined, it was found that the long term policies 1o be pursucd by the
two Dominions could only be discussed after the new Governmeuis had had
tilne to examine their respective problems. Meuauwhile, it wuas agreed that
until the 8lst March 1948 status quo should be maintained us far as possible
and modifications in and removal of controls should not be eitected except
by consultation between the two Dominions. It was decided that during
the interim period terwninating on 29th February 1948—

(8) no customs barriers shouid be raised between the two Dominions;

(b) existing import and export policies should be coutinued.

(¢) existing customs tariffs, cxcise duties and cesses shov . :¢ left un”
changed ;

(d) no restrictions should be imposed on free movement or  goods and
remittances, ineluding capital equipment and capital;

(e) no transit duties or taxes should be levied on goals passiug from one
territory to another and the existing trade chaunels or puitern of trade should
not be interfered with.

It should he added, however, that Pakistan reserved the right to revise
her attitude in regard to these matters in view of the fact thut her proposal
that the customs revenue should be pooled and shared during the interim
period had not been accepted. :

The House will be interested to know that the two l)ominious.huve agreed
to initiate discussions with a view to formulating un agreed polcy in regurd
to the trade and economic relations of the two Domiuious.

10. When the jurists examined the question of nuationality und domicile,
they came to the conclusion that as Indin and Pakistan would both be mem-
bers of the British Commonwealth their citizens would continue to be re-
garded as British subjects. @ No immediate change was, therefors, called
for as a result of partition: the two Dominion Governmeuts could be left
to formulate their respective nationality laws at their convenience. The
Partit'on Council further decided that passport rules should be amended
so that there should be no restrictions on the movement of persons from
one Dominion to another. It is of cocurse open to either to introduce such
restrictions later. .

11. The arrangements agreed to in regard to Foreign Atfairs were em-
bhodied in the Indian Inderendence (International Arrangeruents) Order,
1947.  According to this Order the membership of all infernational orga-
nisations, together with the rights and obligations attaching to such mem-
bershin, devolves upon India, it being left to Pakistan to anply for member-
ship of surh international organisntions as it desires to join. Tichts and
obligations under the international agreements to which pra-parti‘ion India
was a partv devolve upon both Dominions and can, if necessary. be apnor-
tioned between them, sjich rights and obligations as have exclusive territo-
rial application devolving exclusively upon the Government of the territory te
which they relate.
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12. As for the Armed Forces,' it was agreed that ghe persounel would
be divided ou a territonial basis with the exception thut Musums trom lndia
snd non-Muslaos from Pakistan would have the option to choose the Domi-
pion which they wished to serve. The division of regumeutal centres, in-
stallations, equipment, stores etc. raised innumersble compiex problers
mainly of au administrative nature which were dealt with by the Armed
Forces Re-coustitution Committee acung under the instructions of the
Partition Council. By the 15th of August sufficient progress had been made
to endble the two new Governments to assume the operational control over
the Army, the Navy and the Air Force. A good deal of work of the
reconstitution of Forces however remained, and for this purpose a Joint
Defence Council was established, consisting of the Governor-General of
India as the independent Chairman and the Defence Ministers of India wd
Pakistan as members. A Supreme Commander was appointed to agt as the
executive authority of the Council.

13. By the 80th November 1947 when the organisation under the Supreme
Commander was abolished, virtually all the work of the recoustitution except
that of actually dividing and moving the stores had been completed. The
Joint Defence Council has been reconstituted, with slightly modified functions,
and is working through an cxecutive committee consisting of the Defeuce
Secretaries oi the two Dominions and at least one Service Chief from each
Dominion. The House will be gratified to learn that the Joint Defence
Council which dealt with hundreds of complicated military problems was able
to reach agreed decisions oun all except two issues which sat one time it was
agreed to refer to the Tribunal, viz, the division of ordnance factories and the
division of Army stores.

14. A renewed attempt was made in the last fortnight to settle all the
outstanding issues. As I informed the House on the 9th instant, complete
agreement has been reached on all of them and it will no longer be neces-
sary to seek the assistance of the Arbitral Tribunal so far as the two Domi-
nion Governments are concerned. ’

15. T shall now state briefly the details of the agreeinents reached on
the more important of these matters:

(2) The undivided Government of India’s cash balances as on the dute
of partition are estimated at u little under Rs. 400 crores, inclusive of the
securities held in the Cash Balance Investment Account. Of these, Pakis-
tan’s share has, by agreement, been fixed at Rs. 75 crores. To this amount
"will be debited the Rs. 20 crores already made available to the Government
of Pakistan on the 15th August 1947 and the expenditure incurred on that
Government’s account to date.

(b) Under paragraph 4 (3) of part IV of the Pakistan (Monetary Syslem
and Reserve Bank) Order, 1947, Pakistan’s share of sterling nssets will be
the ratio of the note c'reulation after adjusting any expansion against Pak'stan
securities in that Dominion. Tt has now been agreed that India should sell
to Pakistan, for Indian rupees, additional blockgd sterling up to an agreed
limit as and when demand is made until the 8lst December 1967. The
formula for working out this agreed limit will be found in the paper which
I am placing on the table of the House.

(c) As T mentioned a little earlier, the Government of India have assumad
initial responsibility for all the liabilities of the old Government, subject to
an equitable contribution by the Pakistan Government. It was agreed that
Pakistan’s shars would be made up of the value of assets. physical and
financial, which lie in Pak’stan or are taken over by the Pakistan Govern-
ment plus the share allocated to Pakistan of the uncovered debt, namely,
the excess of I'abilities over assets of the undivided fFovernment, less the
liabilities assumsd directly by the Pakfstan Government.  Pakistan’s share
of the uncoverr * Yabt has now by agreement been fixed at 17} per cent.
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(d) ¥or the vawuution of the assets tuken over by the two Domiuions it has
been agreed fthat book valuvs shouni De udupeed il wd Cuses; i uWle Ccase of
the strategic rauways, however, whe book veiue DY agresileat 16.Deug WribeD
down arb.aranly by about 50 per ceut.

(e) Wiih regard to the payment of debv by Pukisten to India, it hus beeb
agreed that the tolal amount will be paid in Ind.an rupees w fifty annua equated
instaimenis for principal and iuterest combined. ‘'Lne uswilents wil be
payuble on the 16th of August each year but no instaiments wilt be payable
for the first four years from the date of partition.

The rate of interest adopied will be the same us the average yield over
@ period of two years preceding the date of partition of the rupee and sterling
seourities of the (overnment of India with an unexp red currency of
" 15 years or over rounded to the ncarest one eighth of one per cent.

(f) Each Dominion will couinue to disburse the pensions nuw in pauyment
in its territory, India coutinuing to pay the overseas pensions. The value
-of all pensions, both part earued pensions and pensious ia issue wiil he
capitalised and the liability shared in the ratio agreed upon for sharing the
uncovered debt. To the extent that the capitalised value of the pensions
disbursed by a Dominion is more or less than its share thus determined, an ap-
propriate adjustment will be made in the finuncial settiement.

(g) It has been decided that Pukistan’s share of the military stores will be
a third of the stocks held in India and Pakistan on the date of partition or
s third of the maintenance and reserve requirements of the two Douminions
calculated on an agreed basis, whichever is less. The balance, if any, will fail
to India’'s share.

(h) As for Ordnance fuctories, no physical division will take place, the
Indian Dominion teking full liability for their book value. India has agreed
to make avalable to Pakistan a sum of Rs. 6 crores to be drawn as and
when rpquired by way of assistance towards the setting up of Ordaance
factories and a few other essential institutions like a Security Printing Press
This amount will be added to Pakistan’s debt to Ind'a.

16. Rarely indeed have matters of such complexity been settled in #so
ressonsble a way between two independent and sovereign Rtates. Both
Indis and Pakistan may justifiably take pride in this achievement,

17. 8ir, I have now given the House a complete picture of the machinary
that was set up to device plans of partition and of the negotiations which
have been oarried on to settle outstanding issues ending in the finkl settle-
ment of nll complicated issues amicably. 1 am sure the House will appre-
ciate that the Partition Council and o'her Committees and organisations set
up to devise these plans and secure their implementation have accomplished
a greab deal within a comparatively short time. The House would perhaps
approciate it better if I reminded it that on the only previous occasion when
a sort of partition took place in India, viz, the separation of Burma, two
whole-time special officers with stafl wera appo’nted in the latter nart of 1980
and took eight months to complete their preliminery remort. The Reforms
Office then continued the work for four years when in 1934, for adjudication
of certain unresolved points, the Amery Trihunal was apnointed in. Decemher
1984 and took another four months to produce its award. In short, that
comparatively small undertaking took five years to, comp'ete at conridercble
cost. The present partition plans were, however, comn'eted within a short
period of six months at little additional cort to the Fxcheouer. Th'a was
made possible by the devotion to dutv of anr rerresentative on the Bteering
Committee and all offigers and men who were envaged in the task and spar-d
no pains to secure quick and santisfmctorv reeults. J #m sure when the
history of the stress and strain through which we have passad comes to be

12 moow
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written the partition will be recorded as & miracle of concentrated effort and
consummate ability. In this counection, 1 would particularly pay a tribute
—and 1 am sure the House will join, with me in doing so—to the drive, energy,
broadmindedness and impartiality of lLord Mountbatten, to whom we all owe
80 much for the quickening of the pace.

© 18. One word more and I shall have done. 1 2 w Btate of
Pakistan_and their Government will regard this settlm
friendliness and goodwill,  Thé_successiul_implementitioy

Bi T8 2 O UL - :

and conciliation on both sides.  Discord or estrangement on any vital issue
—we have muny vifal issues yet {o settle—is bound to place the good work
which we have achieved in jeopardy. 1 hope, therefore, that, not only in
the interests of the successful implementation of these conclusions but alse
in the interests of peace and prosperity in hoth the Dominions, cordiality,
tolerance and amity will continue to guide both of us in the soiution of other
problems which demand urgent and speedy disentanglement.

— -

Arrangement between India and DPakistan regarding the Sterling ussets of the Reserre Banp,
of India. . '

[Vide paragraph 15(b) of the Si.ntemen.t.]

It is_agreed that in addition to the sterling to which Pakistan wonld be entitléd undes-
para. 4(3) of part IV of the Pakistan (Monetary System and Reserv® Bank) Order, 1847, ap-

;rer;ount of sterling calculated an below will be made available to Pakistan in the manner stute__q,
ow :

(a).The total of the Sterling nssets in both the Banking and Tssue Dopartments on the.
30th September 1848 will be taken together.

(b) From this total will be deducted thn lump sum payable to H. M. Q. at the time of
the final settlement of the sterling lLalances on account of the capitalisation of
pensionary liability, for H. M. G.'s military stores and fixed assets as on 1af
April 1847, in India. ete.

{c) Out of the remaining balafice a sum in sterling which taken together ‘with the gold
held in the Issne Department will be cqual to 70 per cent. of the total liabilities
of that Department as on 30th Septemher 1948, will be allocated in the manner
prescribed in para. 4(3) of Part IV of the Pakistan (Manetary System and Reserve
Bank) Order, 1847. '

(d) Of fhe remainder, 17§ per cent. will he allocated to Pakistan.

{e) The difference between the total of what will fall to the share of Pakistan undes
(¢) and (d) and what Pakistan would obtain under para. 4(3) of Part TV of the
Order ic the amount of the additional sterling to be made available to Pakistan

(f) In regard to the amount of this additional sterling, India ngrees to sell to Pakistas
from ita Account No. IT or similar Account. sterling for Indian rupce on demar
being made by Pakistan up to the 31st December 1967.

————

ELECTIONS TO STANDING COMMITTEES FQR MINISTRY OF FO0OQO
AND TO COURT OF UNIVERSITY OF DELHT

Mr. Speaker: I have to inform the Assembly that upto the time fixed fou
receiving nominations for the election of & member to the Standing Committee
for the Minietrv of Fond and to the Court of the University of Delhi, one nomi.
nation in each case was recsived.  As there is only one candidate for a wacancy
in each of these Committees. T deelare the follofing members to be duly elect.,.
ed: g

Standing Commitiee for the Ministry of anr!.—D}:, V. Keskar. i
The Court of the. University of Delhi.—Shri Deshbandhu Gupta.



. ARMED FORCES (SPECIAL POWLEKS) BILL

. Mr, 8peaker: 1 wpuld like to make a little observaton, 1 believe we are
all determined to finish our lubours of this Nession by 5 r.v. sharp today. The
business thal we have before us does net Bppedar 10 be heavy, because 1 find
Hlefrc are two wotions for Select Committees and o reconmgndation lor circu-
lation for elciting opinion.  Therefore, there should not be much discussion
over these.  So the ouse vy ngree that, in case any disenssion is prolonged
aud gues up to five o'cloch, we shall follow, by agrecment, at five o'cloek, the
procedure of deinnnds of graiits and all questions ontstanling at that time will
be put to the vote of the House.

The House will noa proceed with the third rending of the Bill of the H
i : onour-
able the Defence Minister, namely:
“That the Bill to enable certain special ‘ors 14 conferr
orces in disturbed ureak, us :1:1::‘:3961: be pg:)l::ef}l.?’ © lie conferred upon officers of the armed
. Prof, Shibban Lal Saksena (U.D.: General): 1t is with great sorrow that
fihave to oppose this Bill. 1 have the mandate of my party to support it.

. Mc. Speaker: 'The Honourable Member need not diselose what has happen-
ed in his party. It is irrelevant berc.

Prol. Shibban Lal Saksend: When there is a conflict of duties, and the
ohoice is between oheying the command of the party und the dictate of con-
science which is the voige of God, 1 must obey the higher voice. My conscience -
tells e thai thic Bl is & “black™ Bill, blacker than the Rowlatt Act, and
backer than cven the Defence of India Act und the Rules made thersunder
and it should not be¢ on the statute book. T think that this Bill proposes to
moke martial law the normal law of this land. Martial law is abhorred,
and there is w stigima attached to ite very nmme. By passing this Bill. we
shall ainake martial law the normal lnw of the land. The abhorrence and the
stigona which have got associated with the very name of enforcing martial law
will be absent in the promulgation of this present Bill which it is proposed to
pass into an Act. So this Act will be far more dangerous. T cannot allow
this Bill to be passed w'thout bringing on record my emphatic protest against
it just as myv esteemed and Honourable friend ,Mr. Santhanam recorded his
rotest vesterday in u most emphatic manner. T think that if T do not oppose
this Bill, then T would be betraving the principles of the Congress that I re-
present, and T would be fulse fo my conscience. During a'l its long history
the Congress has fourht and soffered for extending the civil liberties of the
peorle.  Thic Bill is a negation of all civil liberties of the people. T represent
the peasantry of Gorakhpur where there are 40 lakhs of people. 1 also re-
present the laboufers in Railwavs, in the Post and Telegraph D&-.partm?ntt\.
in sugar and jute factories and all other labonr, and T feel that this Bill is
bound to be used against all progressive kisan and labour movements and
I feel it my sacred duty to resist the pnssage of this Rill with a'l my strength.
1 have seen the working of many Public Safety Ordinances recently  promul-
gated in the provinees. The other dav T reecived a letter from Bengal. My
friend, Mr. Sonmendra Natl Tagore. a great peasant and Inhour leader frqm
Bengal and n relation of the grent Poet. has been taken nwayx by t-hc'n.pn'l:.en
fromn his hause and there is no knowing where he is and every effort of his wife
totfind ont hns been met by the anthorities with the answer that n.hﬂ cannot
be told. T have seen the wotking of these Ordinances in my. provinee. 'Re.s-
ecently T have had oceasion tn speak bitterly against the wnr‘kmg nf' these Ordi-
pances in mv province. Fow then ean T support thig Bill which ir far worse'
than anv of those Ordindnces. T have therefora decided to do mv duty and
to oppose this Rill. T would rather be expelled from my party than suppress

the voice of my oonscignoe.,
© (1818) *
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Mr. Speaker: The question is:
““That the Bill as amended be passed.”

(On a division being challenged, a‘count wus taken and only three members
stood up for Noes,)

Mr. Speaker: The Noes are 3 as against the entire House.
The motion was adopted.

Dr. N. B. Khare (Alwar Stafe): Sir, I want to suggest that the names
of the Nocs should be recorded.

An Honourable Member: 1o not bother, your names will go down in
History.

ARMED FORCES (EMERGENCY DUTIES) AMENDMENT BILL
The Honourable Sardar Baldev S8ingh (Minister for Defence): Sir, 1 heg
to move:

“That the Bill to amend the Armed Forces (Emergency Duties) Act, 1847, be taken into
consideration.’’ '

Sir, the Bill that I have just moved is a simple one and does not need any
explanation. The House will remember that earlier this year we passed .
Bill empowering the mewmbers of the arined forces to perform certam duties
in case of emergency. That Act applies to all the provinces in India and the
present amending Bill is intended to give further power to the Government
of India to make the provisions of this Bill applicable to the States which have
acceded to the Union of India after the 15th August. In this Bill that power
is rought and 1 hope the House will agree to this. I do not think that there
is anvthing objectionable in this Bill. 1t only requires a provision to be made
that in case any States ask for the services of the members of the armed forces
it should be made available to the States which ask for it.

Mr. Speaker: The question is:

“That the Bill to amend the Armed Forces (Emergency Duties) Act, 1947, be taken into
consideration,”’ .

The motion was adopted.

Clauses 2 and 3 were added to the Bill,

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.
The Honourable Sardar Baldev Singh: Sir, T move:
““That the Bill be passed.” )
Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

PHARMACY BILL

The Honeurable Rajkumari Amrit Kaur (Minister for Health): Sir, 1 beg
to move:

““That the Bill to regulate the profession of pharmacy be referred to a Select Committee
consisting of Shri 1. Krishnaswami Bharathi, Dr. V. Subrahmanvam, Shri Vinayakrao
B. Vaidya. Dr. H. C. Mookerji. Mr. R. K. Sidhwa, Pandit Mukut Bihari Lal Bhargava,
Mrs. Renuka Ray, Kazi Syed Karimuddin, Shri M. 8. Aney, Shri 0. V. Alagesan, Shri
Bikramlal Sondhi, Prof. Yashwant Rai. Dr. P. 8. Deshmukh. and the Mover, with instruc-
tions to teport on the opening day of the next session of the Asgembly, and that the number

g: ra\embers whose presence shall Le necemary to constitute a8 meeting of the Committes shall
ve.”
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| Rajkumari Amrit Kaur|

Bir, in asking the liouse to uccept this wotion, 1 would just like to say
8 fow words about the very unsatisfuctory position that exists today. There
is no authority whutsoever go regulate the profession and the practice of phar-
macy. The practice is largely in the hands of persous known as ‘compounders’
and they are both trained and untrained. The profession is unorganised. There
¥ no provision for registration. There -is no check to prevent untrained per-
sons from undertaking this very responsible work of compounding and dis-
pensing medicines without uny restriction. Compounders are trained today
in provinces but the training is uot of a high enough standard. A Drugs Act
actually exists to control the quality of drugs that are imported and those that
are manufactured at home but how can this Act be effective if we have not
got un organised and trained profession of pharmacists for dispensing those
very drugs. The position in advanced countries is that cvery pharmacist is
required by law to be registered and he cannot be registered unless he has
gone through a particular course of studies and pussed an approved examina-
tion. 1 submip that it is only right that we also should have such rules in our
country. This Bill that has been”brought forward is intended to remedy
these glaring defeets. Tt is sought to provide Central and Provincial Councils
that will not only prescribe minimum standards of training .x‘md quahﬁcqtlpn
but will also inspect training institutions and will maintain registers of qualified
persons. It is absolutely necessary that dispensing by unqualified persons
should be stopped. The Bill was actually introdnced in January 1946, Tt was
circulated for opinion «to all Provincinl Governments and later clrcu}umd again.
Replies have been received. The Bill was Arafted after consideration of thoglca
replies. The measure is long overdue. . therefore hope thﬂ‘t the I*Ionse. will
have no hestitation in aceepting the motion to refer it to n Select Committee,

Mr. Speaker: Motion moved: A

“That the Bill to regulate the profession of pharmacy he referred to a R:.-Im_rt. Committee
consisting of Shri L. Krishnaswami Bharathi, Dr. V. Subrahmanyam, Shri anylnkrao
B. Vaidya, Di. H, C. Mookerji. Mr. R. K. .qn.]h\\‘:L Pandit Mukot Bihari T.al Bhar:ava,
- Mrs. Renuka Ray, Kazi Syed Karimuddin, Shri M. 8. Aney. Bhri 0. V. Alagesan, Shri
Bikramlal Sondhi, Prof. Yashwant Rai, Dr. P. S. Deshmukh. and the Mover. with instruc
tions to report on the opening day of the next session of the Assembly. and that the number
of members whose presence shall he necessary to constitute a meeting of the Commitiee shall
be five.” ’
Shri H. V. Kamath (C. P. and Berar: General): On a point of information,
may I ask the Honourable Minister if she could kindly tell us how many Mew-
bers of the propnsed Select Committee are either doctors or are interested in
pharmaceutical science or are at least Graduates in Chemistry? .
M. Speaker: T do not think the point is within the special knowledge of
%!lge Hl?nourable Minister. The Honourable Member can get the information,
imself. : ‘

Shri T. T. Krishnamachari (Madras: General

the motion before the House and in doing so T am constrained to remark that
a Bill of thic nature which has far reaching implications so ‘far AR £he hea]?h
of the people is concerned is ane which eannot in its very nature commamf ﬂ;
attention of a thin and tired House on the lagt dav of it\shsession Th Hnnoir ;
able the Mover has had this Bill as a legacy, :{legncv which 'originitéd aft;'
n period of 18 yvears of incubation. T wish the Honourable the Mover had
taken us throngh the varions and devious waye in which this auestion of eon.
trolling drnge as well as the controlling of the profession of t',he-ppople who
eorrnound drags had gone through during these vears. The House would
rerhaps know, or at any rate such of the Members who were here in 1040 would
know. that a Drugs Enquiry Committee or Chopra Committee as it was called
which rerorted in 1931, had. prescribed that the Government should bring 611£
two pieces of legislation® one to control the*import and sdle of drugs and the

): Mr. Speaker, Sir, T support
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(]
other to conirol the profession of phurmacy. In 1988 some utterpt wus made
to frutie u Drugs Bul but that wus dropped. By the end of 1938 Droviuciut
Legislatures were asked to puss u resolution author sing i Central Govern-
ment to initiate legislusion in this respect. 1 was in the Madrs Assembly at
that time and 1 remember that we enthusiastically pussed a resolut.on on these
lines hoping that the Government of India would do something to enact legis-
lation on such an important nratter and bring in line the sale and compounding
of drugs in India 01 u par with what exists in the matter of its regulation in
other udvanced countrles. The Drugs Act was passed in 1940, But I do not
think the country knew of the existence of a Drugs Act. 1 do not know if it
was the habit of the Mimistry of Health, or the Depurtinent of Health of the
Central Government as it was formerly called, to issue reports in regurd to these
various Acts which it was supposed to administer, The Drugs Act of 1940
contemplated the setting up of a Centrnl Drugs Laboratory, n Technical -Board
and a Consultative Columittee. | do not know what the Government hag done
in the matter. T see that the Rules in regard to-the Dnugs Act were framed in
December 1945 simultaneously with the announcement in the Gazette of n
framework of the Pharmacy Act in December 1945, T would like the Honour-
able the Mover to tell us before the 1ouse votes on this motion whether the
complernentary legislation that has been enacted, the Drugs Act, Js now in
operut'on, whether the various Committees and Boards have been set up and
what is being done in the matter, beenuse without the Drugs Act working, a
Pharmacy Act will be practienlly uscless. ' °

Sir. T have no doubt that evervhody in this House will agree with the Honour-,
able the Mover that th's measure is very necessarv. As T said before I would
add that this measure is necessary notwithstanding the fact that people do
not realise the importance of a measure of this nature in this country of ours.
I wish the Government had placed in the hands of the Members of this House
a precis of the opinions that have been elicited Ly circulation of this particular
Bill to various Governments and interested purties. Tt might be said that
the scrutiny of those opinions is primarily the work of the Select Committre. Bui
it is nlwo the duty of this Houre on a motion like this to indicate to the Select
Committee how far they would lke the scope of the Bill to be enlarged and in
what manner they would like it to be changed. T think the Health Ministvy
gshou'd have devoted some effort.in condensing the various opinions obtained
reports of which T have been able to get from a friend. The opinions expressed
are rather loose and it will probably take me hours to find out which are the
more important of the opinions expressed on the Bill. Twven so I can see that
this Bill which was drafted in 1945 by the then Secretary of the Health Depart-
menf, Mr. Oulsnam. is very imperfeet indeed. Tt may be sn'd that it has leen
based more or lesk on the British Aet. But the British Acet has changed so
rmany times, Tn fact it has changed even after the Drugs Fuguiry Committee
had reported,  There is o fundamental difference between the Brit'sh Aet and
this Bill. namely that the control of the profesgion in the British Act rests
on the Pharmaccutical Society. The Society is composed of members of the
profession, Hero we have to create n body for that purpose.  ‘And in  the
creation of the body 1T am afraid sufficient consideration has not heen hestowed
on manning that body with ginterial that will be eompetent not merely to lay
down what ought to be the curriculum in respect of the edueation of those who
are to engage in the trade of pharmacentieal chemists but to lay down also
how the profession is to he controlled. Tt is true that in n country like ours
professional control is rather difficult even in the matter of the allied depart-
ment of human activity, the medieal profession. The Honourable the Mover
will renlise that it is not possible to control this professtn by leaving it entirely
in the hands of the professional people. Fven so T helieve that there is room
for the Select Committee to change the composition of these Gouncﬂs,_ toth the
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Cfmtral and the Provincial, so that more representation and more opportunity
will be given for those who practise the profession.to associnte themselves in
the matter of regulation not merely of the- educational curriculum but also the
regulation of the work of the pharmacists, so that the profession will as a whole

develop some respousibility in the matter withopé which 1 think the Bill will
be a dead letter. . S

Before going into one or two details of the Bill 1 would like at once to tell
the House that there would be no use this Houge or the country at large feeling
now that we have n Drugs Act and now thut we-have w Phagnacy Bill whioh
will be phssed into an Act we will be controlling the manufgeture, snle and
consumption of all kinds of dsugs. . s

. 3 ] o

T was listening to the Honourable Mover the other duy when she was nore
or less forced into adinitting hér interest in the various indigenous systems of
medicine in vogue in this country, systmg of medicine which will not bear any
kind of regulation or control, and mny attempt at regulating or controlling them
will probably provoke the wrath of many of our people whose atavistic inclina-
tions given-full and free play are solidly behind the support given to the Avur-
veda, Siddha and Unani systems of medicine.  This is only one side of the
medal. The Drugs Act and the Bill before us nvowedly relates only to
drugs which fit into some ong of the-western pharmucopens such as British,
German and Amierican, but there will be quite n targe number of people engng-
ed in this trade who- can take cover under the fact that the drugs they vend
belone to Avurvoeda. Siddha or Unani svstems while the drugs used by them
T undoubtedlv be the same type of drugs as are used in the practice of allo-
pathic medicine and we will have no control over such people at all.  Not that
I suggest the Honourable the Mover should do something in the matter heeause
T think it will bafle all human ingenuity to bring the vending of drugs used by
practitioers of these systems into line. Besides that will he a very un_npopnlar
thing indeed. T _should like to say untry_had better realise that
this Bill is only a very imperfect attempt at_safeguarding the Tealth of the
people, that the health of only_those Fe_g ple that prefer o huy and use druge
andTedicines which At mto one of these western pharmacopeas, 18 atternpted
tobeFafeguafded by this Bill.” Tn regard to ®ome of The detmils of the Bill,
~ would like to add that it would be bhetter if the Honpurable the Maver could
give some more information regarding the composition of the Central and Pro-
vincial Councils. We have professors in it, eften times it happeuns that pro-
fessors have no experience nt all of the practical ide of the trade. T amAnol_i
pleading for any representation for the  All-Indin Che_!mata. and Druggists Asso
ciation or anv other similar body as such. but I would like some provision to
be made. if not in the Act itself. at lenst seme kind of indieation given that
Government should reek ont Bome of the practising pharmacista and put them
in the Central Council. ' s

Tn regard to sections 10 tq 17, T think the indieation of what the Govern.
ment wants here iz not very clear. T wonld like to preface this particular
remark, or rather to reiternte what T said before, that apparently Mr. Oulanam
did not have a very c'ear idea of what he wanted Bovernment to do.  What is
it that the Government is going to do in this§ matter? Ts it n question of having
two sets of qunlifientions a diploma and a degree? The position has to he elari-
fied. TFor a diploma it would prohably be suffieient. for entrante for this course
to have the minimum ®ducational qualifications. We econld lenve the regula-
t'on of the degree course syllabus to the ~universities. if it in decided that it
should be a university degree.
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There is one other matter on which-1 would like to lay some emphasis. I
the cuse of the British Phariuucy Act, it starts with the proposition, that every
registered pharmacist shall puy £2 a year to the Pharmuceution] Society. It
starts with the furdamental fuct that the organization which will be set up for
the purpose of control und regulat on will huve adequute finance. I am sure
the intention in this Bill is to authorize the controlling bodies to collect fees
from people who seck to practice the profession, but it does not seem ade-
quate It is pot nude clear what the fee will be and whether it will be sufficient
to cover the needs of these bodies. The financinl uspect of the Bill finds men-
tion towards the cend in section 44, which says that the Provin-
cinl  Council shall pay  so  muoch out of the fees colleeted by it te
the Central Council. 1 would rather, Sir, that in creating acfonomons
bodies of this nature, the Government had better Hnk them up with the tax-
paver so that the tax-payer's representatives would be able to exerc'se some
vigilanee in regard to the working of these bodies. Tf it huppens that the
responsibility for the finance of these bodies is made part of the general revenues,
it will appear in the demands for grants ‘made by the Centre and by the Pro-
vinees. To that extent it might provoke some kind of interest ‘'n the Legisla.
ture. T would rather that the Government, Central and Provincial, take over
the amounts colleeted by the varions bod'es in their partien'ar spheres, hut make
themselves responsible for providing the finances for the Central Council as well
as the Provincial Council for operating in their respective, spheres. That is &
point which the Select (‘ommittee would do well to examine.

Again in regard to the Provineial Council—Chapter TII—T would like an
enlargement of the scope for inclusion of representatives of people who practise
the profession of pharmacy. These two factors. T think, if given some atten-
tion and amendments made suitnbly, will help in bringing out n better Bill at
the end of the Seleet Comnmittee stage.

T find there is no provigion in the Bill to dissolve the Central and Provincial
Couneils.® Notwithstanding the fact that the ommibus rule-making power wilk
perhaps enable the Government to make some provision in this respect, I
think there should he some specific provision for the Government 49 dissolve:
the Boards when it feels it necessary to do so.

With regard to section 45, T think some enlargement is necessarv, T think
it should be made clear to the public that dispensaries denling with allopathia
drugs employ competent people as dispensers. Tt is very necessary in view
to what T have said with regard to the vendors of drugs which come under tie
eategory of the indigenous systems of medicine. heing entirely out of the scepe
of this Bill. T.think it would be necessnry for all these dispensaries to have
exhibited in some prominent places the names of those people who are respop-
gible for dispensing the drugs and their qualifications. These are some of the
points on which the Bill can be improved upon.

I would like before closing, Sir, to draw the *attent'on of the Honourable
the Mover that it would be the wish of many of the members of the House that
the Government should not merely ,go forward with this measure and when
it is passed, go ahead quickly to implement it, but 'wlso Government should take
steps to pay some attention to the complementarv mensure which is nlreadv
on the statute hook and which is nguishing becanse of want of attention hy
a government with other preoccupsations presumably, bnt at anv rata hy a
government which was more or lers indifferent to the primary needs of the
peaple of the enuntry. T have no doubt that in the <kilful hands of the TTonnur.
able the Mover this will prove to be a useful measure whih will prevent thnsa
people who go to the allopnthic svetem of medicine for treatment from enflering
’g’ the hands of unqualified people and quacks. T support the mot' 1 10fora the

onse.
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‘{ Dr. B. Pattabhi Silaramayya (\Madrus. Geunernl):  Mr. Speaker, Sir, The
Statewent of Objects uud Reasons states’ thut “'it is desiruble thut as in wmost
other countrivs only persons who huve obtained the minimum stundurd of pro-
fessivual qualifications should be perwitted to practise the profession of phar-
macy”’. 1 sometimes doubt whether pharinacy is a profession or u  trade. I
10 not know whether anybody practises  the profussion  of pharmacy. The
pharmaceutical chewist engages a compounder who practises the profession of
sompounding. He sub-serves the purposes of the doctor who requires invariably
the ussistunce of private dispensers and phuruuceutical shops in order to supply
the medicines prescribed. by hiw. In any cose, between the doctor aud the
patient, there certainly intervene two other people. numely the pharmacist and
the compounder. Each of them requires training. There is no doubt about
that. And as things stand, nuybody who can gather together a number of
bottles and medicines opens a shop and advertises himself as pharmaceutical
chemist, Whether he hus the necessary authority to hold such u shop and exypose
various articles for sale there, some of which are highly poisonous, is a matter
fo which attention has not been paid so far. We all know that every medicine
is 2 poison in a sufficiently large dose; at any rate every poison is a medicine
in « sufficiently small dose. Much depends, therefore, upon.the correct
knowledge of the dosage or the science of dosology, as it is called, of these
various drugs. But the pharmaceutical chemist himself does not compound
and does not dispense, and therefore these qualifications are more essentially
required in the compounders that he employs than in himself.

Now, with regard to th'sx Bill, this is one of .the series of three connected
Bilis as T had indicated on the first day when the Dentistry Bill wus considered;
and in each of those two other Bills relating to Dentistry and Nurging there
is nt the end a Schedule, if T remember right. which contains a category of
qualifications and ulso of the schemes of instruction and of the syllabuses offered
and the diplomas and degrees conferred. Dut here this Bill does not contain
any such category or Schedule—not that such courses are not offered, T know
in the Madras Medical College there is a course offered in pharmaceutical
chemistry. But in any case there are Sections 10, 11 and 12 which amply
provide for the educational qualifications that must be attnined before one can
practise the profession. Now it appears to be eantemplated under this Bill
that special scheines of instruction or special institut'ons are likely to be brought
into existence for the suke of facilitating the imparting of this education. TPer-
sonlly I should think that the eourses offered in the Medical Colleges nre
smple ‘as providing qualifieations for a pharmacist. After all, what are the
subjects that he must know? He must know inorganic chemistry. and then
possibly & bit of organic chemistry. at least as much as students of the M.B.
elass know; then he must know all about Materiu Medica and ihe process of
sompounding: end finally T shonld like himm to know something about Medical
"nri*-lpﬂtﬂf'\‘l('!‘. and in particular ahont that branch of the medieal jurisprudence
whirh is known as Toxieologe or the seience which relates to poisons and their
antidotes. The pharmaceutical chemist is suddenly ealled upen to provide
tmmediate remedy for a ease of opium poisaning in which n person either by
mischance or deliheratelv has taken a big dose of opium. Possibly, if he
knows some thing nhout thiz toxicology. he may immedintely prescribe a dose
of potassinm permanganate as an immedigte remedy, as an antidote.

S0, medieal jurisprudence and-@oxicology, Chemistry, Organic and Tnorganie,
Materin Medica and the Art of compounding are the essentials that must be
known to this gentleman. Now, all these are offered in the Medieal Colleges
and thercfore there ig no reason why. when a student enters t-hmte‘ collalz?s
he should not he marked off as a student of pharmacy and might be given suit.
able titles or degrees as he finishes hiz courses. A= a matter of fact, in Medical
Colleges you have mixed classes-—classes for the military medical people, the
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aivil medieal people of the lower grade and of the higher grade—and they
brinch off at various points info various courses of study, some of them are given
advineed cotrses and others are given  shorter courses, I the Seleet Com-
mittee s so pleased and s convineed of the wisdoin of my suggestion, it may
simply adopt this course, numely that the syllabos of studies offered in the
Medieal Colleges may be  zrouped  together suitably into a  pharmaceutical
syllabus.

Otherwise, the Bill is purely an  administrative measure. Tt is a Bill to
organise the Provineial Couneils and the All-Tndin Coungi) and establish a rela.
tiouship between them, preseribe the fees und enset rules and regulations in
order to bring into existenee a seheme of diseiplinary control. That diseipline
is very mnch required. there is no doubt about that and T welcome the Bill.
This is one of the three sister pruces of Tegislation which a fourth sister has
cflered to us and T hope that you will allow this to go to the next stage.

ofI TRARTT : wreaw wged, ¥ =W faw A ariz F7 F foy @
gAT § \ A AE AW HAT £ 5 79 472 F7T 99 T g9 FY A9 7 IgA
# wofagt g &1 aga & a4 AT & o1 39 atg F AN FQ g
IAH! A9 § IW F1 qgT THAW gAAE | Tl 3w faw &7 @y q=
TET & | .
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(English {ranslation of the above speech.)

Shrl Ram Sahal (Gwalior State): Mr, Speaker, Sir, T rise to support this
Bill. I would like to point out that the abscnee of a law of th's kind creates
many nistakes,  Several irresponsible persons who carry on such business are
responsible for great loss to many people. This Bill is, therefore, badly required.

1 want to draw the attention of the Honourable Members on the Select
Committee to this thing that they should bring under the purview of this law
those people ns well who sell indigenous medicines, viz., the Ayurvedic and the
Unani. Muany guacks spread their puraphernalin in thg public places, aloug
the road sides and start advertising and then selling their medicines. These
men have little knowledge of medicine and therefore they do more harm than
good to the public. I wish we could stop this quackerv. It would indeed be



1824 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [12rA DEC. 1047
[Shri Ram Sahai]

a very good thing if we could, by menns of this Bill, prevent these people who
are seen by the road side, from selling medicines to the passersby. So long
as we do not impose restrictions on this class, the real object of this Bill will
remain unfulfilled. The imposition of restrictions on simply the Allopathic
Medicines will not be of much use.  We must see that this law applies to those
also who sell ind'genous medicines or deal in Ayurvedic or Unani medicines or
sell medicines on the roadside. [ only like to deaw the uttention of the Honour-
able Members on this Select Committee tc th's thing.

Mr, Speaker: "There is just one mendment before T call on the Honourable
Minister.  Shri Satyavnarayvan Sinhea.

Shri _Satyandiayan 8inha (Bibar: Generalj:  Siv, L beg to move:

“That the name of Dr. Dharam Prakash be added to the names of the merbers of the
Belect Committee.”

Mr. Speaker: I« the Honournble Minister ngreeable?
The Honourable Rajkumari Amrit Kaur: VYes, | win agrecuble,

Mr. Speaker: Then, T shall just put the amendment to the House, not for
vote. Amendment moved:

““I'hat the name of Dr. Dharam Prakash be added to the names of tho members of the
Belect Committee.’’

The Honourable Minister may now reply.

The Honourable Rajkumari Amrit Kaur: Sir, [ am very grateful to the
House for the kind reception which was given to my wmotion and for the support
“that T have had and the recognition from them that a measure of this nature
is very necessary. T need hardly assure all the speakers that the suggestions
that they have put forward will receive the greatest consideration when the
Bill ix referred to Select Committee. I ngree with one of the speakers who
said that unless we properly control all systems of medicine. including our own
indigenous medicines. we shall not really get very far. T am hoping great things
from the Report which is shortly expected of the Committee on Tnd'genous
Systems of Medicine and T hope it will be possible to standardise their practice
and profession of pharmacy no less than those who dispense medicines for
Allopaths. T do not think I nced say any more at this stage except express
my gratitude once again to the Houso for accepting the motion.

Mr. Speaker: I shall first put to vote the amendment moved by Bhri Satya-
narayan 8inha. The question is:

“That the name of Dr. Dhar;m Prakash be added.to the names of the members of the
Belect Committee."’

The motion was adopted.

Mr, S8peaker: The question is*

“That the Bill to regulate the profession of pharmacy be referred to a Select Commitiee
consisting of Shri L. Krishnaswami ~Bharathi, Dr. V. Subrahmanyam, Shri Vinayakrao
B. Vaidya, Dr. H. C. Mookerji, Mr. R. K. Sidhwa, Pandit Mnkut Rihari Lal Bharcava,
Mrs. Renuka Ray., Kazi Syed Karimuddin, Shri M. 8. Aney, Shri 0. V. Alagesan, Shri
Bikramlal Sondhi, Prof. Yashwant Rai. Dr. P. 8. Deshmukh, Dr. Dharam Prakash, and the
Mover. with instructions tb report on the opening dny of the next session of the Assemhly, and
that the number of members whose presence shall be necessary to constitute a mecting of the
Committee shall he five.” ’

The motion was adopted.
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The Honourable Shri N. V. Gadgil (Minister for Works, Mines and Power) :
8ir, I beg to move: :

“That the Bill to provide for the establishment and regulation of a Corporation for the
development of the Damodar Valley in the Provinces of Bihar and West Bengal, ‘be referreq
to a Select Committee consisting of the Honourable Shri R. K. Shanmukham Chetty, Shri
Burendra Mohan Ghosh, Shri Arun Chandra Guha, Shri Prafulla Chandra Sen,
Dr. B. Pattabhi Sitaramayya, Prof. N. ¢.. Rangs, Shri Batyanarayun Sinha, Shri Jaipal Singh,
Shri Ram Narayan Sing}‘;, Shri N. €. Mechta, Mr. Naziruddin Ahmad, Shri Mihirlal
Chattopadhyaya, Shri B.” A. Khimji, and the Movet, with instructions to report on the opening
day of the next session of the Assembly, and that the nnmber of members whose presence shall
be necessary to constitute a meeting of the Committee shall be five.”

Sir, although this motion is the last item on today’'s agenda............

Mr. Speaker: It is the last but one. Thera ig one item in the name of the
Labour Minister who is not here.

The Honourable Shri N. V. Gadgil: Anyway, this is a very important sub-
ject and T renlly was attempting to make it more important so far as the pro-
cedurs of this Assembly is concerned. (An Honourable Member: “‘Last, mt
not least!'"). In spite of what is happening in this country, th's Bill is an
atternpt towards building on the most approved and sound lines the cconomy
of this country. Tt provides an agency, a mechanisin so to say, for carrving
out the scheme which is now snfficiently known and has become familiar as the
“Damodar Valley Scheme’’. Tt will he in the fitness of things if T give some
rough iden of what the Damodar Valley Scheme means in all its aspects. T
am sure it will be welcomed by the members of this House.”

Tt is a well known fact, Sir,—and certainly within the knowledge of those
who although not resident in either Bihar or Bengal have been watching develop-
ments—that the Damodar River is a river which has worked havae in course of
historv. T will not go into the details of the destruction which this great river
has caused partly in the province of Bihar but mostly in the provinee of Bengal,
but merely refer to certain incidents to thow that a scheme of this character
has come before the public none too soon.

Tn 1948 this river flooded so much that for davs together the city of Calcutta

was cut off. The railway traffic had to be diverted. Crops were eomplef.ely
ruined. Fertility of the roil was greatly affected. There was also loss in life.
This has been going on from time to time, although this river is seasonal. But
in the rainy season the rainfall, althongh not very great compared with other
areas, is sufficient to cause floods with consequent destruction of life and pro-
pertv. ’
Many attempts have heen made in the past to control these occas’onal floods,
but so fur nothing has been found effectively to check or regulate the waters
of the Damodar. TIn 1948 a Committee was appointed with a view to further
investigate this aspect and that Committee made a Report. Tt was considered
bv the Government of Tridin. who came to the conelusion that it was high time
that this problem ceased to he tackled in an isolated manner but a full-fledged
scheme embodying the principles of what is now %nown as ‘‘multi-purprose
scheme’ was adopted as the right line of approach for the solution of this
problem.

The matter was then referred. Sir, to the Central Technieal Power Board.
That Board made a report early in 1944.  Government of Tndia then invited two
experts from Americn. Those experts visited the Damodar Vallev. Thev nlso
gerutinised the preliminary report made by the Central Technical Pawer Board.
The principle was then accepted that Damodar Vallev should be developed on
he lines of a “multi-purpose scheme’.  These multi-purpose schemes have
achieved considerable snccess in Ameriea and evervhodv now knows the romance
of the Tennesse Valley Authority. Tt was only in the fitness of things, Sir, that

(1825)
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the Government of Indis should accept this line of upproach for the solution

of the problem. They engaged further experts and a preliminary Memorandum
on the unitied development of the Damodar Valley was submitted in the month
of August 19045. As it is, this Valley runs through two Provinces. namely, Bihar
and Bengal, and it was necessary to bring the two Provincial Governments to-
— gn\ther and with their co-operation finalise the scheme. In the course

- T of 1945 and 1946 and part of the year 1947, severnl Conferences were
held which were attended by the representatives of the Bihar Government as well
as representatives of the Bengal Government. Questions relating to the develop-

ment of one aspect as against the other, as also questions relating to the finannial
aspects were discussed.

Mr. Speaker: I believe the Honourable Minister will take sorne time?
The Honourable Shri N. V. Gadgil: T will require one hour, Sir.

. Mr. Spe_lker: We better adjourn at this stage and the Honourable the
Finance Minister will lay on the table the authenticated schedule of expenditure.

AUTHENTICATED SCHEDULE OF EXPENDITURE FROM 1514 AUGUST
1947 TO 31st MARCH 1948—LAID ON THE TABLE.

The Honourable Shri R. K. Shanmukham Ohetty (Minister for Finance):
8ir, in pursuance of the provisions of sub-section (2) of section 85 of the Gov-
ernment of Indin Act as adapted, T lay on the table of the House an authen-

ticated Schedule of the expenditure for the period 15th August 1947 to 81st
March 1948.

In pursuance of the provisions of sub-section (1) of section 35 of the Government of Indi.l
Act, 1935, as adapted by the India (Provisional Constitution) Order. 1947, T, Louis Francis
Albert Victor Nicholas Earl Mountbatten of Burma. Governor-General of Indin, do hereby
authenticate by my signature the following schedule of expenditure from the revenues of the
Dominion for the period from the 15th August. 1047, to the 31st March, 1048, namely :—

SCHEDULE

Amount (in-thousands of rupees)

Voted Charged T otal
A. EXPENDITURE MET FROM REVENUE :

1. Customs . . ‘e e . . 68,98 .. 168,98
2. Central Excise and Salt . . . . 2,29,59 2,50 2,32,09
3. Taxes on Incoms including Corporation Tax . 94,54 . 04,54
4. Opium . . . . . . . 14,59 . 14,59
8. Provincial Excise . . . . . - 2,78 o 2,75
8. Stamps . . . . 63,54 1,39 64,03
7. Forest . . . . . . . 16,43 . 16,43
8. Irrigation  (inclyding Working expenses),

Navigation, Embankment and Drainage
Wor‘lgn met from Revenue . . . . 8,71 80 7,31
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Amount (in $housands of rupees).

Voted

Charged Total
9. Indion Posts and Telegraphs Departnwnt
(including Workmg Expenses) 13,31,67 54,28 13,85,85
10. Cabinet . . 2,63 7,92 10,55
11. Constituent Assambl) of Indla . 23,76 .. 23,76
12. Constituent Assembly of India (Legulatwe) . 14,29 . 14,29
13. Ministry of Home Affairs . . 20,17 20,17
14. Ministry of lnformutlon and Broadoutuxg . 28,02 .. 28,02
16. Ministry of Law . . . . 0,49 .. 5,49
16. Ministry of Eduoamon . . . 21,29 .. 21,29
17. Ministry of Agriculture 12,69 .. 12,69
18, Ministry of Health 3,75 .. 3,76
19. Ministry of ISxternal Affuirs and Common-_
wealth Relations . . 20,76 20,76
20. Ministry ot Finance 49,55 .. 40,06
21, Ministry of Commerco . . 28,13 .. 28,13
22. Ministry of Labour . . 12,78 .. 12,78
23. Ministry of Works, Minee and Power . . 11,28 .. 11,28
24, Ministry of Communications 3,03 .. 3,08
25. Ministry of Transport . 12,68 .. 12,68
26. Ministry of Food 30,68 .. 30,68
27. Ministry of Statos 4,71 .. 4,71
28. Ministry of Defence 16,70 . 16,70
29, Ministry of Industry and Suppl . 12,08 .. 12,08
80. Ministry of Relief and Rehabilitation 8,00 O 8,00
31. Ministry without Portfolio L10 .. 1,10
82. Payments to other Govemments, Depcut-
ments etc., on account of the administration
of Agency bubjecta and Management of
Treusuries . . . . 19,86 .. 19,686
33. Audit 1,08,66 40 1,08,95
34. Administration of Jllbtch 4,60 2,40 7,00
86. Jails and Convict Settlements . 13 .. 13
36. Police . . 11,69 .. 11,69
37. Ports and Pllotage . . . 21,63 .. 21,563
38. Lighthouses and L:ghts}nps . . 78 .. 6,73
39. Ecclesiastical . 2,21 .. 2,21
40. Tribal Areas 65,22 . 56,22
4]. External Affairs . 1,11,13 1,11,18
42, Survey of India 64,01 oo 4,91
43. Botanica] Survey. 1,43 .. 1,43
44. Zoological Survey 1,02 . 1,92
45. Geological Surv e) . 14,156 .. 14,16
46. Mines . .. 5,80 .. 5,80
47. Archaeology 12,61 .- 12,61
48. Meteorology 30,93 . 30,93
49. Other Scientific Dopnt.ments 68,12 ‘e 68,12
50. Education . . . . 79,61 . 79,61
61. Medical Services . . . . 21,19 21,19
562. Public Health . . . 36,31 .. 36,31
53, Agriculture . . . . 1,14,29 - 1,14,29
64. Civil Yeterinary Servi xcen . . . 17,37 17,37
56. Industries and Supplies . . 1,98,79 .. 1,98,79
66, Overseas Communications Servxce . . 28,17 72 28,69
56%7. Aviation . . . . 1,08,62 . 1,08,02
58. Broadcasting . . . e 57,22 . §57.8
- 69. Emigration . 20 . ‘.’0
60. Comimercial Intelhgence and Stahmca . 27,99 . '7 49
61. Census . . . . . 1,60 . 1,60
62, Joint Stock COmpanxes . . . 2,32 .- 2,59
63. Indian Dairy Dopartment . 8,39 . 8,39
64. Miscellaneous Dopartments 78,94 . 78,04
. 66. Currency . . 52,38 1,19 63,67
66. Mint . . . . 66,45 .- 66,43
i 67. Civil Worke . . . 5,£0,44 10,83 6.34,27




1828 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [127a DEC. 1947
Amount (in thousands of rupees)

i)

w

Néw Delhs, the 12th December, 1947.

Voted Charged Total

68. Central Road Fund . 86,66 86,66

69. Territor.al and Political Ponsmns . 13,69 .. 13,69

71. Superannuation Allowances and I’enmons 1,649,386 3,32 1,72,68

71. Stationery and Printing © . . , 1,14,80 . 1,14,80

72. Mis ellanecus . 23,32,69 23,132,069

3. Expenditure on Rofugﬁes . 22,00,00 22,00,00
74. Deofonce Services liffective Anny . 57,47,19 67,47,19
75. Dofeno Services Lffective Royal Indian

Navy . . 8,91,43 38,91,43

6. Defen: ) Servu o8 Lffeutn ) Al Forues . 9,22,50 9,22,60

77. Defence Services Kffective Supplies and )

Stores . . 19,01,67 19,01,67

78. Defence Servn ‘08 Non eﬂ‘eohve charaoa 7,71,69 7,71,69

79. Mis:ellaneous Adjustments between the

Central and Provincial Governrnents . 70 . 70
80. Resottlemnent and Development 3,69,78 . 3,89,78
81. Civil Defence 1,08 e 1,08
82. Delhi 98,78 20 98,08
83. Ajiner-Merwara 42,64 22 42,86
84. Panth Piploda 14 e 14
85. Andaman and Nicobar Islands 56,90 22 57,12
88. Relations with Indian States . 36,52 . 36,52
Intereat on Debt and other obhgltnons md
reduction or avoidance of Debt . 20,52,40 20,52,40

Staff, Household and Allowances of tho Go-
vernor-General . 11,80 11,80
Grants-in-aid to Provmmal Govelnment,s . 44,03 44,03
Federal Public Service Commission 7,20 7,20
Totel 1,93,80,80 22,04,62 2,]6,85,42

EXPENDITURE MET FROM CAPITAL:

87. Capital Outlay on Forests . . _— 33,01 33,01

88. Capital Out‘.av on the India Becurity

Press 10,02 10,02

89. (,spntal ()utlnv on Indian Posts and Tele- .

graphs (not met froin Revenue) 3,11,70 3,11,70
80. Indian Posts and Tel(;gra.plm Stores sueponse ; I
not met from Revenue .

91, (Capnt,al Outlay on Industrial Development 5,30,92 5,30,92

92. Capital Outlay on Civil Aviation . . 1,568,656 1,68,66

93, Capital Outlay on Broadcasting . 32,78 32,78

94. Capital Outlay on. Mmtg 57,48 . 57.45

95. Delhi Capital Outddy " 62,04 29 62,33

96. Capital Out'ay on ()w:l Wotks 64,21 . 64,21

97. Commuted value of Pomuims : . 1.02 l."f

8. P nts to Rotrenched Personne .

99, (J:;y)rlrtncﬁ (t)u-t.lnv on Schemes of State Trudmg . 2,32,7 . . 2,32,71
100. Capital Outlay on Development . 24,27, M . 24,27,64
101. Capital Qut’ay on Currency ) 1,20 . 1,20

¢ Total 39,23,37 29 39,23,68
C. DISBURSEMENTS OF LCI)ANB ANII)) AI?VAN;)(I;JS:

2. -free and nterest earing -

102. Tntoront-froo - andInwrest boaring Ao 06 s06000 93,0808
Grand Total 2,39,69,22  48,64,91 2,88,14,13

Governor-Gemeral of India.

The Assombly th:k adjournsd for Lunch ¢ill Half-past Two of the Clock.
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The Assembly re-assembled after Lunch at Half-past Tyo of the Ciozk
Mr, Speaker (the Honourable Mr. G. V. Mavalankar) in the Chair.

DAMODAR VALLEY CORPORATION BlLL—conid.

1 was referring to the various couferences thut were held under the auspices of
The Hoaourable Bhri N, V. Gadgil: Sir, when the House rose for Lunch
the Centra Government and which were attended by representatives of the
Bengal and Bilar Governments.  As u result the Damodur Valley scheme has
been fairly finulised and, vs I stuted, the Governutent of India have accepted
the view that the scheme is the right solution of the problem of flood control;
and us such this Bill in order to give a sort of mechunsm and agency has been
introduced in this House. As | staicd, this schewe is based ou the principles
of a multi-purpose scheme, and it is only fwir that 1 should deal with  some of
those principles as briefly us possible. Before 1 do that, just to give an iden
a8 to the giguntic nature of this enterprise, 1 may mention the area that will
ultimately be affected for good by the scheme when it matervialises.  Roughly
the area of Duinodar basin at the mouth is about 8500 square miles; up to its
confluence with Barakor river it is about 6060 square miles; and the drainage
area that can be controlled by the dam would be 6620 square miles., The total
control storage capucity will be 4,700,000 acres and the submerged area would
be roughly 145 square miles or 1,05,750 acres. In terms of population the
benefit that will accrue wil be to about 50 lakhs of people. As against this
some people will have, so to speak, to be expropriated or uprooted from the
soil, und that will be round ubout one lakh of people. Now this is a very
great problem of resettlement. 1 shall refer to that later on, but 1 am just
giving an iden of the gigantic nature of this enterprise which is—let me say
for the delectation of my Honourable friend Prof. Shibban Lal Saksena—a
Btate enterprise; and more and more such enterprises are to be undertuken
by this Government, because this Government does not believe that its duty
to the people ends with the maintenance of law and order. A modern State
is smpething_more than a police State; the modern State has come to mean
u social service SBtate. How far and to what extent these functions should
be carried out is a matter which will have to be considered in the circumstances
then existing. But on the major question I think there can be no doubt that
the State must guarantee every person a decent standard of life. That also
means full employment; and in order to effectuate this po'icy if it becomes
necessary to socially own the means of production, the State will certainly be
Justified in doing so. :

Now, Bir, this scheme, as 1 said. is based.on the: principles of a multi-
purpose scheme. It means that in the first place the flood that oecasionally
does harm and causes loss of life and property has got to be controlled. Even
from the peint of view of purely finaneia' considerations thiz has got to be
undertuken. A few minutes ago I referred to the flood incident in the vear 1948
when the great city of Calcuita was cut off from the rest of the conntry for
some days fogether. Amn expenditure of about 75%lakhs of rupees had to be
inourred by the railway alone in diverting the traffic. Tt is estimated that
the annual loss in terms of money on account of tlie uncontrolled nature of
the waters of this great river Damodar is 25 Inkhs a year. That itself, as 1
said, ir a good consideration, and ii a scheme which visualises eomplete control
of the waters and their regulation is to be financed, it even deserves to ba
financed irrespective of any consideration of return, because it has an insurance
value of its own. Therefore, the most important aspect of this multi-purpose
scheme is the flood control nspect. Undoubted'y this has more to do with
the province of Bengal and not much to do with the province of Bihar, but
that is no srgyment to say that such a scheme ought nof to be undertaken.
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1f you remember, Mr. Speaker, 1 said that this whole scheme is worked
on the principle of a unified scheme and no particular aspect of that can be
isolated and can be given undue hnportunce. I will request the House and
the public at lurge to look at this scheme us a whole, not in terms of this dis-
triot which muay be submerged; not in terms of some benefit that may accrue
to another district; not in terms of another province which may get the bene-
fits of irrigation; but take the Damodar Valley area as a whole and let us
see if we are uble to sMow and possibly to convinee that as u resuit of this
scheme the standurd of life will decidedly be better, and this valley which has
beeu the subject of flood nnd consequent destruction of life and property is
turned into a valley of prosperity and happiness.

Now, 8ir, the aspect of flood gontrol apparently does not go to show that
there will be any return in terms of money. But as 1 said, it has
an insurance value of ite own. But when we take into con-
sideration the other aspect, 1 will be uble to show, B8ir, that even
from the point of view of finaneinl  consideration.  this  scheme
is going to pay its own way. And even if it does not, 1 will ask those who
are sncquainted with advanced economic thought in the world to apply to this
what 1s known as multiplier conception. In other words, if say public expen-
diture is undertaken and some purchusing power is, so to say, iniccted, the
result is not merely proportionate to the purchasing power spent but it goes on
multiplying. The wheels of industry move, employment grows and the
return may be not only three times or four times but it may be much more.
In other words, prosperity begets prosperity, It is infectious and in a sense
it is invisible. Thercfore, when we looﬁ upon this scheme from a point of
view in which objectively we may not bou convinced that it is a paying pro-
position, or n productive scheme, yet T make bold to say, Sir, that the returns
in terms of invisible dividends are so great that any Government charged
with the duty of bettering the lot of its people will not shirk from undurtaking
ft. Lyra'ya T
Now. Sir, coming to the secopd purpose, whichyis one of the principles
upon which the scheme has been worked out, is Navigation. I do not want
to detain the House by giving detailed figures. T will only say, Bir, that
about nine lakhs"of: neres will he bhrought under cultivation and quite a large
area in which at, present only a single cvrop is grown may be turned into a
double crop ares, '

Shri Biswanath Das (Orissa: General): How much is that?

The Honourable Bhri- N. V. Gadgil: Not only this, but it is the intention
thet by having research made, it may be possible to turn ocertain areas in
which three can be grown in the course of a vear. It has been estimated
that such a thing is a possibility. By scientific land managem&lt‘ by using
modern appliances and fertilisers, by improved methods of agriculture,
gsuch things are possible. But T am only underestimating when T sayv that
so far as the irrigation aspéct of the scheme is concerned, it is going to confer
a definite benefit on the people of this valley.

Tt is true, Bir, that a substantial benefit of this wil) go to the province of
Bengal. But it is possible, Sir, that in course of time additional benefit in the
matter of additional arear under irrigation may be made available in certain
areas of Bihar also. But as 1 said, the right approach to the whole thing iy
not to consider this area or that area but to look npon the whole TDamodar
Valley aren as one and upon the scheme as one unified scheme. Ar T stated
that the net profit. so to say. after deducting expenditure and also debiting

interest on the capital that may be considered to have heen expended on this
particular aspect, in the beginning may be none, nor there will be apy deficit too.
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The water rate that our planiers have caleulated i consid rably lower bus
when the price ot paddy ucreases, when an increase in the water rate is jus-
tified, 1 have no doubt that the balance sheet, so far as this particuiar aspect
is concerned, wili snow that this 18 a very sound investment.

Now 1 will briefly deal with the third aspect. namely, generation of power.
1t is calculated, Sir, that as a result 300,000 K.W. will be available and even
assuming that we sell electricity at a fair rate in relation to rates available
elsewhere in Ind.a, the whole thing will give us an-annual profit of litt.e more
than a crore of rupees. We may, if things permit, follow the principle of the
great industrialist, Henry Ford, vis., lowest margin of profit on the highest
turnover, but that depends upun the possibilities of the utilisation of power in
the area. It is no use having installed capacity without a plan for utilisation.
1 remember the other day Prof- K. T. Shah remarked that unless we have a
plun for the use and utilisation of the power that we propose to generate all
this effort will prove a white elephant, I want to assure him, although he
is not present in the House today, that this aspect had been taken into oom-
sideration and let me tell him that before the sheme has actually started,
industrialists from Bengal and other Provinces also are making land purchases
and the price of land is steadily going up. The whole scheme means, to put it
very shortly, water for irrigation, power for industry and employment all round.
That is how we can describe the whole scheme in a nutshell.

In connection with power there has been two considerations before the
engineers concerned. One is to have only hydro-electric power and another is
to have a combination of hydro and thermal energy, so that the cost per unit
would be cousiderably less. I am told that if such a combination were to be
effected the cost of total production of energy will be less by Rs. 60 lakhs. In
that case the returns would be considerably augmented. In other words, this
scheme becomes more productive nnd more profitable than what we think i¥
would otherwise be.

There. is another aspect of this multi-purpose scheme, which I should refer
to briefly, via., waterways. Our engineers say that it is possible that if the
scheme materialises nearly 800 miles of waterways will be available. That may
be useful for the trausport of coal or other merchandise and the House will
agree with me when I say that when a full economic development of thia valley
takes place the whole transport svstem, which includes highways, waterways
and railways, will have to be integrated into some unified system. 8> that goods
might be taken from the place where they are produced to the place where they
may be consumed cheaply and quickly.

There is another agpect and that is supply of water to the civil population.
I have not the actual experience of the exact difficulties of the people living in
this valley but as I know the nature of this particular area it,is possible tha$
many villages may be going without good water for drinking purposes and also
there may be water shortage in some towns and cities whioﬁ are situated in
the Damodar Valley area. Bupply of adequate water is & great boon. Bo
these are some of the aspects which have been taken into consideration while
formulating this scheme

The scheme consists of a series of eight dams—four dams on the Upper
Damodar and four on the Barakar. The idea is that in order to econtrol the
floods you must contrnl the tributaries. Tt is said that a man is known by the
company he keeps. Similarly in regard to a big river ite character, its flood
and ita utility also are greatly determined by the character of the tributaries
that flow inte it. It is much better to have some dams on some of these tribu-
taries. so that the water may be controlled at places in such a manner that the
flood which ultimately overtakes the area in Bengal maye be so contro'led that
this waste of watre may be turned into wealth. A great English economist has
0aid that India is & rich country with a poor people. With s0 many rivers, with
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86 much minerel weaith, with such u vast population and with such greas
lesders, if this contradiction cannot be soived, there is no bright tuture for this
oountry. 1 have always looked upon this as a great challenge to the cons.ructive
ability of our people. Here are the opportumuties. As 1 said the other day,
40 million kilowatts cen be gensrated fromn water power alone and if we succeed
in doing thet, as 1 pointed out, you wili have electrio light in every v.llage and
s radio in every home. Taking this scheme in particular, as 1 have stated,
shis 1s going to benefit more or less 50 lakbe of people. In what way? Addi-
tional lend under irrigation, facilities for inteusive agriculture, scope for indus-
trialisation, abundant electric power. Not only this but it has been provided
that centres of recreation may also be developed by the Corporation. As you go
on thinking about the problem many ideas suggest themselves, as they did to
those who worked out the Tennessee Valley Scheme.

Figh pan be made available. Mr.-Munshi is looking askence at me as he
pertfipes thinks that there is some contradiction in & Braehmin talking about fish.
1 am purely looking at it from an economic point of view, at any rate a modern
Brahmin does not worry when he talke about fish. It is possible to ‘develop
fish cultore to the extent of giving Rs, 50 _lakhs every year. That is the
estimate given by one of our planners. “There will be = recreationsl grounds
which will be a source of happiness to the people. These are some of the
main aspeots but, as 1 said at the beginning, about one lakh of people will be
uprooted. That creates a great problem of resettlement. Any multi-purpos:
scheme consists of several aspects, such as planning, designing, oconstruction,
tesettlement and utilisation. I will not deal with every aspect, because 1 have
promised you, Sir, that I shall not take more than 40 minutes of this House.
So far as the stage of planning is concerned it is nearly over. Let me tell
this House that although, as I said. the scheme has been finalised, every cri-
ticism that appears in the press or is addressed to the Ministry is taken and will
be taken into consideratioh. It is important to note that we have to work not
on & clean slate but on the facts and circumstances that exist, and one of the
most important circumstance is the existence of coalmines there. We have
to oconsider whether by fixing op s dam at a particular place we are going to
submerge an area which is rich with coal. In that case we have to balance the

disadvantages of this as against the advantages T have just mentioned.
3 p. o . Let me assure the House that whenever it was found that tha location
of any particular dam at a particular place was going to affect us sub-
stantially so far as the coal resources are concerned, that has been rmodified and
the loss—because apparently it is a less—has been reduced to & minimum and
it will be reduced to a minimum. Suggestions have been made that it ‘s possib'e
to work coalmiges slthough they may be submerged in water. I am very much
eneouraged by this report but at this stage it seems to me somewhat—I do not
say fantastic but—impracticable. Anyway the line of approach iz te sece thar
the area which is likely to he submerged and which contains coalmines will be
roduced to a minimum, slsd that the area which is to be submerged should be
such as would contain less population as against anv location in which the
population of the area that may be submerged would be more. As planned at
present the area that is to be submerged is two-thirds waste and one-third
under actual cultivation. But you will agree with me, 8ir. and the House will
also agree that the scheme being in the interest of the community as a whole
the intereste of a few must not stand in the way for it is intended for the
henefit of the many,

I will say nothing about the designing aspect beyond saving that it is baing
sotively prosecuted. ¢ We propose to invite experts. You will remember, Sir,
tide other day the Honoursble the Prime Minister stated that the Governmaehit
Was se anxions to-enmplete ‘the schemes enrtier than what is biflgetsd fob by
engineers that it was even thinking of inviting foreign firms and asking them
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to undertake on contract some construction or part of construction of this

acheme as well as of other schemes.

As regards the problem of resettlement let me confess that this is a very
delicate problem. It 18 obvious that we are goiug to deprive one lakh of people
not ouly of their means of livelihood but we are taking them away from their
hortues, from the villages in which they and their ancestors have hived. But 1%
is the nteation that they will be given land for land as much as possib ¢ and,
where it is not possible or where a particular ind.vidual does not want land, they
will be adequately compeusated. We have been very much familiar with the
description that Indian villages are not well-planned, they are dirty, they are
mere hovels, no amenities are provided in_ them. Here is an opportunity to
trauslate some of the best conceptions which have been given expression to in
the course of the last so many years by our socia' workers. They can resettle
these pegple in their new habitation, in modern villages which will provide
decent and pleasant houses, ple.nsnm surrounding, playground, and schools.
Where industrialisation takes place inasmuch as the power that is to be used is
aleotric power, there will be no smoke and the factory will not he merely a
place where one has to sleve but even in work it may be possible to say that
man may take some pleasure. Here is a field in which the socialist can have
co-operative societies of these people who are to be expropriated and settle
them if they cannot or do not wish to follow agriculture on industrial lines and
in busiress activity. When 1 think of the possibilities of the scheme I often
become poetic aud you know that there is no limit to a poet’s imagination. Bub
being & very practical man and charged with the piloting of a Bill in a House
which is not always very friendly I have to come down to brass tacks and hard
realities. Therefore, this problem of resettlement, as I said, has got to be
handled with great delicacy and in this particular aspect of the scheme the

utmost co-operation of the people, of the leaders and of the workers is necessari
and is in fact a sine qua non of the sucoess of the scheme. The other da

saw a film in which the development of the Tennessey Valley was shown. I
saw & peasant following old style methods of agriculture. He would not come
and sign the contract to give up his land. He went on holding. Another wen#
in and when in a few days’ time he found that the other fellow who agreed to go
into the scheme gradually had & good house, a piano, found his wife better
clothed, his children more cheerful and schools coming into existence for them
he also joined. I propose, Bir, with the help of the Honourable Minister in
oharge of Broadcasting and Public Infarmation to have & film so that people
may know the present state of the valley. I would not hesitate to call it a
valley of death and destruction today and to say that when the scheme becomes
a reslity the valley will be turned into a valley of pro osperity and happiness,
Unless there is a lot of propaganda, a lot (’)f—éauca{) the public—not only
that section whose area is to be submerged but others also—there is no possi-
bility of pushing through this scheme or other schemes which the Governmen}
propose from time to time push. These are the facts.

This scheme is to be brought into existence #nd hence the problem of the
agency becomes very relevant.

{*modelled on the provisions of the Tennersey Valley Bill which was passed by
the Congress of the United Btates of Amerlos.

It is not my intention, Bir, to go on expla’ning in detail the various principles
on which this Bill is framed But T will he fmlmq to do mv duty if 1 do not
give very briefly the main points in this Bill. Tt is proposed, S8ir, to constis
tute a Corporation and a Board of Directors, as you will see. cons’sting of three
persons, and leb me say, Sir. that upon these three people depends the suocess
of the whole scheme. In the American Legislature it was stated:

“It is a great responsibility imposed upon the members of the Board, but it ie a nul

trogt

opportunity $hat will come to those dhosen for this areat service, . For mh positfon
and responsibility, undoubtedly the Prosident will search the nation over for the right men

The Bill that ie now before this House is .
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to whom to entrust not only this vast investieut of money but this great responsibility not

ouly to the people of that ssctien of the country but to the people of the whole nation, 1f

through the 1ncapacity or the indifference of the members of the Board, this great humanitarism

t:opct should fail, then progress along this line in other parts of the country will be 3ed
ck for two or three generations,'

Nearly 52 crores are to be spent over the scheme, and these three gentlemen
must be not only practical administrators, incorrupt, honest and thorough, but
they must be visionaries as well. There are plenty of practical, efficient
administrators in the secretariat. They are good in noting they ure good
in many other things: but here is a job in which the vision of a poet and the
practioul knowledge of an engineer are expected. Therefore it will be a big
task for the Government to select three people, and as has been said in the
United States Congress, the Government will have to look over the whole nation
to find out such capable men. It wil not be relevant to urge that they mus$
be necessarily from Bihar and Bengal, or one must be from Bihar and another
man must be from Bengal, although that aspect cannot be altogether brushed
as.de; but let us agree that when we entrust such a big sum running into 32
orores, practically handling the destinies of 50 lakhs of people and their welfare,
in fact it becomes & sort of administration by itself, charged with everything—
their welfare, industrialization of the area, agriculture, even municipal ad-
minisiration, everything that a government is expected to do—naturally these
men must be of a very high character and capacity. The other princip'e that
bas been accepted in this Bill is that all appo'ntments must be made on meris.
Nobody can take exception to it, Other provisions for the financing of this
corporation, laying down ite powers and its duties are there. ‘

There is another thing, Sir. As this becomes a sort of autonomous body, the
question naturally crops up, what should be the relation of the Central Govern-
ment with this Corporation? A via media has been found out which lays down
that questions of policy will be laid down by the Central Government, but in
the actual day to day administration of the Corporation, the Central Govern-
bent will not interfere. Every year a statement of account will be sent to the
two Provincial Governments and to the Central Government; accounts will be
audited; the treasurer is to be appointed by the Central Government—I am
sorry to say, Sir, there is a mistake in printing. In clause 6 it ought to be:

“The treasurer of the Corporation shall be appointed by the Central Government.”

It is wrong to say ‘‘by the Corporation with the pravious approval of the
Central Government."’

These are some of the main principles on which this Bill is based. In fact
there is not much to which exception can be taken but I myself decided to
move a reference to the Select Committee because I thought that this should
be a model for many other echemes to come. 8o it is much better that it should
be thoroughly discussed in the House and that it should be discussed more
closely and in greater detail in the 8Belect Committee. and it should be passed
in the House in as mode! a form as possible. My own idea is that this should
serve as a model for other scltemes to come.

Mr, Bpeaker. I do not want to detain the House further. T would welcome
every suggestion, and the members of the Belect Committee would also
welcome, and you will be pleased to find that I have given representation in
the Belect Committee to both the provinces of Bihar as well as Bengal. I
hava no doubt that the two gnvernments wi'l co-operate in this joint endeavour,
which is going to confer benefits on the people of both the provinces. Before
a few months it was impossible to expect co-operation with the same intensity
with which T may expect today bacause we are living under a different political
set-up. Todav we are all anxious to give ample nower to the Centre sn thaé
that power may be used for the confarment of benefits on the people of the pro-
vinces. If you study the financial provisions of this scheme, the Central Gov-
ernment is going to shere quite & large portion—i0 per cent. so far as flood
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#inances are concerned, and in other matters also to a considerable extent. 1¢
is therefore only meet and proper that the Central Government must have some
voice—soe power to issue instructions, and to see thav the development and
execution of this scheme is in consonance with the genera] policy laid down by
it in this connection for the whole country. There should be no lop-sided
development; we are ull thinking of planming and we are a.so thinking that the
planning should be on reg.onal basis, there should be fair decentralization of
industry. 1f industrialization is to depend upon power and if power 18 to be
maiuly supplied by bhydro-electric energy, we are very fortunate that our
rivers are #0 situated that we can easily have decentralization and regional
planninug so far as industrialization is concerned.

Sir, this Damodar Valley Scheme is the first of its kind und 1 feel it to be
-my singulur good fortune that I should be called upon to pilot this Bill. And
may | also say that the Members of the present House also have the singulae
good fortune of saying that here is an effort which is going to revolutionize the
entirc economy of this country, and when years hence those who come to take
our places in this very House will say, ‘‘here is some thing which they started
sud made our country as worthy as is described in our national song: sujalam
suphalam . sasya shaamalam: Sir, I move.

Mr, Speaker: Motion moved: .

“That the Bill to provide for the bstablishment and regulation of a Corporation for the
development of the Damodar Valley in the Provinces of Bihar and West Bengal. he refcrr
$0 a Select Committee consisting of the Honourable Shri R. K. Shanmukham Chetty, Shri
Surendra Mohan Ghosh, Shri Arun Chandra Guha, 8hri, Prafulla Chandra Sen,
Dr. B. Pattabhi Sitaramayya, Prof. N. G. Ranga, Shri Satyanarayan Sinha, Shri Jalpal Singh,
Bhri Ram Narayan Sing{l, Shri C. Mehta, Mr. Naziruddin Ahmad, Shri Mihirlal
Chattopadhyaya, Shri B. A. Khimji, and the Mover, with instructions to report on the openi
day of the next session of the Assembly, and that the number of members whoec presence ah:ﬂ
be necessary to constitute s meeting of the Committec shall be five.’

Shri B. Das (Orissa: Genmeral): Sir, } congratulate my Honourable friend
Mr. Gadgil that it has been his singular good fortune to introduce in this
House the first measure, the first Congress measure, of benefit to u large
number of people, and if I accept his own words that one lakh of people will
be de-housed and that fifty lakhs of people will be benefited and will live in
better conditions of life, let me say ‘‘Amen’’ to his substantial proposition.
This is the first measure which the Congress Ministry has introduced, where
& Bill thinks in terms of the people of the country. This is the first measure
where the public health and well-being of the people have been considered. I
refer the House to clauses 12 and 44. In clause 13 the functions of the Cor-
poration has been laid down as:

‘It shall be the duty of the Corporation to promote Ly such measures as it thinks fit the
agricultural, industrial economio and pubdlic xcalth development of the area within ife
operation.”’

1 need not go into the other points which have already been referred to by
my Honourable friend the Minister for Works, Mines and Power and has my
approval, ’ ’ :

Sir, this ia & matter of great congratulation that the Congress Ministry has
thought in terms of the public health and the Welfare of teeming millions than
in terms of capitalistic ideas a8 we find in other measures,—similar measures,—
that were brought into existence by the predecessor of the present Govern-
ment. Sir, that alien Government introduced many such corporation
measures, oontrol over which passed out of the hands of the Legislature and
which though indirectly controlled by the then Government vested all powers
in practice in the hands of the Corporations. Sir, the Reserve Bank Act, the
Statutory Railway Authority, and the Ports Trust—the Madras, Bombay and
Caloutta Ports Trusts—they are all controlled by Acts of Legislature.

[At-this stage Mr. Speaker vacated the Chair, which was then occupied by
Mr. Hussain Imam (one of the Panel of Chairmen).) "
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‘Sumilar Corporations were created, but unfortunately complete coutrvl passid
away from the Legislature and even from the (Government of India and the
Cominere Members of the time had little control over them. Nor even the
Finance Members of the time had control over the Reserve Bank. 1 necd not
talk of the Railway Board which the House discussed threadbare a few days
8go, and even today we are not satisfied with the administration of she Rail-
way Board. Therefore, Sir, we are most anxious, and I agree with my Honour-
able friend Mr. Gadgil, that we should devise such a controlling measure
over the establishment of Corporations that it should be the ideal system whish
all other similar measures of the Government should follow.

Sir, the House has already discussed the Electricity Bill which is also
establishing similar Central (Government Boards and Provincial Boards. The
House has discussed the Industrial Finance Corporation, which is under the
consideration of the Select Committee, where also we are establishing similar
Corporations or Body of Directors who will control big finances; whether they
will function for the well-being and welfare of the people, of thas this House
must be very careful. In handing over power to the Ceitral Governimens
through the Minister for Works, Mines and Power, we have to see that that
Department has got adequate machinery and at the same time the necessary
requisite experience and hrains to control similar Corporations like the Damodar
Valley Corporation. I believe soon there will be a Mahanadi Valley Corpora-
tion where the Central Government is financing 1687 crores of which the other
day in reply to a question my Honourable friend said he had sanctioned 67
arores for the Hirakud Project. Bu$ a certain amount of control—adequate
and expert control—must be exercised by the Honourable Minister's Depart-
ment; and that control must have experienced men who can overrule Directo-
rates of the Damodar Valley or Hirakud Projects, or even of other similar Pro-
jects by expert knowledge and expert’ administrative control.

Sir, at this stage there are two things about which I am not very happy.
One lakh of people who are going to be de-housed will he rehabilitated. Bus
what guarantee is there that each family will not be de-housed later on by
those industrialists and capitalists who will come to those areas and set up
their business? I would ask my Honourable friend to study closely the
Punjab Canal Colonisation Acts under which land was given to agriculturists
ond a specific condition was made that non-agricultural classes cannot pur
chase the lands from agrioulturists. Though West Punjab is not today pard
of India, it would be as well that our Government should borrow its experi-
ences and practise them.

Then, 8ir, I was a little alarmed when T heard my Honourable friend to say
that large number of people from Calcutta and elsewhere are purchasing large
aoreage of land in the Damodar Valley, and that they were not Bengalis or
Biharis either. The Honourable -Minister’s Department has been engaged on
the Damodar Valley Scheme for the last two vears. Why have they nob
notified that there should be no transfer of land, no appreciation of value of
land in certain areas which are situated in the Damodar Valley and so on?
Had it been done, this kind of rise in priees and inflation of land value would
not have occurred. And then, Sir, T would not like all these exploiters, these
big industrialists and capitalists, to come and deprive the children of the
so;} of Bengal and Bihar of their legitimate right to develop this multi-purpose
scheme.

An Honourable Member: You have no poet's imagination.

] Shri B. Das: I am an engineer, bus engineers cannot be poets. This is am
important aspect, to which I would like to draw the attention of my Honourabls
lriend.. and hope that he will see that there is no exploitation of the sons of
the soil by the theory tkat the Damodar Valley belongs to Tndians and not %o
Bengalis and Biharin,
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'Then, Bir, 1 do hope that the multi-purpose schemeg which the Honour-
uble Minister has started end others which he will introduce in future will al
be successiul, but we oanuot compare our schemes with that of the Tennessey
Valley Scheme of she United States. Our people have different characteristios,
s difierent method of living. While sthe Americans have got large ideas in all
spheres of living, we are somehow individualists and barring half a’dozen ar
so of the members of this House, we are all of us from the rural areas and
are of the agrioulturist people. We do not want that the country side should
be swept over by the capitalists with ehimneys—of course, here is no chimneys,
but electrioc fans. We do not want our workers in the workshops livi in
slum conditions. I do hope that the pious hopes of my Honourable friend will
be justified and ten years hence, as my friend Prof. 8hibban Lal Baksena would
have it, the working classes in the Damodar Valley will be treated as the

workmen of Henry Ford are treated in the U.8.A. under rural conditions of life.
But, Sir, one difficulty thet my Honourable friend and we all will face
in the progress of the multi-purpose schemes is that we are not & disoiplined
Nation. (4An Honourable Member: ‘‘Question’’.) Our Government is not disoi-
plined. We are all undisciplined. We are following theories and dveams. We
are dreaming that we shall be progressing as the Tennessey Valley project does.
But, Sir, America is a land of money, where money is worshipped. Of
course there '‘work and money’' go together. People work and earn money.
But for tens of thousands of years we have been living under different ideolo-
ies. We cannot be a money-making machinery, although whenever my
onourable friend passes through Bombay City he can find.people begging and
at the same time people becoming very grey at thirty years by making money
on the Stock Exchange or in other business and growing grey in mind and body
in their hunt for money. Whatever forecasts the Honourable Minister's ex-
perts mnay make, he must consider this human factor of ourselves. We are
Bengalis, or Biharis, or Indians, and we have a certain human way of living
and we cannot suddenly grasp the high sounding ideas, the machine ideas,
which the Tennessey Valley or the American people practice. That reminds
me of a little story—a very good one—by Poet Rabindranath Tagore where
the poet describes how machinery and the machine age is swallowing and
destroving everything that is human in this earth. I don't just now recollech
the full story, so I leave it to any friend from Bengal to narrate it.

About clause 12, 8ir, I would like to suggest that it should be definmitely
laid down that the peasantrv should not be uprooted and that the peasantry
when it is rehabilitatod must be permitted to retain its land permanently.
There should be a permanent provision in Clause 14 also. A similar provi-
sion should be made in clause 44 also.

) Now T come to the powers of the Corporation. The powers of the Corpora-
tion are defined in Clause 24. We are going to invest this Corporation with
powers like a Provincial Government which is today more than amenable to
public criticism. T would only hope that this Corporation will not exercise its
powers as the Bomhay Port Trust, for instance, Where there could be no
ontl.msm from anvbody, and not even the Chamber of Commerce, or any other
bodies or even the Bombav Government, can exereige any control over it.
That was the past; T do not think the present is any better. 8o in thoss
draft rmles giving powers to this Corporation, there should be more humanita-
nian clauses. I want to know whether the Corporation is going to be managed
by Calentta and Bombay millionaires, mostlv non-Bengali and non-Bihari, who
want tn estnhlish big industries there and who are aequiring or will acquire
hundreda of thonsands of acres of land to work agricultural farms in  the
American pattern, or s it the privilege of this Corporation to serve the people
of ﬂmgp sreng 80 that thev are not wiped out and thate the nopulation there
does not have to serve in factorian as factory labour and live in conditions
of slums? We Indians are individualists; we like to be small farm-holders
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with & few acres of land rather than draw Rs. 10 a day in a factory at Jamshed-

pur managed by Tatas or any other capitalists. So, as”the Honourable the

Minister mentioned, the Corporation will be & sort of Provincial Government,

and I hope they should exercise similar human control as the Provincial Gov-

ernment and 1 hope my Honourable friends of the Select Committee will see
to that.

I have already said that clause 44 should introduce this humanitarian

aspect, particularly ecomomic and social welfare and public health; it should
be specifically laid down.

In clause 58 I find that the Central Government may by notification in the
Official Gazette make rules. . . As the question affects the three Governments,
the Central Government, the Bihar Government and the Bengal Government,
the clause should be amended, so that the Bengal and the Bihar Governments

should simultaneously publish those rules to enlighten the public. [ suggest
that much,

I would suggest one more thing. The annual report of the Corporation
must be laid on the floor of this House and also on the floor of the Bengal and
Bihar Provincial Assemblies; otherwise the criticism of popular representatives
of this House and of Bengal and the Bihar Legislatures will not bhe excrcised
and I find from my experience of 25 years, that if this is not done, we never
get the chance to examine these reports. This House never got a chance to
discuss the Reserve Bank annual reports and if we lay down in every measure
like this and similar measures that the annual reports of such bodies and Cor-
porations should be laid on the floor of this House, then there will he a dehate
on it in this House and the Corporation will not get more bureaucratic than
the Tata concerns, Birla concerns or any other industrial concerns.

These are some of the observations I make, not with a view to criticise
my Honourable friend Mr. Gadgil, whom I have congratulated, but with =
view to help him to have full control of this House to continue over the Cor-

ration which he is bringing forth now, under our Free India Govemmex}b.

1 wish such ocorporations every success so that it may prove beneficial
to the nation, it has yet to be seen whether they will serve as an instru-
ment of human service. Our unfortunate experience under the foreign rule
has been that whenever we have created u body or corporation in the interests
of the nation, that body has become Frankenstein and has worked against
publio liberty, public peace and public welfare. 1 do not mean, I do not
anticipate, but I give that warning. The time is so short between the past
and the present. It is very difficult for me or for many of the Honourable
Members of this House to anticipate that everything will be well, because,
though we are a democratic and free country, we are all autocratic by our
tradition and nature and I do hope that no autocracy will enter into the working
of the Corporation and that it will work in the interest of the teeming millions,
and not very much in the interests of outside capitalista who always go in for
large-scale development and for exploitation of everybody and everything.

Prof. Shibban Lal Saksena (U. P: General): I congratulate the Honourable
the Minister on having presented the House with this epoch-making Bill. 1
should have wished that the Government came forward with a very compre-
hensive plan for the whole nation, which could transform our backward nation
into one of the most powerful nations on earth. I hpwever, think that this
is a Bill in the right direction. If it had come as a part of the comprehen-
sive plan, I think it would bave been better and then vou could have stressed
each part of the plan according to its necessity. I do not know what amount
of time will be taken, to complete the project, but 7 do sav that every step
should be taken to hurry it and to do it as quickly as possible, because we
are a nation who are very much backward at present in the world and we have
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to make much lee-way to come into our own and therefofe, 1 trust the Honour-
able Mimster in charge, who 1 know is one of the most energetic persons,
will, I hope, inject some of his energy into the execution of this project.
This project rewinds me of my own valiey where I happen to live in Gorakhpur
district where every year tloods come in the Kiver kapti which rises in Nepal
and flows through the eastern United Provinces and then falls into the Saraju.
The river devastates thousands of acres of land every year and the people of
Gorakbpur sometimes call 1t their big enemy. I know that river can be made
to be as good a friend and as great a benefactor of that valley, as the Damodar
river will become to its valley after this project is completed. 1 would draw
the attention of the Honourable the Minister to take up that river project
also. The valley of this river has the most fertile and most populous land
in the world. In the Gorakhpur district probably we have got the most
dense population, somewhere about 1,500 people to the mile. It was till
recently probably the biggest district having 40 lakhs population and probably
the most dense population ir this country. T therefore hope that when the
next valley project is to be taken, the claims of the Rapti Valley will a'so be
taken into consideration, and therefore 1 had suggested that if a comprehen
sive plan for the whole nation were made and the needs of each valley were
taken into consideration, the whole thing could be fitted in into one big plan
and priorities fixed for its various items. I do hope that my euggestion will
be borne in mind when the next valley is sclected.

My Honourable friend the Minister was happy to remipd me that this 1s =
State enterprise. That means that every Bill relating to such valley schemes
will now be a State enterprize. That leads me to hope that he has accepted
the argument that we put forward during the debate on the Electricity Bill for
complete nationalisation of all industries and now I believe that the whole
scheme envisaged in the Electricity Bill will be under State control. The
theory of m 'xed economy I should say is a most vicious theory and it should
not be allowed to play havoe in the development of key industries.

I also want to draw attention to one other thing in this Bill that is, to
section 49 where compulsory acquisition of land is mentioned. My experience
about big projects under the British Government has been that when land is
aoquired for carrying them out, the poor peasants who are displaced from their
ancient lands suffer mnost. They get very little compensation and are no#
properly cared for. I hope under the Nationa} Government when land is
scquired, the claims of those people who are displaced will not be lost sight
of. There should be some provision in the rules of such schemes and ocare
should be taken to sce that those people, whose original homes had to be taken
away in order to provide happiness to the millions by executing such big pro-
jects, should share in the happiness resulting from the exeocution of such
schemes so that when the projects are complete, they should have a claim to
priority in sharing the resultant benefits. Sir, I do not wish to take any
more time of the House; the Honourable Bpeaker has said we must see that
all the business on the agenda is gone through tdday. I support the Motion.

Mr. R. K, Sidhwa (C. P. and Berar: General): B8ir, T have very great
pleasure in supporting this Bill. I am glad because when this project is
ocompleted it will bring prosperity not only to thase two provineces but to the
whole of India. That is a point which has to be borne in mind. Today in
spite of the Grow More Food campaign we sav that Government have not
bestowed proper attention to this question. When 50 lekh square miles of
land will be under cultivation by a perennial supply of water through this
valley it will grow so much surplus food that these two provinces will supply
the deficit provinces; and the great burden that is impdsed on this country by
import of foodgrains will be considerably lifted. That is & redeeming feature
of this scheme and I congratulate the Government on attending to this so
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early. 1 speak, Sir, from & little expericuce of the Sukkur Barrage in Sind.
Before the Barrage was constructed the land was desert. In 1924 when the
Bombay Government passed the scheme it cost 28 crores of rupees. It is
one of the finest engineering feats in the world, and today ita construc-
tion, I am sure, would cost more than 50 crores of rupees. After the
construction of this Barrage the whole area has been brought under cultiva-
tion by a perennial supply of water and there has been a wonderful change
in the situstion. When Sind separated from Bombay it was considered to be
a deficit province and this legislature was good enough to grant a subvention
of a crore of rupees to run the province. After the construction of the
Sukkur Burrage the cultivated area became so prosperous that the Government
of India’s debt of something like 28 crores of rupees was liquidated long before
the stipulated period. T am therefore hopeful that this proposed scheme also
will bring even greater prosperity to the provinces of India.

Another redeeming feature of this Bill is the proposed establishment of a
Corporation and the entrusting of the work to three experts. Again from my
experience of the Sukkur Barage I can say that that work was entrusted to
an able and efficient engineer. But there was enormous leakage, and in
the Bombay Legislative Assembly it was revealed that a very large amouns
out of this 24 crores had gone out by back-door methods. In the present case
the three members shall not have much to do with it either directly or indireot-

ly. T must say that ‘indirectly’ is rather a vague word, and those who are
appointed must be above board, men of honesty and integrity. Apert from
their ability and engineering knowledge they inust have those qualifications.
I know that three is & small number hut for work of this naturs only a small
body is necessary. 1 know it is difficult to get persons of integrity. But such
people are avsilable and T hope no other consideration will prevail in appoint-
ing them.

With regard to the supply of electricity I am glad fo find that the elecotri-
cal energy will be generated und given only by this Corporation, and the
Honourable Minister stated that it will bring in & revenue of a crore of rupees.
1 only wish that the rate should be such as to encourage both industrial and
domestic consumption, so that the villages in the vicinity may have electrio
power. That should be the aim of this Government. They must not try to
make any profit out of $his eleotricity because it will bring greater industrial
prosperity to this country. Clause 19%(2) says:

‘“Where a license is deemed to hhve been revoked under sub-section (1) the Corporation
shall purchase the undertaking of the licensee, and where a license is modified rnder that sub-

nection, the Corporation shall, at the option of the licensee, either purchase the undertaking
or pay fair compensation to the licensee.’

The other day we discussed the nationalisation of eleotricity. Unfortunate-
ly we were not successful in amending the Bill in the way we wanted. Bué
there is a provision that small electric concerns, of whatever size, may be
purchased by Government. By the purchase of this electric concern, the
electric concerns there will be nationalised. That will lead to further expan-
sion through which many more activities will be undertaken by the people.

8ir, T have not studied the Bill thoroughly but from the cursory glance I
find that there is nothiig on which the Honourable Minister can be oriticised.
The money that will be spent will be spent properly on this Corporation, which
is a new feapure of this Bill. The scheme .will minimise corruption to a large
extent, though it may not do away with it altogether.

'Sir, a8 I sald before, it will bring_prosperity to the whole of Tndia and:
1 whole-heartedly support the Bill.
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8hri Jaipal Bingh (Bihar: General): 8ir, my Honourable friend Shri Gadgil
has been talking of dam, dam and more dams. [ feel that he shouid be
designated the damming Minister. 1 congratulate him and congratulate myself
also that it should have fallen to the lot of my home area, Jharkband, to
provide the first model dam that is to be followed by other dams and river
control enterprises that are under the consideration of the Goverumoent of
India. I do not mean meére platitude when I thank our national Government
for having put an end to talks and paper planning. For nearly five decades
we had been reading and hearing about the Bhakra Dam but
nothing happened. Within a few months of the attainment of our indepen-
dence, we heard only the other day the Honourable Mlinister for Works,
Mines and Power telling us that the Bhakra Dam would be completed in
something like five years. That is a matter for congratulation as well as
gratification on the part of our leaders as well as the country. My honourable

friend has indirectly abused Jharkhand for having resorted to flooding
pP.M.Bengal all these years. He has, in a very indirect way, made refer-
ence to the misbehaviour of the River Damodar. He has accused us as though
it was u deliberate intent of this holy river of the Adibasis. The River
Damodar is a sacred river of the most ancient people of this country. The
river Damodar is to the Adibasis what the Ganges is to some of you Hindus.
This river is very well behaved. It has had no intention whatever of drowning
the Bengalis but it is the people of Bengal who have been misbehaving them-
selves in vegard to the Damodar and the gods of the Adibasis have inflicted
punishment on them ! .

Four years ago, we have been told, the main line of East Indian Railway
waug completely washed away by the Damodar floods and the deviation of that
main route cost something like Rs. 75 lakhs. S8ir, all this flooding has not
heen anything motivated by our Adibasi gods. But it has been the work of
mischievous and ruthless capitalists, like Dalmia and Birla who have been
denudiny our forests higher up. I, as an Adibasi if T were to cut down &
barnboo, would be put into prison for doing it. But Dalmia comes along and
he is denuding vast forest areas with the result that the rains cannot be held—
water comes down. There is terrific soil erosion and torrents rush down to
drown poor West Bengal. The fault is not of the river Damodar but of modern
capitalists and mischievous and ruthless business men. S8ir, they live in
Bengal; they are offered sanctuary in Bengal and to all intents and purposes
they are Bengal people.

I am not impressed so much by the 52 crores or more that all thrse various
dams are going to cost. These figures may be verv impressive. The Bakhra
Dam may be 500 feet high. Tt mayv produce 800,000 K.W. of firm vower. It
may turn East Punjab into a prosperous home for evacuees who have been
turned out of West Punjab. Thev may become the owner of land hetter than
they had in West Punjab. All that is very well. But how is it poing to
affect the 300 odd Adibasi villages, which ar Mr. (Gadeil snid, are coing so be
completely uprooted? He has indicated that we have to take up a very
peculiar attitude in this matter. We are not to worrg so much about the one
lakh of people that are going to be uprooted. people who have heen there for
thousands and thousands of years. No, thev do not count so much: the ques-
tion for him is, the countrv as a whole must he taken into considemtion—
damn this one lakh of people! That is his attitude. If it comes to a choice
whether the rest of the country is going to benefif by the annihilation of this
one lakh of people who are to be uprooted, it is immaterial to him. That is
the argument he has been trving to mentlon. I do not quite know whether
he realises what he has inourred.

I wish my Honourable friend would come to Manbhum. I hove the
Standine Committee for the Ministrv of Mines, Works arM Power will mee$
in Manbhum the next time. He will see for himself, on the verv spot. whem
(this project is going to be materialised that this moming’s Act, whereby you
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are going to give special powers to the Armed Forces, is going to be of no
consequence, unless you are going to treat the whole question, a8 my Honoue-
able friend, Mr. Das has put it, from the human angle. The very best—the
first—priority must be given to the demands of the people who, pro tempore,
are going to be uprooted and expropriated for this one project to materialige
itself. Something like 800 villages will have to be submerged. The Adibas:
is the child of the soil of that particular territory. It is he who has to be

unprooted and not the big business mnan may be from Bombay, or Madras,
or Calcutta.

Shri M. An&nthu;yanam Ayyangar (Madras: General): No business man
from Madras!

Shri Jaipal Singh: 1 that is the casc, then, perhaps, Manbhum will be the
one area in which the Madrasi will not dominate. However, even my friend,
hgr Ananthasayanam Ayyangar, will be very welcome if he behaves himself
there |

The question is this and you appreciate it very well yourself. Many months
ago, when the question of the acquisition of these 300 villages and the land
about that vicinity had to be taken into consideration by the DProvincial Gov-
ernment, at the behest, I presume, of the Central Government, there was
rebellion brewing among the Santhals. It was the time of the general elections.
The Provincial Government had to climb down and say: We will stay this
project.  We will do nothing about it.

I just want to impress upon the House the political implications of things
that we say in this House. Is my Honourable friend prepared to go and tell
the Bihar Government and these 8300 villages: You are of no consequence,
g0, get out: the country at large comes first, needs prime consideration? 1
do not, for one moment, want to take a selfish attitude, Mr. Chuirman.
Adibasis or no Adibasis they must align themselves with the all-Indin situation.
But let not my advanced friends act unwisely because power is in their hands.
That the Adibasis will not tolerate. I want to attack, if T may put it, (hie
problem from the human angle. My Honourable friend, Mr. Gadgil, will have
to give the assurance; so far as the question of resettlement is concerned, he
must be unequivocal. There must be no misunderstanding about it. He
must be unequivocal that the 300 villages and the one lakh of people that
bave to be uprooted at the present moment are not merely compensated. No
Adibasi wants yvour money. Money compensation is useless to a poor msn.
What we want is a permanent compensation. We want to rehabilitatc these

people and resettle them in conditions that are natural to them. That is the
ﬁ:mt that my Honourable friend, Mr. Das, has been trying to make. I shall

the first one to go round those 300 vxllages of Santhals and tell them that
this project in going to be of the greatest benefit to them. It is in no way
going to annihilate them. But Government assurance must be definite. It is
not merely a question of 52 lakhs of people being able to benefit from thin
Damodar Valley pro]ect I want to know how the 52 lakhs are going to be
made up. Is it going to improve the lot of the eight lakhs of my Jharkhand
Adibasiz who hive been made slaves of in the tes gardens of Assam? Are thoy
the people you will endeavour to repatriate so that they can get back to their
original homes? I daresay my Honourable friend, Mr. Gadgil, will say,
‘Certainly I will put them on the top priority list. What further grouse have
you?’ He can say that. But T want to have a little more detail about fit.
1 am only giving one instance. There are any number of organirations for
recruitment of coolies in Chota Nagpur. They-are crimping away the poor
people, sending tham away to distant places liko Assam to work in the Ten
gardens as coolies? Is any particular endeavour going to be made to repatriate
such people, o that they can be brought back to where they were till only the
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vsher day for centuries and centuries. That is the human aspect about ib.
The Adibasis certainly will co-operate with the Cenural and the provinciul Gov-
ernments in anything that is going to benefit them equally. 1t 18 not & ques-
tion of secondary cousideration, as the Honourable Member was trying to
make out. We will not have that. You are taking our villages; you are
scquiring our land. We must come first in your consideration. We have the
right to demand and get the best from you, being the original inhabitunts of
this country. It is for the same reason that I would insist that the Corpora-
tion that is to be appointed is the main authority for dealing with all prebiems
of resettlement. Let that ocorporation be a corporation with power. There
are some members who seem to think that this corporation will bebave just as
the Bombay Port Trust or some other trust has behaved. If we want to go
abead and do big things, we must not be battered by old ideas. Certainly we
oannot get away from our cultural ties. It does not mean to say that the
T.V.A. iden cen be in toto transplanted here. As a matter of fact I wish it
were possible for members of the Standing Committee to visit the Tennessoy
Valley and see what is there being done, so that they can be of greater value
to my Honourable friend Mr. Gadgil’ But nonetheless the Governmens
sbould see that this Corporation of the Damodar Valley project that is being
oreated by this Bill is worked by our people and for our people and, therefore,
oaturally the bias must be of a character that will be understood and tha
will have a meaning to the people of the area.

Bir, there is very much more that I want to say but at this stage I do nos
wish to say it. But I do congratulate my Honourable friend Mr. Gadgil for
putting the Damodar Valley project first, so that the advice he has received
Erom eminent engineers, and administrators like Mr. Savage and Mr. Voorduin
of the Tennessey Valley Administration, may be of the greatest benefit and
that the scheme itself may be the model for all the future projects.

In conclusion, may I suggest, let us not stop with this. As far as the
Damodar Valley project is concerned, it 18 coming into reality by the concerted
action of the Governments of Bihar and Bengal but I do hope, in other cases
also, there will be this kind of concert. There are other projects also which
would not cost the fantastic and astronomical figure of 52 or 75 crores. 'L'here
are places like Gangasagar, not many miles from Ranchi, where the spending
of a mere three lakhs will make a reservoir with something like five miles of
water. .

My Honourable friend talked of water supply. The summer capital of the
present province of Bihar would be getting very good, clean water free by the
expenditure of a small sum of 8 lakhs only. T do hope he will consider
Gangasagar also. Jharkhand is an area which is full of possibilities for us—
Dams, dams and more dams.

Begum Aizax Rasul (U.P. Muslim): B8ir, I congratulate the Honourable
Minister for the very important piece of legislation that he has introduced in the
House today. These congratulations are not formal,and are reallv deserving
because we all realise that this is one of those great schemes that will put this
country of ours on a par and in line with those other great countries which are so
prosperous in the world today. Tt is such schemes that have made those
oountries great. Bchemes to exploit and utilise the natural resources of the
oountry have to be undertaken in order to make a country great and prosnerous
and in these days when science has made such great strides in all fields of
development such as agriculture, medicine etc. it is necessary that the develop-
ment of the natural resources of & country should engage the earliest attention
of our government.

Bir, it has been gaid that by this project only the two Provinces of Bengal
and Bihar will benefit but to my mind this is not s matter that can be confined
to any one province alone, because it means the entire prosperity and well-being
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of thus great country as a whole. Therefore for this reason every one of us should
be bappy and should fully cooperate with this scheme so that it may go forward
as quickly and successfuily as possible.

The pressure on our land is so great that by the development of this large
tract of land it will be lightened to a great extent =nd the benefits that will
accrue to the country by the settlement and rehabilitation of a very large number
of peopie is in iteelf a very great thung. Bir, every avenuo should be explored
and exploited in order to umprove the agricultural condition of our country so
that better resulte should be forthcoming as far as agricultural returns are con-
cerned. Krom that pont of view also this scheme is & tremendous step forward
and as the Minister has very clearly explained the position, it will really be a

very beneficial scheme for this country. Wher we read about the Tenneseuy
Valley 8cheme and saw, as the Honourable Minister himself saw, films which
showed to the world the great results that were achieved by this scheme iu
Amerioa, we also wondered whether a time would come when this country of
ours which is so rieh in natural resources could salso put forward suoch schemes
for the improvement and development of those resources. It was once a dream
and it is now being put into reality. I do not think any one of us herv should
minimise the great importance of this great scheme. It is sBomething that we
dreamt about which is now coming true. Therefore for this reason also I cougra-
tulate the Honourable Minister for having conoeived this great scheme and for
now putting it into reality.

The very important question of the housing arrangement and resettlement of
the people who will have to be necessarily uprooted from that area has been
brought forward before this House. I know in such schemes such questions
necessarily arise. It is & very important factor; special care shou!d be given to
the arrangements that are to be made for the resettlement and rehabilitation o:
people who will lose their homes. 1 bave experience only of much smaller
schemes, in which land has been taken for building factories or for other purposes
and the thousands of people who are uprooted from those areas have to face a
great deal of trouble and hardsh'p. But where a schemec is so large und where
not a few thousand but one lakh of people are to be rendered homeless I hope
that Government will give its careful consideration to the arrangements that will
be made for rehabilitating these people.

8ir, I will not take mueh of the time of the House in expanding upon this
jubject as the Honourable Minister has very clearly laid the whole picture before
us and if he felt like a poet in deseribing the goog wonderful things that would
acerue to the country from this scheme, I think all of us hearing his speech &lso
felt poetic in visualizing all those wonders and hope that the day is not far off
when this dream will be put into reality and wilderness turned into a garden.
With these few words, Sir, I wish this scheme every success and trust that the
hopes that have been brought forward by the Honourable Minister will fruitify
very soon. .

Dr. P. 8. Deshmukh (C.P. and Berar: General): Mr., Chairman, 8ir, I do not
propose to make & long speech. T endorse all the congratulatory expressions
which have been uttered on the floor of this House and join in the good wishes
that have been given to the Honourable Minister who has proposed the scheme.
Incidentally I also congratulate my friend Mr. Jaipal Singh for the very exoéllent
speech which he has delivered. 1 have no doubt that the earnestness with whioh
he spoke will receive the attention of the Honourable Minister and that the
welfare of those peop'e who are likely to be the sufferers on account of this bene-
ficent scheme would be sympathetically and adequately dealt with when the
scheme gets on its legs and is put into operation. My learned friend behind me—
T am referring to Prof. Shibban Lal SBaksena—said that ha would have welcomod
the Minister placing before the House a comprehensive plan with similar projects
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for the whole of India. I really would have wished the ‘same though I am pre-
pared to coneede that this is an excellent beginning. Everyone of us who do not
beiong to Bengul or Bihar would like to look round ourselves and see what
particular benefit is likely to aocrue to us as a result of the Honourable Minister's
schemes. 1t has of course to be admitted that the project is such & huge one
that the whole of India is bound to be benefited, and since we are in India we
are also likely to be benefited. Nonetheless speaking of the part of India from
where I come, 1 may tell the House that God has hestowed one of the most
fertile pieces of land upon us. It is very productive but the ravages of the
exploiters and businesgmen and all sorts of outsiders whe have come and taken
.away our weslth have left us as })oor and helpless as ever. Ours should have been
the richiest part in the whole of India. Yet, curiously enough, we suffer fron:
want of eveh drinking water. The capital of Berar, namely Amraoti, has been
shouting for the last fifty years to have a water works for drinking water and
yet under a!l the various Governments that we have had and with all the peoplo
who have been governing us we have not been able to get that. I hepe, Sir,
that while making schemes of irrigation and big projects the Honourable Ministcr
will not forget our part of the country. Fortunately we are not altegether
‘wanting in valleys and rivers. But unfortunately like this same sacred Damodar
River thay cause more damage and do less good to us. I hope, Sir, you havc
heard of the name of the Satpura mountains. There are valleys in them which
1 am sure could be tackled, which could be made to give us some drinking water
and a'so enable hydro-electric and irrigation schemes to bg planned. If that i-
done 1 can assure you Sir that these four small districts of Berar will probably
contribute a very large amount of additional foodgrains which will relieve the
strain on our finances s great deal. Similarly I hope that the projects recom-
mended by Mr. Jaipal 8ingh and Professor Saksena will receive attention ani
that my Honourable friend will not content, himself that now that he has put
forward a big project of Rs. 52 corores he can rest and the remaining schemes
may take their own turn. T hope he will show the same energy and ulertness so
far as the rest of India is concerned and confer the good for which we arc
waiting for such a long time. I onec again join in the congratulatory romarke
made by my friends and close my speech.

Shri K. Santhanam (Madras: General): Mr. Chairman, the Honourable
Mr. Gadgil is fortunate as he himself confessed. While others are spesaking of
planning it has fallen to his lot to move in the same session two mcasures of far
reaching importance. The other day we adopted his motion for Select Committec
in respect of the Electricity Bill which is intended to reconstruct the entive
production and distribution of electricity all over the country. Now he has
brought before us a measure which, as he himself said, is likely to be a model of
many similar measures which will bring about a network of these multi-purpose
projects—all managed and administered by public corporations.

8ir, so many of my friends here have spoken generally about the Bill that
I do not want to waste the time of the House in spesaking about the benefits which
the country is likely to derive from this corporation.’I want to make some specific
suggestions regarding the provisions of the Bill. But before I do so I must men-
tion that I took great interest in the remarks of my friend Mr. Jaipal 8ingh.
He made a powerful plea for a permanent resettlement of the villages which
are likety to be submerged by the new dams to be constructed under this projeot.
I endorse his plea. I wish to go further and suggest that in every stage of the
progress of this corporation the youths of the Adibasiz should be drafted and
made skilled workers. They should not be left merely as agricultural workers
in a different part. As many of them as possible, boys and girls, should become
apprentices-~engiheering apprentices, medical apprenticys and all other kinds
of apprentices—so that by the time the project ocomes into operation the
Adibasia will be able economically to stand shoulder to shoulder with the ather
sections of the community in the neighbouring areas.



1846 CONSTITUENT ASSPMBLY OF INDIA (LBGISLATIVE) [12tm DEC, 1047

Shri K. S8anthanam.]

oming to the Bill as such, it is fashioned more or less on the modsl of the
Tennessey Valley of which we have heard so much. But I find certain differen-
ces. In the Tennessey Valley I find this interesting clause:

*‘Each of the Members of the Board shall be a citizen of the United States and shall
receive & salary at the rate of 10,000 dollars & year to be paid by the Corporation as Current
Bxponses.”’ -

1 think it is necessary that in this Bill also we should provide that every
Member of the Corporation shall be a citizen of India and his salary also
should be fixed so that there might be no manipulations betwean the Govern-
ment and the Members regarding the salaries and allowances. It should oe
e salary fixed by the Bill like that of a High Court Judge or a Federal Court
Judge or of the Ministers, so that they will not have to come before 4he
Central Government and plead for some more salary and some more allowancss.

And then, Bir, I fear this composition of three, consisting practically of one
nominee of the Central Government and one nominee each of the two provincial
governments, to form the Corporation will lack the technical talent necessary.
I think there should be one competent civil engineer and one electrical engineer
88 Members of the Corporation. All the three members to be nominated are
likely to be administrators, public men or the much abused politicians. I do not
think that any corporation will work well without them: but they should not be
the sole members. .I do suggest that the membership should be increased to
5 and it should compulsorily include one electrioal engineer and one civil engineer.

And then, 8ir, it is said that the Secretary of the Corporation shall be the
chief executive officer and sha!l be appointed by the Central Government. I
cannot understand what the other people are. I think that every member of the
Corporation is an executive officer. What are they? They are not mere directors
of the Corporation. They are full time workers. Then why is this Secretary the
Chief executive officer? Is not the Chairman of the Board the chief executive
officer ? Are not the other members to be executive officers of the particular
departments of which they are incharge? I think the whole idea of a Board -ith
s Secretary and a Treasurer is not a proper conception. And then what is the
meaning of Treasurer? I can understand a Financial Commissioner.
I can understand & Chief Accountant. What is a Treasurer?
It is not a charitable society where the treasurer is to receive cheques
and deposit them in the bank. The Reserve Bank will manage the funds: and
therefore I think the SBecretary and the Treasurer may be amalgamated with the
Board, of which there would be 8 administrators and 2 engineers and one of
them may act as Becretary, one a8 Chairman and another person deal with
accounts and finance. Those are my suggestions regarding the constitution of

the Corporation.

Now, 8ir. if you turn to clause 12 about the tunctions of the Corporation, it
is said it shall be the duty of the Corporation to promote by such methods as it
thinks fit the agricultural, ihdustrial, economic and public health developmens
of the srea within its operation. I believe, 8ir, that this is too wide. Not that
1 object to any of these activities, but every corporation should be confined to
ite own business. It should not become 8 sort of roving public benefits society.
Ite businees is to give water, is to give power, and let the provincial government
and the people benefit by them as much as possible. Tt shn:ld not say “‘I have
built these hospitals ,I have built these schools, and therefore I am in & state

of deficit finance and the Central Government should come to my help the

Bengal Government should come to my help, and the Bihar Government should

come to my help’’. And therefore the scope of sub-clause (1) of clause 12 should

be strictly limited to the essential purposes for which the corporation is being
|

formed.
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_ My greatest difficulty is regarding Part 1V, Sir, clauses 32, 33 and 34 deal
with the allocation of expenditure chargeable to projects’ on main objects. If
I go into a detailed analysis of these clauses, it will take up the time of the House
too much, and so I shall confine myself to making a few general observations.
These disputcs about the allocation of capital and the distribution of profits and
proceeds 1s always a very complicated business. 1 know that the Tungabhadra
project in Madras has been delayed by 20 years because the two or three govern-
ments concerned would not come to an agreement regarding the share of the
water, the share of the capital and of the proceeds. 1 think there should be a
schedule attached to it which gives more or less detailed instructions as to how
these allocations of the capital expenditure should be made and how the alloca-

. tion of the proceeds should be made, and to what heads particular items of ex-
penditure should be charged. For instance, Sir, in clause 44 the annual report
is to contain the activities of the Corporation relating to canal works, water
supply and electrical energy, food control, navigation, afforestation, soil erosion,
use of lands, resettlement of displaced popluation, sanitation and public health
measures, etc. Sir, for instance, is the resettlement of the 800 vil'ages about
which Mr. Jaipal Singh spoke, is it to be the responsibility of Bihar? Is it
Central responsibility or the responsibility of Bengal ? Why should these matters
be left to the Corporation? How can it decide? It should be done in the Bill
itself by a proper schedule. Just as the Electricity Bill contained elaborate
schedules to define what the Corporation should do, this Corporation also should
have definite detailed instructions so that time may not be wasted by all kinds
of conflicts and confusion,

Well, Sir, T shall not take more time of the House, but I do suggest that the
Seleet Committee should go into all these matters and should give the country
a Bill which can be more or less without further consideration automatically
adopted. When similar projects have to be framed, we should not waste the
time of the House or the country by going into all these projects again in detail,
and thercfore it is all the more necessary that the first hig Cornoration we are
forming for this purpnse should be absolutely complete and should be financially
solvent. T find in the Act of the Tennessey Valley detailed provisions regarding
the scope of finance, how much they can ra‘se by 'oan, at what rates and in what
manner. Here we simply find that the Corporation, with the sanction of the
Central Government, may raise any funds in any manner, and use it in any
wayv. T think that is not a satisfactory way of dealing with the country’s finances.
T think that also should be dealt with either by more adequate provisions within
the body of the Bill or by a separate schedule. 1 hope that the Select Committee
will look into all these matters carefully and even if it takes some time, will not

hesitate to call for expert evidence.
#With these observations I wholeheartedly support the proposal before the
House.

Shri Suresh Chandra Majumdar (West Bengal: General): Mr. Chairman, 8ir,
speaker after speaker from provinces congratulated the Honourable
Mr. Gadgil on bringing forward this Bill, and I rises here on my behalf and on
behalf of the people of West Bengal to convey my felicitations to the Minister for
introducing this Bill in this Assembly.

8ir, T do not want to enter into the defects of the Bill, if there be any, at this
stage. But I have enough confidence in the Select Committee, and would be
guided by the Honoussble Minister, as I am confident that the Bill would come
out from their hands with a positive assurance of benefit to all. Damodar is a*
sacred river, and all rivers are sacred in our eyes. But its sacredness has now
vanished and-it has become a terror to us because of its fury. Our activé
association with the Damodar dates back to 1918 when they was that devastating
flood. All these years there have been so many devastating floods, but I think
the most disastrous one was that in the year 1043. If by this project the people
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of West Bengal could get rid of the havoe done by such tloods, then the choicest
blessings of Almighty God will be on the head of the Belect Committee and the
Honourable Mr. Giadgil. The people of Bengal would also ever remnin grateful
to the Government for this beneficent Project.

Shri M. 8. Aney (Deccan and Madras State’'s Group): Not on the head of
the Government?

Shri Suresh Ohandra Majumdar: Well. in my mind the Honourable
Mr. Gadgil represents the head of the Government in this matter, and when 1
say that the blessings o7 {he Almighty will be on his head. T say that the blessings
of the Almighty will be on the head of my Government. .

Sir, most of the speakers have dilated on the beneficial results that would
flow from this Bill and T would not repeat them. Well, according to our
ealenlations ten lakhs of aercs of land in West Bengal will be benefited by this
scheme ns this entire aren would be capable of cultivation.  Sir, we are passing
through a crisix of food shortnge but this shortage is somewhere about six per
cent. T hope that with these ten Inkhs of acres coming under enltivat’'on, Bengnl
wounld be able to do semething in the matter of reducing this shortage, if not
completely wiping it ont. .

Besides the benefit {o Agrienlture, the hydro-cleetvic power that we would
get will benefit the two hig Provinees. We can cleetrify  our  housges, and our
Ruilwnys, We enn start all inanner of industrics, big and small.  Besides, the
proposed loco worksltop at Asansol would be highly bencfited by this Scheme,

There ig one other matter to which 1 juust refer.  Sir, I am entirely in agree-
ment with my Honoucrable friend Mr. Juipal Singh that apart from the engineer-
ing and the economic points of view, the Scheme must be carried out from the
human and also the humane point of view. The apprehensions he has voiced
regarding the Adibasis, T fully realise, they must be constantly kept in view.
Nothing should be done to harm even a single Adibasi in the execution of this
project. But I have every hope that with the Honourable Mr. Gadgil at the
head and with the Members of the Belect Committee, they will be able to work

-out the scheme in such a way and make the Bill so flawless that not a single

Adibaxi could be injured;—rather that all the Adibasis also will be immensely
benefited by this Project. If that is not done, Sir, I think not only the grace
of the whole thing will be taken away but it would be a cruel scheme, if it is
humanly impossible to work out the scheme without injuring a single Adibaai.
The interests of the Adibasis should be permanently kept in view.

T once again congrntulate the Honourable Minister for introducing this Bill
and 1 hope that with the help of the Members of the Select Committee the PBill
would be so shaped that it would be passed without any opposition at the begin-
ning of the next session.

The Honourabls Shri N. V. Gadgil: Mr. Chairman, it is a unique experience
for me to receive congratulations from all sections of the House. That is &
rather good fortune. .

I do néb propose to answer in detail some of the points raised by some of the
Members who participated in the discussion, but I cannot restrain myself from
speaking so far na the question of resettlement is concerned. My Honourable
friend Mr. Jaipal Singh spoke with sincerity and with stréngth and T appreciated
his speech more than I appreciated the speech of any other Member. In my
own speech, if the House remembers, T stated that this nspect of resettlement
is the most inrportant aspect and it has got to be tackled with great skill and
delicacy. I want to assure my friend Mr. Jaipal Singh that every person who
will be uprooted from the soil will be resettled, not in the same surroundings or
gimilar surroundings, but in better surroundings.” He will exchange his hovel for
u deeent cottage. darkness for light and fanaticiem for faith. ‘T warit to' a¥sure "
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my friend that the rescttlement of the expropriated people will be the first
charge on the attention, the energy and the finances of the Corporation. I think
4 clearer assurance than that is not necessary and I do not think my Honourable
driend Mr. Jaipal Singh wants it either. '

I was very happy to see that in this particular matter the capitalist Mr. Dus
and the socialist Mr. Saksena agreed. I was also happy to know that a modern
Indy and an Adibasi were also one in congratulating me. I want to say, Sir,
with respect to the points raised by the Honourable Member Mr. Saksena that
this is not an isolated, unco-ordinated, unthought of, unrelated attempt. Let me
assure him that there is o definite plan so far as the exploitation of water power
in this country is concerned. 1 may. for his benefit, inform him that we have
:a scheme of priority, we have surveyed, we have been planning, and whenever
-any particular suggestion comes before the Ministry every possible help is offered.
In fact, Sir, if there had been no refugee problem and no financial limitation, I
would have gone with greater ¢peed not only with respect to this project but
other projects also. With all that, T can assure him that so far as the preliminary
matters aro concerned, they have been ordered and will he ordered, and they
will be completed sooner than expected.

My Honourable friend, Dr. Punjabrao Deshmukh, although not jealous about
what is being dénc with respect to people in Bihar and Bengal, naturally said
that his own province was somewhat negleeted in this respeet. -Let me tell him
that only two months ago a Conference was held in Bombay. where it has been
decided to follow up what is known as ““Narbada and Tapti_Valley, Project” and
it is expected that out of this some benefit is bound to accrue to that area to
which reference has been made by him.

Then, a few points were raised by my Honourable friend Shri  Santhanam.
He took exception to the constitution of the Board. He was not satisfied with
the provision that the Secretary shall be the chief executive authority. He
wanted fechnician to be placed on the Board. 1 may inform him that when we
accepted this model we carefully studied the suggestions he made, and we took
the view that the technician should have as little as possible-to do with the
administration. If Shri Santhanam or his friends can convince us in the Select -
Committee that a different pattern of organisation for the purpose of execution
of this great scheme is likely to be more efficient, I certainly promise that I shail
consider it. There is no dogmatism about this matter.

Shri M. Ananthasayanam Ayyangar: May I remind the Honourable Minister
that in the Electricity Bill that he introduced only a few days ago, he has laid down
that one of the members shall be an engineer, another a person well versed in
commercial accounting and a third shall be an electrical engineer ?

The Honourable Shri N. V. Gadgil: The answer to that, Sir, is that the Board
under the Electricity Act is a Board which has to deal with technical matters.
The Board here has to deal with administration. The actual construction of the
dams and other matters will be over in the course of five or six years at the most.
Thereafter, it is the field of administration which will survive, and I am sure my
Honourable friend will agree with me that a man e%perienced in administration
is any day better than a mere highly technically educated man.

Now, with respect to the financial clauses in this Bill. some criticism was
offered by my Honourable friend Shri Santhanam. T have already referred to
this aspect in my speech this morning, when T said that this arrangement is the
result of an understanding between the three Governments, Bihar, Bengal and
the Central Government. This was dene with a view to avoid delay. I may
inform my Honourable friend that if T had not in my own unorthodox way
provided something on these lines, this Bill would not have been introduced for
another year, and would have taken another two years to be on the Statute Book
and onlv thereafter the work would be taken up. He also referred to some other
matters with respect to the organisation that we are going %o set up. I may
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assure him his suggestions will certainly be taken into consideration by the Select
Committee. '

My Honourable friend Mr. Das said that care should be taken that no exploi-
ters and capitalists invade this Valley. I just want to point out to him that it
ir the intention that as far as possible industrialisation should be undertaken by
cooperative societies and with that view, it has been laid down specifically in
clause 22 as follows: ‘‘To aid in the establishment of co-operative societies and
other organisations for the better use of facilities made available by the Corpora-
tion”’. It is not the intention in this Bill to provide for every detail about the
working, the control and the rules of the Corporation. Only the main principles
are embodied, and other matters are left for the Corporation to deal with by
making suitable rules, :

Having dealt with the various points raised by the speakers, Sir, I once more
repeat my assurance that whatever suggestions have been made in this House
in the course of this debate, and whatever may also come hereafter from members
of this House or from members of the publie, they will be duly considered by the
Select Committee. As I said, it is the intention that this Bill, when it becomes
an Act, should serve as a model for the administration of the many multi-purpose
schemes which .we have in our view. I once more thank the House for having
co-operated with-tne in sending this Bill to the Select Committee.

Mr. Chairman: The question is:

“That the Bill to provide for the csatablishment and regulation of a Corporation for the-
development of the Damodar Valley in the Provinces of Bihar and West Bengal, be reforred
to 8 Select Committee consisting of the Honouvable Shri R. K. Shanmukham Chetty, Shri-
Burendra Mohan Ghosh, Shri Arun Chandra Guha, Shri Prafulla Chandra Sen,
Dr. B. Pattabhi Sitaramayya, Prof. N. G. Ranga, Bhri SBatyanarayan Sinha, Shri Jaipal Singh,
Shri Ram Narayan Bingh, Shri N. C. Mehta, Mr." Naziruddin Ahmad, S8hri Mihirlal
Chattopadhaya, Bhri B. A. Khimji, and the Mover, with instructions to report on the opening
day of the next session of the Assembly, and that the number of members whose presence shall
be necessary to constitute a meeting of the Committee shall be five."

The motion was adopted.
Mr, Chairman: The House will now adjourn sine die.
The Assembly then adjourned sine die.
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